YRA ¥o1d 9/ RESERVE BANK OF INDIA
dYer faUT/ ESTATE DEPARTMENT
fa¥a=idyId/ THIRUVANANTHAPURAM

fAfaeT Smei=or gEAT (TI3MEET)/NOTICE INVITING TENDER (NIT)
(ﬁ'-l'tf?'é' uﬁaaﬁ?ﬁza?aﬁm / (Only through e-procurement)

fAfaeT 91 3R (wasid)/ SCHEDULE OF TENDER (SOT)

Reserve Bank of India, Thiruvananthapuram (hereinafter referred to as ‘the Bank’ or ‘RBI’)
invites e-tenders in two parts (Part | — Techno- commercial Bid & Part |l — Price Bid) for
Providing Services for Housekeeping Services under Annual Maintenance Contract (AMC) at
Bank's Main Office Premises (Bakery Junction) and residential colonies (Kowdiar, Thamalam,
Plamoodu and Nanthancode) in Thiruvananthapuram. The tendering would be done through
the e-Tendering portal of MSTC Ltd (www.mstcecommerce.com/eprocn). All interested
vendors /contractors must register themselves with MSTC Ltd through the above-mentioned
website to participate in the tendering process. The contract will be initially valid from April 01,
2026, to March 31, 2027, and will be extended, for up to one year, as may be decided by the
Bank, for maximum of two more years subject to satisfactory performance, and/ or other
parameters as the Bank may decide. The Schedule of e-Tender is as follows:

a. e-Tender Name: Tender for Housekeeping Services for the Bank’s
various Properties located at Thiruvananthapuram —
(a) Main Office Premises, Bakery Junction, (b)
Reserve Bank Officers’ Quarters, Kowdiar and
Reserve Bank Staff Quarters at (c) Thamalam, (d)
Plamoodu and (e) Nanthancode

b. e-Tender no: RBI/Thiruvananthapuram Regional
Office/Estate/20/25-26/ET/861
c. Mode of Tender e-Procurement System

(Part | - Techno-Commercial Bid and
Part Il - Price Bid through
www.mstcecommerce.com/eprocn)

d. Estimated cost of work Approximately ¥2,60,00,000/- (Two Crore Sixty Lakhs
Only) per annum inclusive of all applicable taxes
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e. Earnest Money Deposit (EMD)

¥5,20,000/- (Rupees Five Lakh Twenty Thousand
only) in the form of NEFT or BG (as per Annexure
E), in favour of Reserve Bank of India,
Thiruvananthapuram to be delivered in physical form
at Estate Department., Reserve Bank of India, Bakery
Junction, Thiruvananthapuram — 695033 on or before
13:00 hrs on February 27, 2026

Details for NEFT for EMD Payment of ¥5,20,000/-
Beneficiary Name:
ESTATE<space>HOUSEKEEPING<space>Your Firm’s
Name

Beneficiary Ac No: 8614038

IFSC: RBISOTHPAO01 (5" & 10" digit is zero)

Remarks: ESTATE HOUSEKEEPING

Proof of remittance indicating transaction number and
other details shall be uploaded on e-tender portal
(MSTC) along with the e-tender documents

f. Due date for submission of EMD

13:00 hrs on February 27, 2026

g. Performance Bank Guarantee

5% of the contract value (to be submitted by the
successful bidder)

h. Date of NIT/Tender available to
parties to view in RBI website/MSTC
Portal

January 16, 2026

i. Date of Pre-Bid meeting (Offline)

11:00 hrs. on February 13, 2026 in the Conference
Room, Estate Department, Second Floor, Reserve
Bank of India, Bakery Junction, Thiruvananthapuram-
695033

j. Date of start of e-Tender for
submission of Techno-Commercial
Bid and Price Bid in MSTC Portal
(www.mstcecommerce.com/eprocn)

18:00 hrs. on February 17, 2026

k. Date of closing of online e-tender
for submission of Techno-
Commercial Bid & Price Bid

14:00 hrs. on February 27, 2026

|. Date & time of opening of Part-I
(i.e. Techno-Commercial Bid)

Date & Time of opening of Part- Il
(i.e. Price Bid)

15:00 hrs. on February 27, 2026

Part Il Price bid will be opened only for those bidder(s)
whose Part | Techno-commercial Bid is found
acceptable by RBI, Thiruvananthapuram. The date of
opening of Part Il: Price bid will be intimated to the
successful bidders through valid e-mail.
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m. Transaction Fee As applicable and charged by MSTC Ltd.

Payment of Transaction fee through MSTC Gateway
INEFT / RTGS in favour of MSTC Limited or as
advised by M/s. MSTC Ltd

n. Validity of the tender 90 days from the date of opening of the PART- | of the
Tender and further extension of validity under mutual
agreement

2. Vendors may note that path for new MSTC portal is www.mstcecommerce.com >

eProcurement - Common Portal - Vendor Login.

3. Applicants desirous of submitting the tender will have to satisfy the Bank by submitting
documentary evidence in support of the requisite eligibility. Otherwise, the Bank reserves
the right to reject their candidature. Under no circumstances will EMD-less tenders be

accepted.

4. Bank is not obliged to accept tender of low value only. The Bank reserves the right to
accept a tender in whole or in part thereof. The Bank also reserves the right to reject all
tenders without assigning any reason.

5. Amendments / Corrigendum to be made in the tender, if issued in future, will be notified

only in the RBI website and the MSTC website and will not be published in newspapers.

General Manager (Officer-in-Charge)
(Kerala and Lakshadweep)
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YR eid §%/ RESERVE BANK OF INDIA

Hugr fAUTT/ ESTATE DEPARTMENT
ﬁl’\‘ﬁﬁﬁ'ﬂ?ﬁ/ THIRUVANANTHAPURAM - 695033

(Website: www.rbi.org.in)
(Pad 3-¢8TT/e-Tendering only)
ffdeT gxmawi/Tender Document
foea-ayza # fRya d 91 fafie dufral & forg srewssiftT s & forg fAfder - @

e B () T7eH @) wrig R @) Aaers|

Tender for Housekeeping Services for the Bank’s various properties located at
Thiruvananthapuram - (a) Main Office Premises, Bakery Junction (b) Reserve
Bank Officers’ Quarters, Kowdiar and Reserve Bank Staff Quarters at (c)
Thamalam (d) Plamoodu and (e) Nanthancode.

fAfaer® R &1 ATH/Name of the Tenderer:

Tdi/Address:

HIISd H./Mobile no.
3-Ud TS SI/E-mail ID



https://rbi.org.in/web/rbi

ST B3 @ 3Hfad fAfDue Date | 27 BRARY, 2026 (3URTE 2:00 T qP)/
of Submission February 27, 2026 (up to 14:00hrs)

AT @1 dudnVvalidity of Tender| Rfdar & UFT 1 & Qgad &1 Y I 90 7 3R
MUt TeAfd & dgd dudl &1 3 fawr/ 90

days from the date of opening of Part 1 of the
tender and further extension of validity under
mutual agreement

SIel-gd o9 (3THeTS)/Pre-Bid| 13 BRARI, 2026 I Jdig 11:00 §oi/ 11:00 hrs. on
Meeting (Offline) February 13, 2026

Ig IS HRd Rerd s (RBI) @1 Fufy €1 RBI &1 forfad srqufa & fam, <9 fopeft oft
S M T 3] H1egd WR 141, fadivd a1 Ravis g1 fobar o wavdl, R 39 & RB|
B 3ad 3T & AU SId1§ ¢4 & 3£ Y &1 U1 fohar WU | 39 Sxdrayl &t Al &1
SUINT, g1 d o AP Siadl/AeiRl gRT f, T8l Gy 3= & 3amar fdht o=
IR & oy, T aftd g IR HIURTSE Iearad HHT ST SR 39 UHR, HRA I
& dgd ¢S BNl

This document is the property of Reserve Bank of India (RBI). It may not be copied,

distributed or recorded on any medium, electronic or otherwise, without the RBI’s
written permission thereof, except for the purpose of responding to RBI for the said
purpose. The use of the contents of this document, even by the authorized personnel /
agencies for any purpose other than the purpose specified herein, is strictly prohibited
and shall amount to copyright violation and thus, shall be punishable under the Indian

Law.




YRdT eid 96/ RESERVE BANK OF INDIA
Iuer fAUTT/ ESTATE DEPARTMENT
fa®a-idyRH/ THIRUVANANTHAPURAM

fafaer STHATT JAAT (Qqéﬂ'&f'a)/NOTICE INVITING TENDER (NIT)
(ﬁlﬁ? g-m & wikg) / (Only through e-procurement)

fAfaer 91 3R (wasid)/ SCHEDULE OF TENDER (SOT)

Reserve Bank of India, Thiruvananthapuram (hereinafter referred to as ‘the Bank’ or ‘RBI’)
invites e-tenders in two parts (Part | — Techno- commercial Bid & Part Il — Price Bid) for
Providing Services for Housekeeping Services under Annual Maintenance Contract (AMC) at
Bank's Main Office Premises (Bakery Junction) and residential colonies (Kowdiar, Thamalam,
Plamoodu and Nanthancode) in Thiruvananthapuram. The tendering would be done through
the e-Tendering portal of MSTC Ltd (www.mstcecommerce.com/eprocn). All interested
vendors /contractors must register themselves with MSTC Ltd through the above-mentioned
website to participate in the tendering process. The contract will be initially valid from April 01,
2026, to March 31, 2027, and will be extended, for up to one year, as may be decided by the
Bank, for maximum of two more years subject to satisfactory performance, and/ or other
parameters as the Bank may decide. The Schedule of e-Tender is as follows:

a. e-Tender Name: Tender for Housekeeping Services for the Bank'’s
various Properties located at Thiruvananthapuram —
(a) Main Office Premises, Bakery Junction, (b)
Reserve Bank Officers’ Quarters, Kowdiar and
Reserve Bank Staff Quarters at (c) Thamalam, (d)
Plamoodu and (e) Nanthancode

b. e-Tender no: RBI/Thiruvananthapuram Regional
Office/Estate/20/25-26/ET/861
c. Mode of Tender e-Procurement System

(Part | - Techno-Commercial Bid and
Part Il - Price Bid through
(www.mstcecommerce.com/eprocn)
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d. Estimated cost of work

Approximately ¥2,60,00,000/- (Two Crore Sixty Lakhs|
Only) per annum inclusive of all applicable taxes

e. Earnest Money Deposit (EMD)

¥5,20,000/- (Rupees Five Lakh Twenty Thousand
only) in the form of NEFT or BG (as per Annexure
E), Bank

Thiruvananthapuram to be delivered in physical form

in favour of Reserve of India,

at Estate Department., Reserve Bank of India, Bakery
Junction, Thiruvananthapuram — 695033 on or before
13:00 hrs on February 27, 2026

Details for NEFT for EMD Payment of ¥5,20,000/-
Beneficiary Name:
ESTATE<space>HOUSEKEEPING<space>Your Firm’s
Name

Beneficiary Ac No: 8614038

IFSC: RBISOTHPAO1 (5" & 10" digit is zero)
Remarks: ESTATE HOUSEKEEPING

Proof of remittance indicating transaction number and
other details shall be uploaded on e-tender portal
(MSTC) along with the e-tender documents

f. Due date for submission of EMD

13:00 hrs on February 27, 2026

g. Performance Bank Guarantee

5% of the contract value (to be submitted by the
successful bidder)

h. Date of NIT/Tender available to
parties to view in RBI website/MSTC
Portal

January 16, 2026

i. Date of Pre-Bid meeting (Offline)

11:00 hrs. on February 13, 2026 in the Conference
Room, Estate Department, Second Floor, Reserve
Bank of India, Bakery Junction, Thiruvananthapuram-
695033

j. Date of start of e-Tender for
submission of Techno-Commercial
Bid and Price Bid in MSTC Portal
(www.mstcecommerce.com/eprocn)

18:00 hrs. on February 17, 2026
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k. Date of closing of online e-tender | 14:00 hrs. on February 27, 2026
for submission of Techno-
Commercial Bid & Price Bid

|. Date & time of opening of Part-I 15:00 hrs. on February 27, 2026
(i.e. Techno-Commercial Bid)

Date & Time of opening of Part- || Part Il Price bid will be opened only for those
(i.e. Price Bid) bidder(s) whose Part |: Techno-commercial Bid is
found acceptable by RBI, Thiruvananthapuram. The
date of opening of Part Il: Price bid will be intimated
to the successful bidders through valid e-mail.

m. Transaction Fee As applicable and charged by MSTC Ltd.

Payment of Transaction fee through MSTC Gateway
INEFT / RTGS in favour of MSTC Limited or as
advised by M/s. MSTC Ltd

n. Validity of the tender 90 days from the date of opening of the PART- | of
the Tender and further extension of validity under
mutual agreement

2. Vendors may note that path for new MSTC portal is www.mstcecommerce.com-> eProcurement

- Common Portal = Vendor Login.

3. Applicants desirous of submitting the tender will have to satisfy the Bank by submitting
documentary evidence in support of the requisite eligibility. Otherwise, the Bank reserves the right

to reject their candidature. Under no circumstances will EMD-less tenders be accepted.

4. Bank is not obliged to accept tender of low value only. The Bank reserves the right to accept a
tender in whole or in part thereof. The Bank also reserves the right to reject all tenders without
assigning any reason.

5. Amendments / Corrigendum to be made in the tender, if issued in future, will be notified only in

the RBI website and the MSTC website and will not be published in newspapers.

General Manager (Officer-in-Charge)
(Kerala and Lakshadweep)
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Reserve Bank of India
Estate Department
Thiruvananthapuram

(Website: www.rbi.org.in)

DISCLAIMER

Estate Department, Reserve Bank of India, Thiruvananthapuram has prepared this document to
give background information on the Project to the interested parties. While Reserve Bank of
India has taken due care in the preparation of the information contained herein and believes it
to be in order, neither Reserve Bank of India nor any of its authorities or agencies nor any of
their respective officers, employees, agents or advisors give any warranty or make any
representations, express or implied as to the completeness or accuracy of the information

contained in this document or any information which may be provided in association withit.

The information is not intended to be exhaustive. Interested parties are required to make their
own inquiries and respondents will be required to confirm in writing that they have done so and
they do not rely only on the information provided by RBI in submitting the Tender. The
information is provided on the basis that it is non-binding on Reserve Bank of India or any of its

authorities or agencies or any of their respective officers, employees, agents oradvisors.

Reserve Bank of India reserves the right not to proceed with the Project or to change the
configuration of the Project, to alter the timetable reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter
further with any party expressing interest. No reimbursement of cost of any type will be paid to
persons or entities expressing interest thereof. Any amendments / corrigendum to the tender, if
any, issued in future will only be notified on the RBI Website and MSTC Website and will not be

published in the newspaper.
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Reserve Bank of India
Estate Department
Thiruvananthapuram

e-Tender for Housekeeping Services for the Bank’s various properties located at
Thiruvananthapuram — (a) Main Office Premises, Bakery Junction, (b) Reserve Bank Officers’
Quarters, Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam (d) Plamoodu and (e)
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RESERVE BANK OF INDIA
ESTATE DEPARTMENT
THIRUVANANTHAPURAM

E-TENDER FOR HOUSEKEEPING SERVICES IN THE MAIN
OFFICE PREMISES AND RESIDENTIAL COLONIES OF RESERVE
BANK OF INDIA, THIRUVANANTHAPURAM

Part-1
TECHNO-COMMERCIAL BID

Due Date of Submission: | February 27, 2026 (up to 14:00 hrs)

Validity of Tender: 90 days from the date of opening of Part-l of the tender
and further extension of validity under mutual
agreement

Pre-Bid Meeting (offline): | 11:00 hrs of February 13, 2026




SECTION |

Important instructions for E-procurement

This is an e-procurement event of RBI. The e- procurement Service Provider/Contractor is the
MSTC Limited. You are requested to read and understand the Notice Inviting Tender and
subsequent corrigenda if any, before submitting your online tender.

Process of e-Tender:

A) Registration: The process involves vendor’s registration with MSTC e-procurement
portal which is free of cost. Only after registration, the vendor(s) can submit his/their bids
electronically. Electronic Bidding for submission of Technical Bid will be done over the
internet. The vendor should possess Class Il signing type digital certificate. Vendors are to
make their own arrangement for bidding from a P.C. connected with Internet. MSTC is not
responsible for making such arrangement. (Bids will not be recorded without Digital
Signature).

SPECIAL NOTE: The Techno-Commercial Bid and Price Bid must be submitted on-line
through www.mstcecommerce.com/eprocn/ (Version 3)

1) Vendors are required to register themselves online with
www.mstcecommerce.com/eprocn e-Procurement — PSU/Govt depts. —
Select RBI Logo— Register as Vendor — Filling up details and creating own user id
and password— Submit.

2) Vendors will receive a system generated mail confirming their registration in their
email which has been provided during filling the registration form.

For further details, go to Download Guide / Video / Registration.

In case of any clarification, please contact MSTC/RBI, Thiruvananthapuram, before the
scheduled time of e-Tender.

Contact person (RBI — During Office Hours Only):

Sr. | Name E-mail ID Contact No.

1) | Shri Haridas P. G., Assistant | pgharidas@rbi.org.in; Ph: 0471 2783030
General Manager estatethiro@rbi.org.in

2) | Shri Prasad Chorage, prasadchorage@rbi.org.in; | Ph: 0471 2783052
Assistant Manager

3) | Shri Sujith M, Assistant sujithmu@rbi.org.in; Ph: 0471 2783034
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Contact person (MSTC Ltd) (During Office Hours Only):

HO Central Help Desk: (For vendors)
Phone Number :07969066600

Email: helpdeskho@mstcindia.in (Please mention "HO Helpdesk" as subject while sending

emails)

Availability: 9:30 AM to 5:00 PM on all working days for all Technical issues e-Tenders, System

settings etc.

Contact Persons (MSTC Ltd — During Office Hours only):

Name E-Mail ID Landline No. | Mobile No.

Shri Ganesa Murthy bmtvecmstc@mestcindia.in 0471-2326686 | 09176616410

Shri Santosh Rajendran | skrajendran@mstcindia.co.in; | 0471-2326686 | 08884600700
tvcopn3@mstcindia.in

Kerala Branch Office details:

Rd,

Address: 1st Floor, BSNL CTO
Building, Opp Kerala State
Secretariat, Mahathma Gandhi
Statue,
Thiruvananthapuram-695001

Mail ID:

mstctvc@mstcindia.in

Contact: 0471-2326686

Guide:

1) System Requirement:

For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE available at

www.mstcecommerce.com/eprocn/

10
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System Settings Check Status

Status Incorrect System Settings [l TEL RAVEEL R T T BT 1Y Download Certificate

Please Correct the Following Settings:

If You Do Not Have Java Installed, Please Install Java Download Java

Based On The Java Version You Have Installed Please - "
Latest Version: 11 Installed Version:
Download PKI Application

If You Have Java 32 Bit Installed If You Have Java 64 Bit Installed
Download Download
If You Have Installed Both Java And Pki Application, If You Are Using Google Chrome Or Edge: - Open URL

https://localhost:13591/signservice/getdata And Click To Allow Connections

If You Are Using Firefox: - Open URL

https://localhost:13581/signservice/getdata And Add Security Exception To Allow Connections.

2. Special Note towards Transaction fee: The vendors shall pay the transaction fee using
“Transaction Fee Payment” Link against the specific tender in the “Bid Floor”/through the “Pay
Transaction fee” in “Event catalog” through their login. Service Provider / Contractor / Vendor
shall have the facility of making the payment either through NEFT or Online Payment. On
selecting NEFT, Service Provider / Contractor / Vendor shall generate a challan by filling up a
form. Service Provider / Contractor / Vendor shall remit the transaction fee amount as per the
details printed on the challan without making change in the same. On selecting Online
Payment, Service Provider / Contractor / Vendor shall have the provision of making payment
using its Credit / Debit Card / Net Banking. Once the payment gets credited to MSTC'’s

designated bank account, the transaction fee shall be auto authorized.

Transaction fee is non-refundable. A vendor will not have the access to online e- tender
without payment of the transaction fee.

NOTE: Bidders are advised to remit the transaction fee well in advance before the closing time of the
event so as to give themselves sufficient time to submit the bid.

3. Information about tenders / corrigenda shall be sent by email only during the process till
finalization of tender. Hence the vendors are required to ensure that their corporate email
I.D. provided is valid and updated at the time of registration of vendor with the MSTC Ltd.
Vendors are also requested to ensure validity of their class Il signing and encryption type of
DSC (Digital Signature Certificate).

4. E-tender cannot be accessed after the due date and time mentioned in NIT (Notice

11




inviting tender).
5. Bidding in E-tender:

Note: Vendors are instructed to use Upload Documents link in My menu to upload documents

in document library. Multiple documents can be uploaded. Maximum size of single document
for upload is 5 MB.
Once documents are uploaded in the library, vendors can attach documents through Attach
Document link against the particular e-Tender. Please note that if the documents are not
attached to any e-Tender, the same cannot be downloaded by RBI and it will be deemed that
the vendor has not submitted the documents. For further assistance, please follow instructions
of vendor guide.

a) Bidders need to submit necessary EMD, E-Tender fees, if any and Transaction fee

separately for the e-tender. Transaction fees if any are non-refundable.

b) The process involves Electronic Bidding for submission of Techno Commercial Bid as

well as Price Bid.

The bidders who have submitted the above fees can only submit their Techno Commercial

Bids and Price Bid through internet in MSTC website www.mstcecommerce.com/eprocn/

— e-procurement — New Common Portal — Bid Floor Manager— live event —Selection of the
live event— Transaction fee->Common terms->Attach Documents->Price Bid.
Please Note: The vendor after successful remittance of the transaction fees and EMD details,
will get the attach documents and common terms tab enabled in their login. Post successful
completion of this step, the vendors will be allowed to save the lot specific terms and submit
their price bid against the lot through the portal or download and upload the excel file for
submitting price bids, as the case may be. In case the attach documents and/or saving
common terms step is unsuccessful, the tabs for saving lot specific terms and submitting price
bid would be disabled. The status of whether the same is successful/pending would be
displayed in the bid status button.

c) First the vendor needs to fill up the Commercial specification if any and save it. Then

the vendor should fill up the Techno-commercial bid. After filling the Techno-
Commercial Bid, bidder should click ‘save’ for recording their Techno-Commercial bid.
Once the same is done, the Price Bid link becomes active and the same has to filled

up and then bidder should click on “save” to record their price bid. Then once both the
12
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Techno-Commercial bid & price bid has been saved, the bidder can click on the “Final

Submission” button to register their bid

NOTE: - After clicking the final submission “Delete bid” option would be shown. If the vendor

wants to delete the bid after final submission and re submit the bid, then he/she should click

delete bid and resubmit the same and again click final submission.

d)

e)

f)

9)

j)

k)

In all cases, bidder should use their own ID and Password along with Digital Signature

at the time of submission of their bid.

During the entire e-tender process, the bidders will remain completely anonymous to

one another and also to everybody else.

The e-tender floor shall remain open from the pre-announced date & time and for as

much duration as mentioned above.

All electronic bids submitted during the e-tender process shall be legally binding on the
bidder. Any bid will be considered as the valid bid offered by that bidder and acceptance
of the same by the Buyer will form a binding contract between Buyer and the Bidder for
execution of supply/work. Such successful tenderer shall be called hereafter
SUPPLIER/CONTRACTOR.

It is mandatory that all the bids are submitted with class Il signing and encryption type

of digital signature certificate otherwise the same will not be accepted by the system.

Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender

in full or part as the case may be without assigning any reason thereof.

No deviation of the terms and conditions of the e-Tender document is acceptable.
Submission of bid in the e-tender floor by any bidder confirms his acceptance of terms

& conditions for the e-Tender.

Unit of Measure (UOM) is indicated in the e-tender Floor. Rate to be quoted should be

in Indian Rupee as per UOM indicated in the e-tender floor/tender document.

No deviation of the terms and conditions of the tender document is acceptable after

opening of Part | of the tender. Submission of bid in the e-tender floor by any vendor

confirms his acceptance of terms & conditions for the tender. Any order resulting from this

13




tender shall be governed by the terms and conditions mentioned therein. The tender inviting
authority has the right to cancel this e-tender or extend the due date of receipt of bid(s) without
assigning any reasons thereof.

Vendors are requested to read the vendor guide and see the video in the page

www.mstcecommerce.com/eprocn to familiarize them with the system before bidding.

Vendors are requested to quote rates without GST on ‘Works Contract’ and the total cost

including GST shall be calculated by the system. No Change in quoted rates will be accepted.

Important Note

In the price bid due to number of words limitation, complete description could not be
accommodated, and description given thereof is brief. Before quoting rates, all the contractors
must read the complete details of each item given in the schedule of quantities and other
specifications/terms and conditions given in this tender document. For execution and rate
purpose, the details given in schedule of quantities in this tender document will be

implemented.
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SECTION —1I

General Instructions regarding Techno-commercial and Price
bids (To be read in relevance to e-Tendering process only)

1.1. PART- | (Techno-commercial bid)

Reserve Bank of India, Thiruvananthapuram invites e-Tenders in two parts from
Companies/Firms/Agencies for providing Housekeeping Services for the Bank’s various
properties located at Thiruvananthapuram — (a) Main Office Premises, Bakery Junction, (b)
Reserve Bank Officers’ Quarters, Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam,
(d) Plamoodu and (e) Nanthancode at an estimated cost of ¥2,60,00,000/- per annum inclusive
of GST.

1.2. Eligibility criteria for participating in the tender.
Company/Firm/Agency who fulfill the following pre-qualification criteria are eligible to apply.

Sl. Criteria Requirement

No

1 | Duration of past Should have minimum 5 years of experience of executing similar
experience works ending last day of the month previous to the one in which

applications are invited. Applicant should furnish their client list
showing the details of work carried out by them during the last 5
years. The list shall include details such as name of the client,
value of work executed, date of start and finish of work, etc. The
applicant should submit documentary evidence in support of
minimum experience of 5 years.

2 | Minimum value of | Experience of having successfully completed similar works during
each completed the last 5 years ending last day of the month previous to the one in
work (qualifying) which applications are invited should be either of the following:
Three similar works each costing not less than the amount equal
to 40% (i.e., ¥1,04,00,000/- per annum) of the estimated cost or
Two similar works individually costing not less than the amount
equal to 50% (i.e. ¥1,30,00,000/- per annum) of the estimated cost
or One similar work costing not less than the amount equal to 80%
(i.e. ¥2,08,00,000/- per annum) of the estimated cost.

3 | Yearly turnover Should have annual turnover of amount equal to the estimated cost
(%2,60,00,000/-) during each of the last 3 financial years i.e., up to
March 31, 2025. (Audited balance sheet duly certified by a Charted
Accountant or turn over certificate from a CA along with copies of
ITRs shall be submitted)

4 | Solvency Should furnish solvency certificate issued by the applicant’s
Certificate banker, specifically for the purpose of the work for a minimum
amount equal to the estimated cost (22,60,00,000/-)
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The contractors fulfilling the prescribed criteria should invariably furnish, the following information
in writing and submit relevant documents to satisfy the Bank about their eligibility for participating
in the tendering process along with the tender form.

Please refer to Para 1.4 of Section II.

1.3. Details of the company/firm/agency

a)

The full particulars of the Company/Firm/Agency, in detail, are required to be submitted.
In case of a company, the certificate of registration, Memorandum and Articles of
Association of the company and other relevant documents and particulars of all the
directors and responsible officials are required to be submitted. In case of a partnership
firm, the partnership deed, power of attorney, if any and particulars of all the partners
constituting the firm; and in case of an Agency or Proprietorship, the particulars of the
individual/individuals involved therein along with the name(s) and address(es)’ etc. are
required to be submitted.

Details of work experience as per the requirements in the pre-qualification criteria
supported by work orders, documents, and certificates shall be submitted. The details
along with documentary evidence of previous experience, if any, of carrying out works for
the Reserve Bank of India at any other centre should also be given.

Income Tax Assessment orders along with latest final order and credit worthiness
certificate from the bankers with a copy of the specified accounts of the business of the
Contractor for a period of last three financial years duly certified by a Chartered
Accountant should be enclosed in proof of credit worthiness and turnover for the last three
years.

Written information about the names and addresses of the bankers with full details like
names, present contact postal addresses, e-mail IDs, telephone (landline of executives
and mobile Nos., etc. of the contact executives) i.e. the persons who can be contacted at
the office of their bankers by the Bank, in case it is so needed, should be furnished.

1.4. Documents to be uploaded

(i) Scanned copy of Original Documents to be uploaded online through ‘mstcecommerce’ portal
in PDF format while submission of e-Tender (Each file size should not exceed 5 MB):

a) Audited or CA certified statement of accounts for the last 3 accountingyears.

b) Income Tax Return filed with the Income Tax Department for the last three financial
years.

c) Applicable tax registration certificate, viz., PAN, GST, etc.
d) Registration Certificate of the company/firm/agency issued by the relevant authority.

e) E.P.F. Registration Certificate and E.S.|. Registration Certificate.
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f)

g)

h)

i)

Solvency Certificate issued by the tenderer’s bankers specifically for this work for an
amount equivalent to the estimated cost, for indicating financial soundness of the
tenderer.

Copy of license issued by the Regional Labour Commissioner (Central), Office of the
Regional Labour Commissioner (Central), Ministry of Labour and Employment,
Government of India.

MSME registration Certificate for MSME firm.

The client-wise names of work(s), year(s) of works execution of work (s), awarded
and actual cost(s) of executed work(s), names and full contact details of the officers/
authorities/ departments under whom the work(s) was/were executed should be
furnished. Client Report has to be submitted in prescribed format (Annex A).

All documents related to work experience supported by Work Orders, completion
certificates and other details. (Refer 1.3 (b)above)

k) Power of Attorney/Authorisation with the seal of the company/firm/agency in the

1)

name of the persons signing the tender documents.

Any other technical information the tenderer wishes to furnish.

m) Bank Account details of the company/firm/agency in the prescribed format (Annex

n)

o)

p)

B)
EMD payment details through NEFT (Annex C)

The tenderer shall have to submit an Undertaking declaring that they have not been
convicted in any Court of Law or suspended / blacklisted by any organization on any
ground. The tenderer shall also provide details of any civil suit pending in any of the
works executed in this regard.

Concealment of facts/ information and subsequent detections thereof of the same/
submission of incorrect information/ forged documents may lead to annulment of the
contract / rejection of the bid forthwith.

1.5. Applicants intending to apply will have to satisfy the Bank by furnishing documentary
evidence in support of their possessing required eligibility and in the event of their failure to do
so, the Bank reserves the right to reject theircandidature.

1.6. Intending tenderer has to deposit EMD (2% of the estimated cost) of ¥5,20,000/- (Rupees
Five lakh and Twenty Thousand only) in the form of Bank Guarantee favouring Reserve Bank
of India payable at Thiruvananthapuram.

or

EMD shall be deposited through NEFT in favour of ESTATE<space>Your company/agency/firm
name in the A/c No.: 8614038 & IFSC: RBISOTHPAO1 on or before the date given in NIT.

1.7. The tenders not accompanied by the Earnest Money Deposit as prescribed in the tender,
shall be treated as non-bonafide tender and shall not be considered for acceptance under
any circumstances.
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1.8. Under any circumstances, interest will not be paid on EMD.

1.9. EMD shall be forfeited if the bidder withdraws his bid during the period of tender validity or
fails to execute the contract or award of work.

1.10. The EMD of the successful bidder shall be refunded by the Bank once the successful
bidder submits Performance Bank Guarantee and executes contract agreement with Bank, on
which, the Bank shall not pay any interest. EMD of the unsuccessful bidders will be returned of
the award of the contract without any interest. EMD shall be forfeited if the bidder withdraws his
bid during the validity of tender.

1.11. The successful bidder will be required to execute an agreement incorporating all the terms
and conditions of the contract within a period of two weeks from the date of issue of Letter of
Award or the date of commencement of work, whichever is earlier. If the successful bidder fails
to sign the formal agreement within the stipulated period or fails to commence the work on the
due date, the letter awarding the work shall be treated as cancelled and the EMD deposited
shall be forfeited. Further, the Bank reserves the right to debar such persons / agencies /
companies from participating in any tenders or undertaking any work in the Bank for a period
of three years. However, before doing so, the Bank may give such bidders a seven days’ notice
to show cause (SCN) and consider any reply submitted to the SCN before finally deciding on
debarring the person / agency / company. The decision of General Manager (Officer-in-Charge)
(Kerala and Lakshadweep) shall be final in this regard.

1.12. The bidder shall submit all relevant documents, reports and other particulars which are to
be submitted along with the tender within the due date of submission of tender. However, the
Bank reserves the right to ask for clarifications, certificates, reports or any other relevant
information from any or all bidders, which shall form part of the eligibility criteria, even after the
due date of submission of tender. The bidder shall submit the same within the timeframe
specified by the Bank without which the Bank will be constrained to consider the bidder as
ineligible.

1.13. Before submitting the tender, the bidder may go through the general terms and conditions,
scope of work and all other instructions on which the work will be awarded by the Bank and
required to be executed by the successful bidder. The bidders may satisfy themselves as to the
specified eligibility and other criteria. It may also be noted that the general terms and conditions
are indicative in nature and the same shall not restrain the Bank from imposing or requiring the
tenderer to agree upon such further or other terms and conditions, or to alter, modify or omit
those terms and conditions, as are considered necessary for the due and proper execution of
the work being awarded under this tender.

2. PART- Il (Price Bid)
Part - Il of the tender will contain no conditions but only the Price Bid of the tenderer and shall be
opened online after due fulfilment of condition as per Part-1 tender. Change of terms and conditions
and technical deviations, if any, found in Part Il of the tender will not be taken into account and will
be treated as null and void.

I. FIXED COMPONENT:
A) Salary of all the supervisors and workmen deployed for Housekeeping service (includes
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minimum wages (GOl), EPF @13%, ESI and minimum bonus at 8.33%) as per the eligibility
criteria fixed by GOI.

[I. VARIABLE COMPONENT:
B) Service charges cover the following:
a) Charges for providing tools / implements / consumables/ cleaning materials/ accessories
and transportation.
b) Insurance charges (WC Policy, TPL Policy)
c) Overheads (payment over and above minimum wages and minimum bonus)
d) Charges for providing uniforms, badges and gloves etc.
e) Contractor’s profit
f) Keeping in mind the possible escalation in the statutory components

2.1. The quote offered by the Contractor in the price bid shall be firm and final and the Bank will
not entertain the Contractor’s claim for revision of rates during the currency of contract except
when changes in two components of minimum rates of wages only viz. the Basic rates and
Variable Dearness Allowance (VDA), as announced by the Government of India under the
Minimum Wages Act. The amount of such hike in monthly contract amount, in proportion to the
monthly duties, will be restricted only to the increase in Basic rates and Variable Dearness
Allowance (VDA) and any other components which form part of wages or allowance which are
statutory in nature viz. EPF, ESI, Bonus etc. which are dependent on the Basic rates and/or
Variable Dearness Allowance (VDA) will not be considered by the Bank for the revision in monthly
contract amount. The Contractor shall keep in mind the possible escalation of these statutory
components other than Basic rates plus VDA and offer their best rates in such a way as to
accommodate these incremental costs under the Price Bid. The decision of the Bank in the matter
will be final.

2.2. All statutory deductions, as applicable shall be made from the bills submitted by the
company/agency/firm. The Price Bid shall, therefore, be allinclusive. Statutory deductions viz.
EPF, ESI etc. included in the fixed component will be paid only on production of documentary
evidence.

2.3. Price Bids shall be inclusive of the cost of the uniform, shoes, identity cards and protective
gear provided by the company/agency/firm to the personneldeployed.

2.4. Price Bid should contain only the price filled in Indian Rupees in figures and words and any
condition will make it liable for rejection.

2.5. The Price Bid shall be completed in all respects by an authorized representative of the
bidder.

3. Opening of Tender
As per the procedures laid down in Section — | hereto for opening of tender.
3.1. Validity of Tender: The Tender along with the prices shall remain valid initially for a period

of 90 days from the date of opening of Part-l, which may be further extended by mutual
agreement in writing by the Tenderer and the Bank and the Tenderer shall not cancel or
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withdraw the tender during this period or change the quoted rates.

3.2. The tender documents which do not comply with the conditions prescribed in the tender
form will be summarily rejected.

3.3. Conditional bids will also be summarily rejected.

3.4. The Part-ll (Price Bid) of only those tenderers who qualify in the Techno-commercial Bid
(Part-1) will be opened on a subsequent date, for which the intimation would be given to the
qualified tenderers.

3.5. The Bank is not bound to accept the lowest tender and reserves the right to accept either
in full or in part any tender. The Bank also reserves the right to reject all the tenders without
assigning any reason thereof.

Note: All the tenderers may please note that any amendments / corrigendum to the tender, if
issued in future, will be notified on the official website of RBI and MSTC e-commerce website
only, as given above, and will not be published in newspapers.

20




SECTION —1lI

Form of Tender

To, Place:
General Manager (Officer-in-Charge)
for Kerala and Lakshadweep Date:

Reserve Bank of India
Bakery Junction
Thiruvananthapuram - 695033

Madam/Sir,

We have carefully examined the specifications, scope of work and schedule of quantities
relating to the works specified in the memorandum hereinafter set out and having visited and
examined the site of the works specified in the said memorandum and having acquired the
requisite information relating thereto as affecting the tender. We hereby offer to execute the
works specified in the said memorandum within the time specified in the said memorandum at
the rates mentioned in Part Il of the tender and in accordance in all respects with specifications
and instructions in writing referred to in articles of agreement, general instructions to the
tenderers and special conditions, conditions hereinbefore referred to, specifications, schedule
of quantities and with such materials as are provided for, by and in all other respects, in
accordance with such conditions so far as they may be applicable.

Memorandum

(a) | Description of | Housekeeping Services for the Bank’s various properties
located at Thiruvananthapuram — (a) Main Office Premises,
Bakery Junction, (b) Reserve Bank Officers’ Quarters,
Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam,
(d) Plamoodu and Nanthancode.

The general scope of the work are as follows:

works

1) Cleaning of office area, workstations/cabins
(twice a day), washrooms, officers’ lounge,
canteen area etc. in the Main Office Building and
Amenities Block located at Bakery Junction,
Thiruvananthapuram

2) Waste management on a daily basis from the
Bank’s properties

3) Outdoor/common area maintenance and upkeep
of Bank’s Residential Colonies.

4) General Cleaning of Bank’s residential flats
located in the Bank’s Main Office Premises
(Amenities Block) and Residential Colonies.
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5) Operation & Maintenance of Organic Waste
Converter installed at:

a) Reserve Bank Officers’ Quarters, Kowdiar,
Thiruvananthapuram

b) Reserve Bank Staff Quarters, Nanthancode,
Thiruvananthapuram

c) Reserve Bank Staff Quarters, Thamalam

6) Operation of Bio-Digester Plant installed at Bank’s
Main Office Premises

7) Any other works included for the upkeep of the

premises
Note: Kindly refer to Section VIII for the detailed scope
of work.
(b) | Estimated cost of | ¥2,60,00,000/- per annum (inclusive of all taxes)
work
(c) | Mode of payment | As per Clause 1.6 of Section Il (General
of EMD Instructions regarding Techno-commercial and
Price bids)
(d) | Earnest Money ¥ 5,20,000/- (X Five lakh Twenty Thousand only) (2 % of the
Deposit total estimated cost of work)

(e) | Validity of contract | One year (to be renewed for a maximum period of two years
as per the terms and conditions mentioned in the Articles of
Agreement and based on satisfactory performance)

(f) | Performance 5% of the quoted amount (to be submitted by the
Guarantee successful agency in the prescribed format —(Annex D)

2. We undertake to deposit a sum of % 5,20,000/- (X Five lakh Twenty Thousand only) as
Earnest Money with the Reserve Bank of India by NEFT issued/ Bank Guarantee by a
scheduled bank drawn in favour of the Reserve Bank of India, Thiruvananthapuram.

3. We also agree that our tender will remain valid for acceptance by the Bank for 90 days
from the date of opening of Part | of the tender and this period of validity can be extended
for such period as may be mutually agreed between the Bank and us inwriting.

4. 1 / We also agree to not make any modification in its terms and conditions during the
validity period or any other extended period as agreed mutually. We also agree to keep
the Bank Guarantee towards Security Deposit, valid for the entire period of validity of
tender or to keep security deposit with RBI for the entire validity of tender/ contract period.

5. Should this tender be accepted, I/we hereby agree to abide by and fulfil all the terms
and conditions of the Tender so far as they may be applicable and in default thereof, to
forfeit and pay to Reserve Bank of India such sums of money as are stipulated in the
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conditions contained in the tender together with the written acceptance of the Contract.

6. I/We understand that Reserve Bank of India reserve the right to accept or reject the
lowest bid and any or all of the tender either in whole or in part without assigning any
reason thereof. | / We have deposited a sum of %¥5,26,000/- as Earnest money with
Reserve Bank of India, which amount is not to bear any interest. Should we fail to execute
the contract when called upon to do so, we do hereby agree that the sum shall be forfeited
by Reserve Bank of India.

7. The tender is submitted in two parts. Part | contains all commercial terms and
conditions and technical particulars and Part Il contains only the price bid in the Bank’s
proforma.

The names of partners of our firm/ company are:

Name of the partner/ director of
the firm authorized to sign

Or/

Name of person having power of
Attorney to sign the Contract
(certified true copy of the Power
of Attorney should be attached)

Yours faithfully,

Signature of Contractor

Date:
Witnesses:
(1) (2)
(Signature) (Signature)
Name: Name:
Address: Address:
Date: Date:
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SECTION IV

Articles of Agreement

g PR fava-aza o faAis , 2026 ® HRATT Roid 9, S URdg Roid 9
AT, 1934 & ded WMUd U v e g, e $dlg sriad 4as d 8, 8k
feaIdRy & Ue wrafad g, gRT G et Hetste MR siferY), R Red
d%, IPHI STaRM, faeaTdqRA -695033 (SR 3 "FatadT"/ S el SITET) & U Uef 3R
(/AR BH/HT/ge), Sufal & gy & ueurt & ded wiftd @fe
HIAT B) 3R T USligrd wrafad (B 3 "dieaer” HaT Slu) 8, GRT S ..o
& H1H S 37U SRS Hed gRT 39 TRR H U= - & forg 3fiehd &, & guR U&l &
o9 Fwfed fasar mar g

This AGREEMENT is made at Thiruvananthapuram on this day of , 2026
between Reserve Bank of India, a statutory body established under the Reserve Bank of
India Act, 1934, having its Central Office at Mumbai, and one of its Offices at
Thiruvananthapuram, represented by its authorized officer i.e., General Manager (Officer-
in-Charge), Reserve Bank of India, Bakery Junction, Thiruvananthapuram-695033
(hereinafter called “the Employer’/ “the Bank” on the one part and
(proprietorship/partnership firm/Company/Agency), incorporated under the provisions of
the Companies Act (in case of a Company) and having its registered office at (hereinafter
called “the Contractor”) represented by Shri .................. who is authorized to enter this
agreement by its Board of Directors on the other part.

3R Safer Fadr &1 Ral SheR &I favaazy & fyd d& @ fafta dufyal & fo
feord d SifreTRal & 1R, HaAfSUR 3R Refd db W HIR (1) THAH, (@) TG 3R
(&) daTers & famu|

AND WHEREAS the Employer has the intention of engaging the Contractor to provide
Housekeeping Services for the Bank’s various properties located at Thiruvananthapuram
— (a) Main Office Premises, Bakery Junction, (b) Reserve Bank Officers’ Quarters,
Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam, (d) Plamoodu and (e)
Nanthancode.

3R gt SHER A I X b HTIR BT FHRA o 1T TgHfd STad Bt ¢ o Tgi Huikd i
TE B 3R Ry w1l iR xR 1 2l § FMeiid ) 7 € 3k a1 & ol wegafa  fbu 1w
gRadHl/amH § WE €0 ¥ 3R Figd U 9 TgAfd & SR, SR e I@RWd HRR
@) Ft WHEar ¥, o1 Tt &) g8 Imiee U "Id He1 6l 8, 39 Bl Bl
B & foIE ST auie TeHsdt e R fovar T 8, O 39 BRR & dgd ¢ gnm (R gt
TTHI BHRR AR BT T R) |

AND WHEREAS the Contractor has agreed to execute upon and subject to the conditions
set forth in the Conditions set forth herein and to the Conditions set forth in the Special
Conditions and in Conditions of Contract and as amplified /curtailed by subsequent

24




additions/deletions mutually agreed upon, originally agreed both expressly and impliedly
and also naturally flowing out of the nature of Annual Maintenance Contract (AMC) (all of
which are collectively hereinafter referred to as the said "Conditions") the works described
in the said scope of work at the AMC rate as shall become payable thereunder (hereunder
referred to as the said AMC contract amount).

A. 39 39 R fRgfafad aeadt suea ) sirdl 8

NOWIIT IS HEREBY AGREED AS FOLLOWS:

1. T8 PR 01 30, 2026 T GHTET BN 3R 31 HIE, 2027 TP AN ] 3R Tg 1 Tadl
ot Mo ggafa & 31 ufa o, g1 3R guf & e Sgman o Yobdl g, 990d [P SHER §R]
Ao FaT UgH &1 oY 3R d I 39 +1d aftfd 2df & S8R Ugd THTe el fba
STTaT| 39 ey § §% &1 Ao sifaw ghm|

This agreement will come into effect from April 01, 2026 and will remain in force up to
March 31, 2027 and is annually extendable up to two more years, subject to mutual
consent of both parties, on satisfactory services being rendered by the Contractor and
unless it is terminated earlier as per the terms hereinafter contained. The decision of the
Bank in this regard will befinal.

2. 3o aIfes I/RWIA HRR &1 AT & fFaR 7 57t fob Iaa 2l aifties [\ R REBR
= B Ifcafad d¥ids I 31aT &1 S 6, SdhaR 3 Xdl & Hefi- Iad B &=  afofd &l o
T 3R Feafed |

In consideration of the said AMC contract amount to be paid in the manner set forth in
the said conditions/AMC Award Letter, the Contractor shall upon and subject to the said
conditions execute and complete the work described in the said scope of work.

3. 8% Sher & Fuffea waf & Sy Tuat ok adier T Tfaer &t iR &1 Y &l

The Bank shall pay the Contractor the said contract amount at the times and in the
manner specified in the said conditions.

4. 9% Fd W IR (TDS) BT el Ifad & W S H [THUNT 3R SHeeet faum & 99g-
TG IR SR} fohy T fe=mfd =il o SrfaR &, iR fordit o Iffa| & siqeid g1 areht
3 walfadt & forw o, iR Tafda eifaffam o fAfdy adie @ v O & iR 3Ifd
THIUYS URdd HR- &1 OGR! dhaR TR 81, TUY Ugd o 9 GRT 3 R 3R 3=
Held I N ! 81 9 B 3R I SHfAFHd TSR IU HeTIeeS/AeTad HeTis e, Jual
fqumT, foeada=a 3|

The Bank shall deduct Tax at Source (TDS) at the appropriate rate as per extant
guidelines of the Income Tax department and GST department, provided from time to
time and such other deduction under any other statute and the onus of producing
appropriate certificate for non-deduction as provided in the relevant statute by way of
intimation within the time limit and before such tax and other such deduction is being
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made by the Bank shall be on the Contractor.
The Deputy General Manager/Assistant General Manager, Estate Department,
Thiruvananthapuram is the Authority authorized on behalf of the Bank.

5. JIfNd IWRAG TR UGH T, IR 3R TGI IcAId geardel HIR BT YR Fafo
B

The AMC award letter, agreement and document mentioned herein shall form the basis
Contract.

6. IR HI TAIBT THH al 3R uRfufeat iR grm | Ffaer gwaes & ffd od 8
ORIl 71 SIRY faan a1 ®is +f TSI (UR) 39 i B fowdl HHT ST SR
q&ﬁwmm@eﬁmaﬁwwmﬁww% WWWH&T
T 3Hfhdd 3gHd gla ST I ahidh J gfg & SMUR R R, T T §eb gR]
feffed fovar man g1

The renewal of the contract shall be on the same terms and conditions. The terms and
conditions contained in the tender document and any clarifications (corrigenda) issued
shall be treated as part and parcel of this agreement and shall be binding on the parties.
During the annual renewal of the AMC, the maximum permissible increase in AMC
amount will be based on increase in Consumer Price Index as decided by the Bank.

7. BRR DI AAGAT & I0 & fore It =Ml SR Il WR 1T FdaRur & forg faar &
ORI ST Hehall &, SRId [ db dhaR BI YTl B Waod Ul 3R IfG §% U1 gl
g1 TR0 & ERM, 59 off gaH aa SfAFEH 1948 & WaUM & ded T e
(% RBR) GRT R TR B 11 &, d HHANRG! ! -1t o forg gi € st

The contract could be considered for further renewal for a maximum of two years on the
same terms and conditions, provided the Bank finds the services of the Contractor
satisfactory and if the Bank desires so. Also, during renewal, escalation/increase will be
given for deployment of workers whenever the notification issued by Chief
Commissioner (Central Government) under the provision of Minimum Wages Act 1948.

FT Fad) B! Teid b J B B URT R TR B
mﬁ%@m@m%uﬁ@ﬁ%ﬁms@nﬁnﬁwﬁaﬁ?maﬁm
g7 3R U8 SR gRI fad/3d1sd TRdd HRA & A HelH & 3TUR W T 8| 39%
forg T at fosa ST o9 38 d @ & SHfIBINGT gRT 39 UH1d # 98! diie § Yo
fara T 81 o JaTe Ao s U 9 U $i TS 8, U Helfad & e |

The agreed charges of % (Rupees only) will be
inclusive of both manpower and materials used for efficient rendering of service as per
the scope of work and terms and conditions of the contract and shall be payable on
monthly basis subject to submission of bill/invoice by the Contractor. The payment
thereon will be made after the same is duly certified by the Bank’s officials to the effect
that the services have been provided satisfactorily, subject to statutory deductions.

9. IRITd Yob [T § 3R o o) fRufaat, fafr afvad = an forsht erg fRufa & arefm
26




T gl
The above charges are firm and not subject to labour conditions, exchange variations
or any other condition whatsoever.

10. JWRIGd Yeb! A onugel, §THT e, fhft 3T HR 3R Yo a1 3 IuHR WS el
%’,aé%agﬁwéﬁmlﬁwﬁﬁﬁ IRBR, Iod DR T Tt RITG WTTHRUT GRT AMY
M3 gl

The above charges exclude GST, Insurance charges, any other tax and duty or other
levy, whether existing or levied in future by the Central Government or the State
Government or any local authority.

11. 3PhaR Faffd YR W S & &7 3R HIR $I Ta! 3R o & STER Ja1d UgH
R P fore fordeR g

The Contractor shall be responsible for providing services on regular basis as per the
scope of work and terms and conditions of the contract.

12. YR1g Ro1d o6 HEf Bt S/ 3R TR &1 Yee HT O §b & wHanRal &

Tegw ¥ fodl o1 YHIUE, YA ST 3R BRR Bt At wraf, fRufadt oik uraur &

W,Wmﬁw,mﬁwﬂmﬁﬁw,wﬁmsﬁ?ww
|

The Reserve Bank of India will administer and arrange for supervision of works through
the Bank’s staff including certification of bills, making payments and implementation of
various terms, conditions and stipulations of the contract, execution of the work, quality
of work, quality of materials, progress and completion of the contract.

B. 3%¢R §RT USH P W aTelt V4T
SERVICES TO BE RENDERED BY THE CONTRACTOR

1. I T 3R TP Y TAY TR TH HRIR BT 8T AHT ST SR 59 HRR H S
Ueff &) Y&l =0 q I af 3R TARRT &1 UTd 61 TS 3R 39 Ui 3R THRRI &
3UR 37O 3R § FHRR BT TR BT gRTI

The said conditions and the correspondence attached hereto shall be read and
construed as forming part of this Agreement and the parties hereto shall respectively
abide by, submit themselves to the said conditions and the correspondence and perform
the agreements on their part respectively as per the said conditions and the
correspondence contained therein.

2. g dfdar ue [fFa duuf ik &t didar g, S srgwde Vil H fawgd $rd 91 & oguR
&1 B & forw g, R dfaer @ i) 3t fodia aicht & e foear man R

This Contract is a fixed lump sum contract, to carry out the work according to the scope
of work detailed in Section VIII, at the rates contained in the Price Bid of the Tender
(Part II).

3 3heR T HEfad Had iR I9% el iR HHart Ao & fFgea @
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UG Bt T T 3R 3T et UaH BT |

The Contractor shall provide a complete and updated list of all the personnel deployed
in the Bank’s Main Office Building and also at its Officers’ and Staff Quarters.

4, PRRYGH & 20 ol & iR, ShaR & dF & TRWR H SCT R TH 3 Ugd, T+t Hifat
& A, Y SR R Ud T Faiferd faarun, Ty H U iUl SHR P dedR Udd B! gt |

Within 20 days of award of contract, the Contractor has to furnish details of all its
personnel relating to name, age and permanent address, along with a passport size
photograph before engaging them for duty in the Bank’s premises.

5. 3PhaR I8 YA B i ufiférd ok e safaaal &1 dH1d farar omg, St ofiRe &4
Y W B 3R S fopadt oft Rt a1 deprres Sl @ o 71 8 St 396 w1 Bl gt S
FR B AT DI ST R Tdhell o | SHAR 18 I8 B g J HH fovat Ht fdd &1 v R
g1 |

The Contractor shall ensure that trained and competent persons are deployed, who are
physically fit and that they are not suffering from any chronic or contagious diseases that
may hamper their ability in carrying out the work efficiently. The contractor shall not
employee any person below the age of 18 yrs.

6. PR gRI fAgad Gt 4ffe o1 HARY SheR & HHANGl & U & A S 3R
YRetg Rord o T yfiiel/aranial & dey § fardt of veR ot fonder 7€) w@m|

All the workers or employees deployed by the contractor shall be considered as the
employees of the Contractor and Reserve Bank of India shall not have any liability
whatsoever in nature in regard to such workers/employees.

7. SHER U TRR & d8d §Pb gRI agd Jaid ¢+ & forg Faford safdaal & ad,
QYIS gATH TGl 3R 3T ST ST & Y & forg fFrfeR 3R ITRer) ghm|

The contractor shall be responsible and liable for payment of salaries, statutory minimum
wages and other legal dues to the persons who are employed for the purpose of rendering
the services required by the Bank under the agreement.

8 dHeR I8 AT S fob 39 gRT AAISTa HHARAT B da+/dd= &1 YITaH I8 IR
% ISP {qlc\iﬁlewa&%mwlqeﬁ?adﬂ/adﬂﬁ?ﬁlﬁwﬁgﬂmww%w
AT B & forg, 5 7e Fdied &1 gamon Uz 3R T Y SR SILH SHTagebdrsh
gl +ft AN |, S % EPFO, ESIC 3M1fE & fo STAT gearasit UHI0N UG AT 81T, 9%
S{faRad, SHheR R HEH T YHIU UF UM N b fae @ Srr oiR didar siftres
(P iR Igem) siftfem, 1970 & dgd Gt <l &1 ureH fan o &1 81 8% &
SHER ¥ da/dd & YA & [davull B} Tl & A4 s WKehe AN BT SRIBR grm
3R FHER T 41 HAT & fAfHF Traeml & Ut &1 A & & forg farsht ot s
GXATASl &1 HiT A BT RIBR H g

The contractor shall ensure timely payment of wages/salary to the workers persons
employed by him through cheque or by credit to bank account and a certificate to the
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effect that the salaries/wages are being paid regularly shall be furnished to the Employer
every month along with documentary proof of such payment and of statutory fulfilments
i.e. deposit to EPFO, ESIC, etc wherever applicable. Further, the Contractor shall furnish
a certificate every month to the effect that all the obligations under the various Labour
Laws and the Contact Labour (Regulation and Abolition) Act, 1970, are complied with.
The Bank will have the right to ask for bank statements from the contractor to verify the
details of wages/salary paid by the Contractor and will also have the right to demand any
other documents which are required to ascertain compliance by the contractor to various
provisions of the Labour Laws.

9. PR TE AT BT [ 3 HIR & dgd 8 gRT AT Jarsft &) UG B & forg
HTH R I ¢ g Afdqdi o1 A1 IRDAI §RT =T Ut AT U=t & 1Y g, fSeb ferg
& gRI Big ffaRad YITam =gt faran Sem | SaheR farst of safaq a1 SiHeR a1 =g ol
! gU farelt ot die a1 JHaH & e Ot ke © omHeER g Sl §% J &1 R R & &
BRI &l qHhdl 5

The Contractor shall ensure that all persons employed for the purpose of rendering the
services required by the Bank under this agreement are insured with an IRDAI recognized
insurance company, for which no extra payment will be made by the Bank. The Contractor
shall be solely responsible for any injury or damage to any persons or animals or any
other things arising due to deployment in the Bank for executing the work contract.

10 dPhaR T8 YA T [ Tt FHARY, §F & IRIR & 91 59 TR & dgd 30 Sl
@ SSTH ¢ THT, b 1 39D AP Toicl gRT Hufia Tawsdr, RISER, JRe, 3/ TagR
3R ATHT SR & HHD! 61 UTa B 3R 9 THHT fHuniads g b a1 SR iR/
YD HHART = I D! HI U 51 § A1 781 | SHER 30 HHAMRA! & 3w TAER
3R 3R & foy fTgR g1 S8R afe d% gR1 fovelt off R &1 et 8, Ot ShaR T
HHANT! B § & URIR F A1 Tt BT

The Contractor shall ensure that all employees, while in the premises of the Bank or while
carrying out their obligations under this agreement, observe the standards of cleanliness,
decorum, safety, good behaviour and general discipline as laid down by the Bank or its
authorized agents and the Bank shall be the sole judge as to whether or not the Contractor
and/ or his employees have observed the same. The Contractor shall be responsible for
the good behaviour and conduct of his employees and in case of any complaints by the
Bank, the Contractor shall not employ such employees in the Bank’s premises.

11. PheR B H FHARET F BRI BT AT MR AT T J Tdd&ur A1 g arfs
39 g & I8 Ued JdTd S T Faftd HalooiTebell & 38R T 81 9 |

The Contractor shall personally and exclusively supervise the work of all the employees
so as to ensure that the services rendered under this agreement are carried out to the
best satisfaction of the Bank.

12 SHSR U8 AT S b SHeR & Pig W HHART 9 ! Jufy & RSy v S &
1 T8 U B T g} BT, SIF dh 9 DI U4 WA & 1Y 3R SHeR Pt el
I R B & folT g 3fa<ges T8 |
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The Contractor shall ensure that no employees of the Contractor will enter or remain on
the Bank’s premises beyond the specified time limits unless and absolutely necessary
and for fulfilling Contractor’s obligations and with the prior approval of the Bank.

13, SPeR 9P I 3TH URIR IT 3T bl HIT 7 59 fopdll IuHUT T fhfeT a1 dp &t
fohafl Tufi 1 ShaR a1 IUDb HHATRA! A1 Toiel o fordll B, Iob, HHT T ATURATG! B HRUT
B4 ardl foret off THar & fore Savardt i

The Contractor shall be liable for any damage caused to the Bank or its premises or any
part thereof or to any fixtures or fittings thereof or any property of the Bank and therein by
any act, omission, default or negligence of the Contractor or his employees or agents.

14 3PHER §F P! fodlt Ht 8 & e garmaen ¢+ & oy ITRarT GHT o 3HaR §RT HRR
& I8d SIS HRA T Rl & Ieera & HRUT §b TR T 71 8

The Contractor shall indemnify the Bank for any penalty levied on the Bank due to breach
of regulations by the Contractor while performing the duties under the contract.

15 SHGR AfGdd, SIFAR! AT dieil I g arell diel & fog, 3R d% &t gufd & quft
IRATHD 3R Folae! IHAH & ol fordigR ghm, s site, a9, U, Oie offfe =nfia 6,
Si T a1 39 aruRdTe! a1 foedt off 3D YiHd/AHaR! a1 aFl & HRUT 3 8l Jhd
g, dIg 98 dIc 1 JHuT aTaRarg!, gUe a1 fhdll 30 HRUT ¥ 8, Sl 39 HRR I AN B
3 foddl vt RE ST 811 9 YRT &1 I8 UHd U A fobar SiTe fob 399 S8 Yol &l giF
wﬁévﬂaﬂﬁ a%aamﬁqée‘rm&mm 3R TS, e, Geardl, gal a1 I Bl
B AT B1s HY THUH, WY 8 39 IR & [0 & T & HaA! 3R H1af &I g arerm Gaft
ﬂﬂﬁlﬁ?&ﬁ&lﬁ%

The contractor shall be responsible for injury to persons, animals or things, and for all
structural and decorative damage to Bank’s property including garden, lawns, trees,
plants etc. which may arise from the operation or its neglect or any of his worker/employee
or either, whether such injury or damage arises from carelessness, accident or any other
cause whatever, in any way connected with the carrying out of this Contract. This Clause
shall be held to include inter alia any damage to buildings, whether immediately adjacent
or otherwise, and any damage to roads, streets, footpaths, bridges or ways as well as all
damage caused to the buildings and works forming the subject of this Contract.

16 Ut iR forddt oft T & Taiy & S forxdt Ut <ite a1 Yufy & §U I § S 8idl §
SR SR I ¢ 3R faradt oft ara & Tafer & o fpht off 1 a1 3rgu1 & dgd e a1
&fd o Tay 7 foar T g1 SiR Tl of gomas a1 eifd & R & ddy & ol T4 ad &
GRUTIRGET B, SHaR §b BT &fagfd B 3R 3T +ft efagfd wxar @i

The contractor shall indemnify and keep indemnified the Bank in respect of all and any
expenses arising from any such injury or damage to persons or property as aforesaid and
also in respect of any claim made in respect of injury or damage under any Acts of any
legislature or otherwise and also in respect of any award of compensation or damages
consequent upon such claim.

17. SbaR YR Refd o @t Fafeiad o faems afagfd e o o +ff afagfd s
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eI

&) fordll qelTa ver gRT Shta a1 Juid &I g a1l g1H/&ia &1 aolg § Sd @is o grar o

HT & (TG & SR g3 gl

ggrgf%ﬁw%aﬁﬂqmmﬁﬁﬁa@ﬁﬁaﬁmaﬁ/m$wqﬁm
qraT|

) ARLPF/ 9| ST, ESI, fafamt ofe & Sigare 7 811 & HRU Sdd dis H graT|

The Contractor shall indemnify and keep indemnified the Reserve Bank of India against:

a) Any claim arising out of third-party loss/ damage to life or property caused
by/during execution of the work.

b) Any claim arising out of loss/ damage to the workmen engaged by the Contractor
during execution of the work.

c) Any claim due to non-compliance of applicable PF/ Labour laws, ESI,
regulations etc.

18 dhaR Gt HHAIR! 1 Tole! B UgdH U UGH BT off 8§ & URIR | fawg S
H1 3R AT BT b Tt FHART 3R Tole doF & IRIR § HH FRd 9T §HRM UgaH
U3 UgH |

The Contractor shall supply identity cards to all employees or agents who shall be doing

the subject job at the Bank’s premises and ensure that all the employees and agents bear
the identity card at all times while they are working in the Bank’s premises.

19 3PhaR YgHd & 3R T8 YAHd Hdl & foh 98 31u- gRI Fgad/arafyd ait safdaat &
g WY BN & d SHhER & HHARI g 3R b U Faiaar It o6 & RIad ol gl
T BT, 3R § 3o BT ST HRA a1 7 HI SHR/AT fhdt o faum & dgd frddt s
DA AT UG HIA & [T Toig, o AT fobdil 3= UhR bl 3ol YA R & g
fSrHeR el 81T 3R SheR U= HHATRA! BT Feifdd B,/ Aaw/Adr 24l & ded Iuasy
T2t gfaemst & UM w1 & ol T e I ordeR gl

The Contractor agrees and undertakes that they will make it clear to all persons
employed/engaged by them to perform the obligations under this agreement, that they
are employees of the Contractor and that they shall have no claim against the Employer
i.e. the Bank, and the Bank shall not be liable to pay wages, salary or any other type of
compensation to execute the contract or provide any other statutory benefits under the
Labour Law and/or any other legislation and the Contractor shall be solely responsible for
providing all such amenities to their employees admissible under the relevant
Law/Rules/Service conditions.

2. 3PSR YeHd ¢ fb a8 TalH Turaw & JrTfl/sUSy &1 IUTIT H, St {3 IGBC gRT

I farsht +ft s &1 BT | 9 P ShaR GRT IUTNT HI T3 JMER Bt UiEHT sifee IF

T BT PR 3

The Contractor agrees to utilize materials/brands which will be of the brand approved by
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IGBC. Bank reserves the right to conduct quality audit checks of the materials used by
the Contractor on a periodical basis.

21. SHAR Y- SHATRAT R WA U1 quf T 7T B 1 YR&M 3R W& & oy 3o
T & FARITE FH O qP b 50 S GRT o1 (o1l STl |

The Contractor shall make his own arrangements for security and protection of his
workers and materials and the completed work till the same are taken over by the Bank.

2 SHER Bl T HIR b 3idiid e Ya1a & T I B 81, O e Iod WBR &b

DA AT Had DR & BT b dad AT A3 U D1 gRTT|

The Contractor shall obtain license, if any, required under the Kerala State Government
Law or Central Government Law as applicable in case of the services covered under this
contract.

23 SHER gRIdATd Gt el & g e iR YRa IUHRUY/ S[d 311 UeH farg Sa |

All staff deployed by the Contractor shall be provided uniform & safety gear/ footwear etc.

24, 3HaR P! Ug YT ST N1 b dF & URIR & HTH HA 910 HHART 3B a8 I
uRIférd g1 a1feh 3 3ot St & SR §F & HRag URIR 3R SMART STl & e
fopdt off wiferer avq/mfafafy o Gia oo P Rem TIh &) YRId HR I | I< e off ufifera
foram ST e T fob o fonslt oft g, e, o a1 TRt o <itoll & oR & off 4 9T $R R o,
3T Taedh, dF & SIHTAG! B qid Yiad He |

The Contractor should ensure that the workers deployed in the Bank’s premises are well
trained to ensure that they immediately report to the Bank’s Security Staff any suspicious
item/activity noticed by them inside the Bank’s Office premises & Residential Colonies
while attending to their duties. They should also be trained to immediately report to their
supervisor, Banks caretaker about any breakage, damage, leakage or otherwise
observed in any of the items/ areas being cleaned by them.

25 SHER Pl U M G AT fh dF & IRTR A ¢HIH, IRTS U1, UTH/daTd aam
T g 8 IR I8 AT &1 81 b § & uReR & 1 o X HHARI 59 FaH &1
BRG]

The Contractor should note that smoking, drinking alcohol, chewing pan/tobacco in the
Bank’s premises is strictly prohibited and ensure that the workers deployed in the Bank’s
premises abide by this rule strictly.

26, PHaR §P P URIR 3R ARG Hia-1a! Bt Y& 3R YR&M & Hafda qaft ufssanafiy
S| BT UTea BT

The Contractor shall abide by all procedures/norms related to safety and security of the
Bank's premises & Residential Colonies.

27. SHER B! dF URIR H A1 Feft HHAIRTT BT PRR DT FHIGT/AHIG W Rd gel ol
%Wa?%ﬁf\%mmﬁ?@@ﬂ%ﬁwlimlﬁleiﬁbdﬂdC/ﬁﬂﬂT/Hle
|
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The Contractor shall remove all workers deployed by them in the Bank’s premises
immediately on termination/expiry of the contract and ensure that such persons shall not
create any disruption/ hindrance/ problem of any nature in the Bank’s premises.

28 SHER 8 b ARY W ¥ bt +ff safad o o1f @ ge1 3, 9 9 o1 g & sy

7 I HGER HR- aTel AT ST & 3R U fakd/faadl ! deb @ SrAfd & fom R

J HTH H 8] T S| A Bis A TR BT, Tad Idid, S b FE ot aga

ﬁmﬁ@ww%aﬁmﬂﬁmﬁmﬁ%mﬁﬁg&wmﬁw
|

The contractor shall on the request of the Bank, immediately dismiss from the work, any
person employed thereon by it who may, in the opinion of the Bank, is incompetent or has
misconducted himself/herself and such person/s shall not be again employed on the
works, without the permission of the Bank. In case any person is found giving poor
workmanship, misbehavior, disobeying instruction of the Bank, etc., the agency will
replace such person(s) from the work as directed by the Bank

29, PHER 3R ITF HHART JRe&M e (ff T8 T 3)/S@HIEaHdl/Terd SaHTadwdl
1 §% GR1 39 I & o fgad forddt g safaa o) g Sad 3R =01 § 87 3R
gRER ¥ feT-ufdfed & o™ o o1 Saxad ME1 399 U S|

The Contractor and his staff shall be under the general supervision and control of the
Security Officer (P&SE)/Caretaker/Assistant Caretaker or any other personnel deputed
for the purpose by the Bank and shall obtain necessary instructions from them for the day-
to-day work in the premises.

30 dHaR I8 YT & fob 3Ub At d & ot off ufker o Tar v v ga=m guf
acf & 811 SheR I8 IR 1 % 4ftre g0 9 acf ugq &f iR &8 it R/ wd
adf g¥d 1T gt S|

The contractor shall ensure that its workers are in complete uniform at all times while
rendering services at any of the Bank’s premises. The contractor shall ensure the workers
are wearing clean uniforms at all times and any worn out/ torn uniform should be replaced
with new one immediately.

31. SHaR Ug YA BT & o & g wrafed URER # o-1d 9t Wi d=rdt & arka
¥ 45 feAl & MR giorw Tame= RAE ogd &1

The Contractor shall ensure that all staff deployed in the Bank’s Main Office Premises
shall submit the Police Verification Report within 45 days from the date of deployment.

2 SHER B ¢, ATIRD, TadTs, HIRI®, JHTNS 3R a6 gRT Fufitd THarar &1
forT T T IR 3R I Rl 1Y a1 1T 3R o off 7T b ST, 38 o o e
JUAY BRI BRI

The contractor shall maintain registers and a proper record of the work done on daily,

weekly, fortnightly, monthly, quarterly and at periodicity as prescribed by the Bank and
shall make it available to the Bank as and when demanded.
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3. SHSR g AT HM & o & uRER § T18R HeR/AURY &1 Ifed Tug, Fifao
3R g FRUTfereT fd gRT Fuia Suged M W farar Se a1 39 FRuTfereT fd
@I T SMY| heR T8 YA S & iy &1 Ifad arffevor wirHg witreo sk
YRA WRBR gRT FYiRa TFES] & SHR a1 S| SheR 314 Uik yded faar a1
forlt Taifera sifafam &1 fabedt ot Ieeiad & fore ds YidE & forg Sarer gl

The contractor shall ensure proper collection, segregation, and disposal of garbage/
waste outside the Banks premises at appropriate place designated by Municipal
Corporation or handed over to Municipal Corporation. The contractor shall ensure that
proper segregation of waste is done according to the norms prescribed by the Local
Authority and the Government of India. The contractor will be liable to pay penalty for any
violation of solid waste management rules or any relevant act.

C. PR $! I
TERMINATION OF AGREEMENT

1. IWIga d Ffgd Irdf & o1 gafirg, §& o= quf faae ¥, 39 aRR &I fdl SR san
T 3R ol garmast &1 Yt ot fom, wep fafad e g1 T oA &7 SHf¥eR adr
g, Tfed) 9 & SITAR (PR SHER GRT U T T AT ST Yhall IR SNl SHER R SADRI
BI), SPER 3T IR DI 9 B! Ay F Funfed w1 # Awd |1 & 1 7R Il §
3R/ W) SHaR 39 PR BT fpat ot 2l 3R R &1 Secied wzar 7 siyan ) fopeft oft
PRI Y, SHER 5 TR P d8d 3T Gld! BT UG B & [ BT H AT g1 Sl
g 3IR/AT °) dhaR II IS TN & WIHG/ARIGR! 1 Yae | g o uikadd 96 3
Ud forfad wWiigpfa & fo-r giar 8|

Without prejudice to what is contained hereinabove, the Bank shall, at its sole and

absolute discretion, be entitled to terminate this agreement by a written notice without
assigning any reason and without payment of any compensation thereof, if

a) in the opinion of the Bank (which shall not be called into question by the Contractor
and shall be binding on the Contractor), the Contractor fails or refuses to implement
this agreement to the Bank’s satisfaction and/or

b) the Contractor commits a breach of any terms and conditions of this agreement
and /or

c) for any reason whatsoever, the Contractor becomes disentitled in law to perform
his obligations under this agreement and/or

d) there is any variation in the ownership/partnership or management of the
Contractor or his business without the prior approval in writing of the Bank to such
variation.

2 Tfe fordht ot HRUT Y 3T IRR $t A Biclt 8, A SheR/ I I9% gRI Fygad safad a1
b/ ST Toic] DI §p I Tt off UHR & Garmaw, &fa a1 fosht o= U 8§ Pis A1 A1
IR} T gra HRA BT ISR el g1

In the event of termination of this agreement for any reason whatsoever, the Contractor/
or persons employed by him or his/ her agents shall not be entitled for any sum or sums
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whatsoever from the Bank by way of compensation, damages or otherwise.

3. 39 IR | Sfdied fordit off 910 & S1acg, I IR B Dis [l DI UTe ol 10T STl
g, ST -Tgl AT S &, a1 SRR & foodlt 1t 90 &1 Iedied §ial 8, A1 dhaR gRI
RIS TT 3UHTH! BT T ST 8, df Faadt &1 SheR &l T HgH ! forfad Afeq
& & §1G 39 IR B IE DR BT YUl 3R Wi ABR g1, f5AT fpefl HROT 9T S8R I8
3HER IR FABRI G R FHRR IR UHTT I FHT 1 S o fos Aifes & fRaffvd wra
1 ot 81 W, 39 UG & SR &1 ot +f Garasl/J&am &1 8% g1 s 3R JRe&f
ST DT A T drers S|

Notwithstanding anything contained in this Contract, in the event of non-compliance,
disobedience, or breach of any terms of the contract or unsatisfactory or inefficient
working by the Contractor, the Employer shall have the absolute and independent
authority to revoke this contract after giving one month’s notice in writing to the Contractor
without assigning any reason and the same shall be binding on the Contractor and the
contract will come to an end with immediate effect on completion of the deadline as
stipulated in the notice, in which case the Contractor shall not be entitled for any
compensation/damages and the Security Deposit shall not berefunded.

4. PR & AT 8 I1 IR P Al T 8 W, IHER B! dF & IRIR P WIell dHRAT
BT 3R I a6 ot Tt aqafl/amaefl/Aufy &) Gig <A1 a1 aray &R &A1 R

On termination of the contract or on expiry of the contract, the Contractor shall vacate the
premises of the Bank and shall hand over or return all the articles /material/property
belonging to the Bank.

D. W YLt

STAMP DUTY

3PCR T PRR & T Uit W wT SYT 7 fTa o, o & wfcradt & feomfea fopan
SITET, 3R dF Yol HRR B QM 3R ShaR Ufdeiitl HRIR Bl |

The Contractor shall bear the stamp duty on the original of this agreement, which shall be
executed in duplicate, and the Bank shall retain the original and the Contractor shall retain
the duplicate.

E. SHGR I8 JHId S & 98 30+ gRT A wHaial o 90g-99g R S
B gRT FYiRd Aad dd- &1 YdH S|

The Contractor shall ensure payment of minimum wages, as prescribed by the relevant
law from time to time, to the workmen employed by him.

F. %haR s& ®I it gTal 3R aral, &fadl a1 gaiast & R &mgfd & 3R 39
&1 X, ST o a1 AT, 1936, gAdw da- SfaH, 1948, 31 4 (FowA
IHA) AFTH, 1970 I1 39 ey T ] b2t 310 o4ffep b/ MfAfaa & foat it uraem
%W%%ﬁ%‘ﬂgﬁﬂwﬁtﬁﬁé?ﬂaﬁfm% a‘r%’éa—mm%ﬁmm|
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The Contractor shall indemnify and keep indemnified the Bank against all losses and
claims, damages or compensation for breach of any provisions of the Payment of Wages
Act, 1936, Minimum Wages Act, 1948, Contract Labour (Regulation and Abolition) Act,
1970 or any other labour law/ statute in force in this regard. The Contractor shall be solely
responsible for liabilities, if any, in this regard.

G. ST TR & Hs W DI SHER GRT AMYAD UGT ST SR TR ARE I THAT SE|
The several parts of this contract shall be carefully read and fully understood by the
Contractor.

H. TR- YH<IhIUl AFCS

Disclosure Norms

SPHeR UG I M ¥U ¥ dF & gi-are! oro/MuNierdl/Sudxn fe &t fet off
PRI, I SR fIaR0T BT GANT gl U, Sff SheR I IHd HHAINA! & U 34
TG & oy T e il & Mdes & QR 3T Il g, [l TR U8 & 1Y 3R
BURM U Hx&d MUl H QT Igi dh fob 39 HRR b JHI/FHI & &G H| ShaR
FRR P fgavor i Folt SR M= AT &, Riar 39 ST & off 38 QR &4 a1 A BIA|
&1 T B & [T AP g1 SHER [ohdl IR T db-1h! U T 3T ST o !
i faRur &1 o1 o &1 gd e wgafd & UeTiRId 61 T, 7 81 UBIRId = Bt 3afd
| SheR fardt ff T Mot STHeRT & [t off R- Uewdiarur & URumRa®y d& &1
g3 fordit oft &1 & o d &1 Uamac S| STRIGd 1 UTa - 34 ! Ifdal BT Ieerad
AT ST 3R de & &ifd & o gra1 H7 3R ST SUT! BT TERT A &1 SHfABR I,
T o S e S|

The Contractor shall not disclose directly or indirectly any information, materials and
details of the Bank's infrastructure/systems/equipment etc., which may come to the
possession or knowledge of the Contractor or his/her employees during the course of
discharging the contractual obligations in connection with this agreement, to any third
party and shall at all times hold the same in strictest confidence, even after the
expiry/termination of this contract. The Contractor shall treat the details of the contract as
private and confidential, except to the extent necessary to carry out the obligations under
it or to comply with applicable laws. The Contractor shall not publish, permit to be
published, or disclose any particulars of the works in any trade or technical paper or
elsewhere without the previous written consent of the Bank. The Contractor shall
indemnify the Bank for any loss suffered by the Bank as a result of any such disclosure
of any confidential information. Failure to observe the above shall be treated as breach of
contract on the part of the Contractor and the Bank shall be entitled to claim damages
and pursue legal remedies, as deemed appropriate.

I. SPeR 3T HHARAT & Fao 7 gt IFId RSl ST difes 39 JHSIA & dgd M-
SHHR! & TR-UBCIHRU & gIfid T3 ke ¥ [ 81| TR-UBSIHRUT 3R Mu-gdr & ddy o
SPHeR P ST 39 JHSIA I JHI IT JHIT & HRUN B! TRaTg fHT fomr ost ||

The Contractor shall take all appropriate actions with respect to his employees to ensure
that the obligations of non-disclosure of confidential information under this agreement are
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fully satisfied. The Contractor's obligations with respect to non-disclosure

and confidentiality will survive the expiry or termination of this agreement for whatever
reason.

J. ¥ &I 37 THNA B Al 3R Tl & o1, B ) faRiwrarai 3R e 1 Ifed
&1 SHYBR g, [He 1t T TR &1 3af & GRE B & foelt 1 sscA A HH / &
URT DI SHSHR T BISHR, SHAR Bl 59 YA H Th TF SIR] B |

The Bank reserves the right, without prejudice to the terms and conditions of this
agreement, to alter the specifications and nature of the work by adding to or omitting any
item of work or portions of the work/s being carried out at any time during the currency of
contract, by issuing a letter to this effect to the Contractor.

K. 39 R & d8d 8P gRI IH Y had fea-iaqed # foy e | 39 99eiid 9 Sad
7 foradt ot e O oS it faare fosaraqRy o Iad A STE SR Fad faea-auRy @
ST & UM 35 MYUTRA B BT YBR R

All payments by the Bank under this contract shall be made only at Thiruvananthapuram.
All disputes arising out of or in any way connected with this Agreement shall be deemed
to have arisen at Thiruvananthapuram and only Courts in Thiruvananthapuram shall have
the jurisdiction to determine the same.

L. SRIFd HRR IR & Fgf # ot Feffa waf & orfaR 907 ok W&o I YiaH foear
ST 8, SHaR, 39 Tl & IR, Iad AR SR AETSH ST Y H GRIMT 7T SR Bl
R BT

In consideration of the said contract amount to be paid at the times and in the manner set
forth in the said conditions, the Contractor shall, upon and subject to the said conditions
execute and complete the work shown upon the said specifications and the schedule of
quantities.

M. §% ShaR Bl Iad HIR X T T HIs 37 MY ForIesT YITaH Iad Ul § Gy a9
3R I 4 s ST, &7 YT B

The Bank shall pay the Contractor the said contract amount or such other sum as shall
become payable at the times and in the manner specified in the said conditions.

N. I Ml DI 3T IR BT (SR THIT ST SR STH A el I Al BT UTe D,
3{T- 30 T3 BT THSIT BT 3R 3 2l d FAfgd &1 He|

The said conditions thereto shall be read and construed as forming part of this agreement
and the parties hereto shall respectively abide by, submit themselves to the said
conditions and perform the agreements on their part respectively in the said conditions
contained.

0. Wﬁsﬂwﬁliﬁﬂlﬁ HIAT SlU] Gﬁqaabdlﬁgg YnlR HeHd G\Idl %%WW
B Y TRT 8 & F1¢ 01 30, 2026 J HRI/ HIR URH AT 3R FuiRa s@fyr &
R B R ST

Time shall be considered as the essence of this contract and the Contractor hereby
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agrees to commence the work/contract from April 01, 2026, after issue of a formal work
order as provided for in the said conditions and to complete the work within the stipulated
period.

P. 3%aR 9 & IRTR H AF1d 3T HHATRGT &1 Teh T 3R 3Ia et UeH |

The Contractor shall provide a complete and updated list of his employees who are
deployed within the Bank’s premises.

Q. oy aieh & SR R o T I<rur RR 3R Sifad g1 3R §% d%haR & g™
gfg & bt G1d W faaR =81 SN §d db fob FeAdH Aoig! HUFTY & d8d URd TRBR
SR $Had AT AoIg & gl gedh! H gRad- = &1, 37l SR &X 3R uRad-ia Hgims Hl
@S) | FIRTS TR AR A T UHR B! gl 1 HE, RIS Hacd & U H, Had YR
R 3R uRad-a 7Es v @Sy H gfg I Hiftrd gnft oiR 3 et s wees St da= a1
1l & o1 8, ST AT Uhicl & & oI o SUTUW, STHSATS, FI99 3fS, S SR & SR/
aRad-a 7EE 41 @€Y R MR § & 96 gR1 Tiie aRR AR W=ieq & g T8
T S| 3HER P HE &) & ATl VDA 3R 37 dUTHe gl & Juifad gfs &t ard
& T T AT SR S0 Faad &Y U o U o1 a1fet b T gig sities anrd foxia
et & Sfaid TEIed 81 Wb | 39 A H §% o1 Fufg sifam gl
The quote offered by the Contractor in the price bid shall be firm and final and the Bank
will not entertain the Contractor’s claim for any revision of rates during the currency of
contract except when changes in two components of minimum rates of wages only viz.
the Basic rates and Variable Dearness Allowance (VDA), as announced by the
Government of India under the Minimum Wages Act. The amount of such hike in monthly
contract amount, in proportion to the monthly duties, will be restricted only to the increase
in Basic rates and Variable Dearness Allowance (VDA) and any other components which
form part of wages or allowance which are statutory in nature viz. EPF, ESI, Bonus etc.
which are dependent on the Basic rates and/or Variable Dearness Allowance (VDA) will
not be considered by the Bank for revision in the monthly contract amount. The Contractor
shall keep in mind the possible escalation of these statutory components other than the
Basic rates plus VDA and offer their best rates in such a way as to accommodate these
incremental costs under the price bid. The decision of the Bank in the matter will be final.

R. AfgAT3if &1 FRIRE R ARS Idisd
SEXUAL HARASSMENT OF WOMEN AT WORKPLACE:

SheR Afgars & FiRd R 9 It (Farur, ufdey ik faron sifdfaay, 2013 &
wEaYHl & gul U & U gt R ¥ foWeR ghm afe §% & oReR # oA
FHARY/HHANRA! P fFATH T IS Bl DS RIBId gidl 8, dl RIGId Sher grRITféed
iaRke e IHfd & THe SRR &1 STwl 3R dheR Iad AfAFTH & dgd Rierd &
ey T Ifrd HRars ARG BT SheR & bt 1t fifsd FHar gR1 9@ & foadt Hrar
¥ fas a9 IdisT &t w13 W Rierad 9@ gr1 nfed est Rera afiifa grt g8 o
STt | afe gedr A SheR & HHATRA! DT UM 81T TaH ©, dl sPher fepdr Ht Aifgs

38




Ja3MTael & fo FoMHER G, IGTERU & fof, af SdhaR & HHAR! GRT A feaT YA gict
g, 1 b & HHAR DI BIs Hifseh Aed Gt 81N | SHGR U HHARYI DI SRR W A
It Bt AHuU™ SR e gef & TR # RAfdd & & fore forder gl

The Contractor shall be solely responsible for full compliance with the provisions of “the
Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act,
2013". In case of any complaint of sexual harassment against its employee/s within the
premises of the Bank, the complaint will be filed before the Internal Complaints Committee
constituted by the contractor and the Contractor shall ensure appropriate action under the
said Act in respect to the complaint. Any complaint of sexual harassment from any
aggrieved employee of the Contractor against any employee of the Bank shall be taken
cognizance of by the Regional Complaints Committee constituted by the Bank. The
Contractor shall be responsible for any monetary compensation that may need to be paid
in case the incident involves the employees of the Contractor, for instance any monetary
relief payable to the Bank's employee, if sexual violence by the employee of the
Contractor is proved. The Contractor shall be responsible for educating its employees
about prevention of sexual harassment at workplace and related issues.

S. 39 Td
Other Conditions:

I B 3T PR P AT 3R Tt & (91, {5 +ff T xR o1 31afyr & SRA B & it
1t g I B & UFT ! SIS AT B+ & (A, SHaR Pl 39 JaY H Th UF SR I, BRI
! faRIvdral 3R Ui B! TNRrd oA &1 PR § |

The Bank reserves the right, without prejudice to the terms and conditions of this
agreement, to alter the specifications and nature of the work by adding to or omitting any
item of work or portions of the work/s being carried out at any time during the currency of
contract, by issuing a letter to this effect to the contractor.

1. 39 [l & d8d YUY BT SheR gRI fHaT ST SR 98 WY dF P gd faiad SrgAfd &
ST THEia & dgd foeh oy a1 e ar Sud S &1 A =&Y Fiowm a1 S Hum 3R
DI ) FEAR SHEAR B HIR FI Y0 R e Frer & e =6l 1 1 rdf ob e
& ERM Fiopd gfaeor § T8t H1g U uRkad-, ge a1 gRadd 39 SRR &1 3 el B,
AT afe S Pl & s & SR fdt Wt T7g & &rf # Big uRkad— a1 Sie a1 $ig
BT BT AT THIIAT 8 TT IUUNT fHT S arat IR &) YR a1 T[uras H &is uiacdd
HRAT oI JHSAT 8, 1 S SPhaR &I 39D IR H fIlRad 9 H Jfad FHRA1 N | SHAR B!
T e & IR URGd &A1, SIS a1 BIST 81T, Afde dheR fhdt ot THR @
ffaftad & T8t & a1 fbdt & & His uiad-, Sie I1 BTS el SN I HIR, Td,
fafc=n a1 xR Bt fosdt ot wraem  foredt ot frarar 98 s fom § & gd farfaa wewfa
¥ 3R W sifalaa, ufvadHt, Sis a1 8Ys &1 geu at aat & do gr1 Feila fasar s,
?;ﬂﬁ@%@ﬁﬁ@%%ﬂﬂ 3R 3q IRR AR & ST a1 "erar smem, S o [

|
The entire work included under these terms shall be executed by the contractor and it

shall not directly entrust and engage or indirectly transfer assign or let under the
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agreement or any part or share thereof or interest therein without the prior written consent
of the Bank and no undertaking shall relieve the contractor from the full and entire
responsibility of the contract or from active superintendence of the works during their
progress. No alteration, omission or variation shall vitiate this contract but in case the
Bank thinks proper at any time during the progress of the works to make any alterations
in or additions to or omissions from the works or any alteration in the kind or quality of the
materials to be used therein, it shall give notice thereof in writing to the contractor. The
contractor shall alter, add to or omit from, as the case may be, in accordance with such
notice but the contractor shall not do any work extra to or make any alterations or additions
to or omissions from the works or any deviation from any of the provisions of the contract,
stipulation, specifications or contract without the previous consent in writing of the Bank
and the value of such extras, alterations, additions or omissions shall in all cases be
determined by the Bank, with the prior approval in writing of the Bank and the same shall
be added to or deducted from the contract amount, as the case may be, accordingly.

2. it el o1 e T oR fa=1y ®ie & WRee] o RUIc o1 a1feu| Hrf w8 we
HT BT (30 e & & S dfgd), FTET HaAl # I H 6 SR R &y
Sra-al § 9w 8 7 &7 (MR sadal 8 daa gt sfiiel of Idifes saemn
T HA & e, UdS AR 3R IAAIR BT 3118 [egd & HfAD! 1 oH1d fovar o1 qahe!
)| I, 3murd fufq o i &1 SiuTdsTa THIG BiF ddb HIH BT g1 oil b db &
TP fad gRT oIRT fhT 7T fE=m-fFe=n & SaR, oA fosdt sifafved YdH & | ddhar
ﬁ Wﬁmwwmmwmm %@rﬁa%mumﬂamwl
d% YAdH Id9 JAUT HRA & U ISR/ a1 HA o7 SHfUBR Raar g1 fasret
IR UM SHERI Bl dh R foT fovelt pia o fean e, afes wt s FawiTe SaaR
DI Tad BT B
All workers should report to the caretakers of the particular site at stipulated time. The
working hours shall be 8 working hours (including 30 minutes lunch break), 6 working
days in a week in the Office Buildings and 7 days in a week in the Residential colonies (to
ensure a weekly off to all workers deployed at Residential colonies, half the schedule
numbers of workers may be deployed on each Saturday and Sunday). However, in the
case of emergency the workers will have to continue to work till the emergency is over as
per the directions issued by authorized person of the Bank without any extra payment.
Contractor shall maintain a record of payment to the workers, which shall be submitted
along with the bill. Bank reserves the right to depute officer/ staff to verify minimum wages.
Electricity and water shall be given to agency free of cost by the Bank but all the other
arrangements have to be made by the contractor on its own.

T. YR YT

1. 3PhaR I & g, Hifd, [IaTg, ARG IUSd, <7, SfiaieH, gSaid, ArhTec], URIT TeT,
@, 7 3 HETHIRA! & HRUT, IT 3T, §1¢, TSR I1 ¥ U8 a1 foat off urdf & Fa=or 9
TR et ot o= g, S 9, ifae ok fpadt +f a1 0 ot Jfdereres el & ueeia &t
guifad el 8, & R fardt off on vt dfdererss a1l & fadd a1 R-wrifAwre & fag
forieR 8 8| smesiid Hersif #f Hrgex aRRY 3R HieR J JaRId THwg M
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eI gIi

2. ¢ d HI I H, BRI T &1 51 61 5 () ARG SR Y A7 () fohdlt SRR TR1E Hd
& HRUI T () SHER B! WG4 B &b & AT 39 HRU F TS HIfD! 1 Jrdo-idh
TR & Iy HriaTd) a1 4wl U1 fAarg & SR IT (°) SPeR] AT 9 gRT Frged a1
TS HRRY & B a1 S & HRO1 3R A SR/ a1 fafdw o o & wefifa a8t & o
(&) AR M, 4fFw & W GaoH O1 gsdrd a1 didled! & HRU o feat ot vaa
TR BT YHIIT Felt 8, A o U gaTet AT ddrect & A H HRR BT bl GRT HA
¥ for g &1 3fa 3R Ifed faaR &% Ihdr 8, SdheR fa-t Sied! 81 T, 9 P 3B
forRed =T 3, difded SdaR R ot &30 &1 Ap & AW S+ T T AaR SUAT
Wﬁa?%mumm%m%ﬁm%maawmsﬁmwﬁ
TR I
g DIs TG ge1 BT UM IuRRA et &, A Shar U Rl ik 39 fovedt off
Rkadq & aR H §% & q¥d YRId ST 99 a 391 fafad U § do gRT R T8t
fa1 SITaT 8, 99 9% SPheR HRR & ded U STl BT UMY 3T FSIdT 387, 3R 31T
gyt eIl & ueRiF & faw It ret &) A S, S19 96 B YARIG g1 &t golg
U1 BT gH{ b 61 ghTl|
YT T & Wae™ s W Hf arg i

3. If¢ IheR, TP Afad I HH A1 HU Bld g€, DS “faarferaro &1 Hrd” ol g, a1 fearferar
Sd fHar Srar & a1 FTfid Sut 811 & SR, I9& [9%g ot gATg= &1 e fhan
ST a7 WS U F AT &1 GWRE H AT & forg guTdt vara uiia far s
3R feanferar= ar THTeE & T w1l § uRTHIs BT Sfee ISR, 38 a1 aa
& forg g ara ey & Tra 37 & iR T 31 I TP & e Te feomm & s g
ﬁ?agévﬂvﬁq:ﬂm?r%ﬁwﬂ%eﬁ?ﬁ%%mﬂﬁweﬁf&ﬂ%‘ra‘ra‘émmﬁ?&ﬂ%
THdr 2|

Force Majeure

1. The contractor or the Bank shall not be responsible for delays or non-performance of
any or all contractual obligations, caused by war, revolution, insurrection, lockdown, civil
commotion, riots, mobilizations, strikes, blockade, acts of God, Plague or other epidemics,
fire, flood, acts of government or public enemy or any other event beyond the control of
either party, which directly, materially and adversely affect the performance of any or all
such contractual obligations. Force majeure shall not include computer viruses and
computer related problems.

2. If in the opinion of the Bank, the works be delayed (a) by force majeure or (b) by reason
of any exceptionally inclement weather or (c) by reason of proceedings taken or
threatened by or dispute with adjoining or neighboring owners or public authorities arising
otherwise than through the contractor's own default or (d) by the works or delays of the
contractors or Tradesmen engaged or nominated by the Bank and not referred to in the
Schedule of Quantities and/or Specification or (e) by reason of civil commotion, local
combination of workmen or strike or lockout affecting any of the building traders the Bank
may make a fair and reasonable extension of time for completion of the Contract Works
in case of such strike or lockout, the contractor shall, as soon as may be, give written
notice thereof to Bank, but the contractor shall nevertheless constantly use his endeavor’s
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to prevent delay and shall do all that may reasonably be required to the satisfaction of the
Bank to proceed with work. If a Force Majeure situation arises, the contractor shall
promptly notify the Bank in writing of such conditions and any change thereof. Unless
otherwise directed by the Bank in writing, the contractor shall continue to perform its
obligations under the contract as far as possible and shall seek all means for performance
of all other obligations, not prevented by the Force Majeure event. Force Majeure shall
also apply to the Bank.

3. If the contractor being an individual or a firm/ a company, commit any "Act of insolvency"
or shall be adjudged an Insolvent or being Incorporated Company, shall have an order for
compulsory winding up made against it or pass an effective resolution for winding up
voluntarily or subject to the supervision of the Court and the Official Assignee of the
Liquidator in such acts of insolvency or winding up shall be unable, within seven days
after notice to him, requiring him to do so, to show to the reasonable satisfaction of the
Bank, that he is able to carry out and fulfill, the Contract and to give security therefore, if
so required by Bank.

%ﬂﬁ%&oqm (@1 98 afad, WwH a1 fATfd Ut 8 &) fAwred St &34 &1 3naxadar
|

OR if the contractor (whether an individual, firm or incorporated company) shall suffer
execution to be issued.

I S PR & 3 dhaR & bl 1 TER GRT A1 I9DT 3R W fory 71w et oft
I Pb B o ST

OR shall suffer any payment under this contract to be attached by or on behalf of any of
the creditors of the contractor.

1 3% 3t fafad el & o1 39 HRR &1 IO a1 IU-Ug W |
OR shall assign or sublet this Contract without the consent in writing of the Bank first
obtained.

1 59 IR T 39D 3 SHaR &I ¢ SR <7 14 aral fopeft off oA &1 i ar vk
T8 B

OR shall charge or encumber this Contract or any payment due or which may become
due to the contractor there under.

1 gf¢ dhar

(i) PR B TN AT @

(i) BT 3R B3 H fathel T81 2, a1 39 Tdll & 3icid faer foreht 39 98 & S F 3 g
BT T UT B & ueTd 14 e & fow wrd ot ifa ol g e fean g, o

(i) BT > Ifad uRem &) Iry 3 g & fawrd Y1 7 3R Tt Ifd woifa A # fawa
e1 & o o1 Tend 9Hg & Hak Q1 81 9, a1

(iv) 9% I fafad fe ura w3 & gy 9rd fet & Wiar Orse I 9l gem w1 srf &
gcM 3R ggo § A 81 & fob o Ireht a1 i &bl 39 9df & Siavid b gRT Hiar 3R
3RGIHR fobar a7 o1, a1
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(v) dhaR &I forRad Aifey 38 9 & gsTd I1d fai & Hiak ddheR gRT e fht oTH ardl
39 TR gR1 UTaH Tt oM gt gt a1 fossdt +ft 1, \rwer an =il &1 uTed & | aaR
IO 7 famedr &1 g, a1

(vi) b & FaTia &2 & SfaRaT BRd §U PR & bl U 1 IU- Fevmu R ¢ fear g,
(vii) STl &9

e 3R 3o faret off e F o et oft gd @ & Srac[e, ddher &l fafad o ura fat &
T <7 & 1, FIR BT R HR TobdT | 3R T @], dF U Toie] a1 HHaATRA!
& HTEOH ¥ BT A T B Tohdl g 3R 31T U1 Bt Y a1 GSab! & IRIR § us it 97,
JUSHRU, T, RS, ARMRY, HTT 3R 317 faoTelt & a1 3R IRf & 30 Feol A o el
g 3R IV 3t YUy & =0 A IUTNT B Tl § AT HTH B! TR B 3T HHATRAT 3R
W%mwﬁmmﬁwmﬁ%ﬁ%mmmwﬁsﬁ?m
& g PR B TR TG THdT § 3R SheR [hul Ht TRE I TH 3 SHaR a1 3 HAfad
T 3= Al B! HH R I 3R TH HI 1 Y & 8 IrEft 3R 97 &1 ST
B I AP T7 F¢1 S B! [T PIg B, 1 I1 IS 181 B Sq 1A QA 8T SIE
d@ SHER B U e Tl 3R T97 gem & fo fafad & Afed ¢ iR ddhaRr
gfe few urd 81 & 918 14 G 3t sraeh & iR T A & fawd gar g, O 9 39
TaeI-d A gRT 99 7 3R SHeR & Jue =N &1 shise S|

OR if the contractor

(i) has abandoned the Contract or

(ii) has failed to commence the works, or has without any lawful excuse under these
Conditions suspended the progress of the works for 14 days after receiving from the Bank
Notice to proceed, or

(iii) has failed to proceed with the work with such due diligence and failed to make such
due progress as would enable the works to be completed within the time agreed upon, or
(iv) has failed to remove materials from the site or to pull down and replace work for seven
days after receiving from the Bank's written notice that the said materials or work were
condemned and rejected by the Bank under these Conditions, or

(v) has neglected or failed persistently to observe and perform all or any of the acts,
matters or things by this Contract to be observed and performed by the contractor for
seven days after written notice shall have been given to the contractor requiring the
contractor to observe or perform the same, or

(vi) has in the defiance of the Bank's instructions to the contrary sublet any part of the
Contract, or

(vii) has employed child labour.

Then and in any of the said cases the Bank may notwithstanding any previous waiver,
after giving seven days’ notice in writing to the contractor, determine the Contract. And
further, the Bank by his, Agents or servants may enter upon and take possession of the
works and all plant, tools, scaffoldings, sheds, machinery, steam and other power utensils
and materials lying upon the premises of the adjoining lands or roads, and use the same
as his own property or may employ the same by means of his own servants and workmen
in carrying on and completing the work or by employing any other Contractors or other
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person or persons to complete the works and the Contractor shall not in any way interrupt
or do any act, matter or thing to prevent or hinder such other Contractor or other person
or persons employed for completing and finishing or using the materials and plant for the
works. When the works shall be completed the Bank shall give a notice in writing to the
Contractor to remove his surplus materials and plant and should the Contractor fail to do
so within a period of 14 days after receipt thereof by him, the Bank shall sell the same by
public auction and shall give credit to the Contractor for the amount realized.

U. g garash s arffe 3ev@ra $IR (CAMC) - Td-eRur & forg g

FRR 3G 01 30T, 2026 ¥ 31 A, 2027 T §F gRI 3ifad F1F 3w & Ay & sgaR
Bl IFd HIR DY T FRIR AT & TR SHER P FaroHe YeH iR Ffaer gwmas
7 foega s raf oiR et & oref oY ot srafd & g Adi-tesor fosan Saem | AdtiesRor
& GRIM IR R H 3G o1 AR & SFER T ST

i. Afaar gwares & YR 11 & 3SR A H Sfcafad "wird ged & fog, & SHeR &l aapred
ATH HOIgY! (AAI-1hRUT o GHY YIferd) UG BT, Ol b 9 Sa (%), 9H 3R ISR
TETEE R Fuffd frar mar R, SR Weifed 3aial SR a, Sew, Sugens gew s
ii. "IN Ueh" o oY, PR & AHIDHROT TR, TR DT FRNYF AT Jfg b MUR TR b
S FehaT g1 ArTd ® ufawid gfe @Radig ges gt Iher &1 amvy/siiaRes arTd 3nfe)
fo T 1 & =T AT 70 i &1 SUART Fxb B o Wbl &

AC = AP + AP x (CPIc-CPIp) /CPIp

Sel, AC 3R AP HHRT: YN HIAd [GaH a¥] 3R g™ S [[Usd dy) &, 3R CPIc
3R CPIp I I 3R frsd af & forg HRR BT 3RY Al ¥ 6 7 Ugd Jff 4Ra & forw
3N yftre! & e die g qaai® g

Rates for All-inclusive Comprehensive Annual Maintenance Contract (CAMC) -
Renewal

The period of contract for is from April 01, 2026 to March 31, 2027 or as specified by the
Bank in the final work order. The said contract will be renewed for further period subject to
the satisfactory performance of the contractor during the existing contract period and other
terms and conditions detailed in the tender document.

The escalation in the contract amount during renewal shall be considered as follows:

i For “Fixed Component” mentioned in header A of part Il of the tender document, the
Bank shall give the Contractor extant Minimum wages (prevalent at the time of renewal) as
prescribed by the Chief Labour Commissioner (Central), Ministry of Labour & Employment
and the associated liabilities like Bonus, EPF, ESI components etc.

ii. For “Variable Component”, on renewal of contract, the revision of rates may be done
based on cost escalation.

The percentage increase in cost (Variable Component i.e., Contractor’s profit/ overhead
cost etc.) excluding taxes may be calculated by using the below formula
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AC = AP + AP x (CPIc-CPIp) /CPIp

where, AC and AP are revised price [current year] and present price [previous year],
respectively and CPIc and CPIp are Consumer Price Index for Industrial Workers for all
India for 6 months prior to the commencement date of contract for the current year &
previous year, respectively.

(If the Contractor is a Partnership firm | IN WITNESS WHEREOF the Bank and the
or an individual) Contractor have set their respective hands to these
presents and two duplicates hereof the day and the
year first hereinabove written

(If the Contractor is a Company) IN WITNESS WHEREOF the Bank set its hands to
these presents through its duly authorised official
and the Contractor has caused its common seal, to
be affixed hereunto and the said two duplicates/ has
caused these presents and the said two duplicates
hereof to be executed on its behalf, the day and the
year first hereinabove written.

Signature Clause

SIGNED AND DELIVERED BY Reserve Bank of India, Thiruvananthapuram
(Name and designation)
In the presence of:
Witnesses:

1.
Address

Address:

45




If the party is a Partnership firm or individual:

(Name and Designation)

In the presence of:
Witnesses:
1.

Address:

Address:

The COMMON SEAL OF ..........ccooiini. Was hereunto affixed pursuant to the
Resolutions passed by its Board of Directors at the meetingheldon ............................. ,
in the presence of

1)

2)

Directors, who have signed these in token thereof in the presence of
1)

2)

SIGNED AND DELIVERED BY the Contractor by the hand of

Shri

And duly constituted Attorney
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SECTION V
General Instructions to Tenderers and
ial nditions of th ntr.

1. General Instructions:
1.1 The Bank discourages the stipulation of any additional conditions by the tenderer.

1.2 Tenders shall remain open to acceptance by the Bank for a period of 90 days from the date of
opening part | of the tender. This period may be extended by mutual agreement and the tenderer
shall not cancel or withdraw the tender during this period.

1.3 The tender form must be filled electronically. If any of the documents is/are unsigned or
missing, the tender may be considered invalid by the Bank at its discretion.

1.4 The rates shall also be firm, shall be valid for the entire duration of the contract and / or
extension thereof and shall not be subject to exchange variations, labour conditions, fluctuations
in railway freights or any conditions whatsoever.

1.5 Quotations received in any other manner then what has been indicated, will be summarily
rejected and will not be evaluated for the purpose of ascertaining L1 tenderer.

1.6 The wages of manpower quoted should not be less than statutory Central or State Govt.
minimum wages, whichever are higher. Tenders having quoted rates below the prescribed
minimum wages rates shall be summarily rejected and will not be evaluated for the purpose of
ascertaining L1 tenderer.

1.7 The tender submitted on behalf of a firm/company shall be signed by all the proprietors/
partners/ director of the firm/company or by the proprietor/ partner/ director of the firm/company
who has the necessary authority on behalf of the firm/company to enter into the proposed contract.
Otherwise, the tender may be rejected by the Bank.

1.8 On receipt of intimation from the Bank of the acceptance of his/their tender, the successful
tenderer shall be bound to implement the contract and within fourteen days thereof from date of
issuance of work orders the successful tenderer shall sign an agreement in accordance with the
draft agreement and the schedule of conditions but the written acceptance by the Reserve Bank
of India of a tender will constitute a binding contract between the Reserve Bank of India and the
person so tendering, whether such formal agreement is or is not subsequently executed. The
Contract shall be executed in duplicate. Original copy will remain in the custody of Bank and the
second set of copy will remain in the custody of contractor. The agreement shall be made on
necessary stamp paper (having equal to applicable stamp duty in the state of Kerala) and the cost
of necessary stamp duty shall be borne solely by the contractor.

1.9 No bid will be received after the due date/last date and time specified for submission of bids or
after the extended Bid due date, if any.

1.10 Wages must be paid to the employees by the Contractor within the 7" day of the succeeding
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month.

2. Broad Scope of Work
The scope of work shall be as detailed in Section VIl of the tender document.

3. Right to accept any tender and to reject any or alltenders
3.1 The Bank is not bound to accept the lowest or any tender and may at any time terminate

the tendering process without assigning any reason.

3.2 The Bank may terminate the contract if it is found after award of the work that the
Contractor is blacklisted during the last 3 years by any Govt. Department/Institution
/Autonomous body/Local Body/Municipality/Public Sector Undertaking/any other offices of RBI

etc.

3.3 Minimum wages and / or Variable Dearness Allowance will be revised as per the
Notification issued by the Chief Labour Commissioner (Central), Ministry of Labour & Employment
from time to time i.e. effective from 1t April and 15t October every year, for the category of Semi-
Skilled/Unskilled Supervisory (Area B) for Supervisors and ‘Unskilled’ for all other workers;
employed in “Construction or Maintenance of Roads or Runways or in Building Operations
including laying down Underground electric, wireless, Radio, Television, Telephone, Telegraph
and Overseas Communication cables and similar other Underground cabling work, Electric lines,
Water supply lines and Sewerage pipe lines”.

3.4 The bids of bidders who resort to excessive underquoting of any component of price bid
shall be liable for disqualification and such bidders even though offering the lowest among the
eligible quotes, will not be considered for the selection as successful bidder from among the
eligible bidders. The Bank may however give opportunity to such bidder to substantiate their offer
by seeking their rate analysis / breakup and comments thereon within a time frame specified by
the Bank. However, the overall contract amount, if found insufficient even to pay for the minimum
wages for the employee category and associated statutory components shall be summarily
rejected and the decision of the Bank regarding such disqualification are binding on the bidders
and shall be final.

4 Performance Guarantee during contract period
4.1 On award of contract, the successful tenderer shall furnish an amount equal to 5% (Five
percent) of the contract value in the form of a Performance Guarantee from any scheduled bank
in the form prescribed by the Bank (Annex D), which shall be submitted along with the letter of
acceptance, towards security deposit for the due fulfilment of the contract. The EMD submitted
by the successful tenderer shall be returned within one month of award of work subject to
submission of the Performance Bank Guarantee. The Performance Guarantee towards security
deposit shall be valid for the entire contract period.
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4.2 The Bank may terminate the contract in case the successful bidder fails to furnish the
Performance Bank Guarantee for an amount which is 5% of the Estimated Cost as per Annex D
or fails to execute the agreement within the specified period.

4.3 The Performance Bank Guarantee given by the company/agency/firm shall be liable to be
revoked, forfeited or appropriated in the event of unsatisfactory performance of the
company/agency/firm and/or loss/damage, if any, sustained by the Reserve Bank of India,
Thiruvananthapuram on account of the failure or negligence of the workers deployed by him or
in the event of breach of the agreement by the company/agency/firm. The company/agency/firm
shall have no objection to such appropriation.

4.4 The Performance Bank Guarantee should be valid up to the date of expiry of the contract.

4.5 All compensation or other sums of money payable by the Contractor to the Bank under
the terms of this contract may be deducted from the security deposit/monthly bill amount, if the
amount so permits unless the Contractor deposits such amounts in cash within ten days of
issue of demand notice by the Bank.

5 Terms of Payment and levy of penal charges

5.1 Payment in respect of manpower deployment will be made as per actual deployment and
the company/agency/firm is advised to submit proof of deployment by way of attendance
registers and proof of payment of minimum wages along with the bill.

5.2 The successful tenderer should credit the salary directly to the bank a/c of their staff and
submit monthly bank statement showing payment of salary. Necessary payments to EPF, ESI
etc. are to be ensured as per statutory rules. The Bank reserves the right to verify the same as
and when required and accordingly, the Contractor must have the necessary documents to
submit in support of the same.

5.3 Bank's official will verify the deployment of people/ manpower at regular intervals; hence an
attendance register should be maintained for verification and copy of the same should be duly
attested By Caretaker.

5.4The bills shall be submitted to the Bank within the second week of every succeeding month.
The payment for the work will be made after the same is duly certified by the Bank’s official to
the effect that the services have been provided satisfactorily within 45 days of the
completion/delivery of service as per MSME act.

5.5 The amount payable will be net of any recoveries for deficiency in services, imposed as per
the provisions of this contract. The bill should be submitted as per GST format. Copy of following
documents for a particular month duly certified by the firm to be submitted along with bill for
payment:

49




i Certified copy of attendance register.

ii. Report of work done signed by the assistant caretaker / caretaker / Security Officer (P&SE).
iii. Bank statement showing payment of minimum wages (payment to labour / workmen shall be
paid directly to their bank account).

iv. Declaration for compliance of Contract labour Act & Minimum wages Act.

v. Documentary evidence indicating the payment made towards PF and ESIC, as applicable.
vi. Any other logbooks/ documents as directed by the Bank.

5.6 Bills pertaining to all works (location-wise) may be submitted on a monthly basis wherein
the work-wise breakup may be mentioned as provided in Part-Il of the Price Bid. As regards
housekeeping works done on quarterly/half-yearly basis, monthly progress report (proforma
specified in Attachments.pdf) may be attached to the bills, duly certified by the Caretaker of the
respective location and the Security Officer.

5.7 It may be noted that the contractor will first make the payment of wages to the labourers/
workers and have made deposit of PF, ESIC and other statutory payments/ deposits and then
submit the Bill for reimbursement of the same along with the proof of remittance of wages to
the workers. No advance payment will be made to the contractor under any circumstances.

6 Penalty

a) %1,500/- per flat/gym flat per week will be levied for not carrying out weekly cleaning of
toilets and bath area/gym flat at residential quarters (including residential flats in the
Amenities Block at Main Office Building) from the payable bills (Please refer Section VIl
- Scope of Work Part[D])

b) %2,000/- per flat per quarter/half-year will be levied for not carrying out complete cleaning
of flats at residential quarters (including residential flats in the Amenities Block at Main
Office Building) on a quarterly/half yearly basis from the payable bills (Please refer
Section VIII - Scope of Work Part[D])

c) %2,000/- per washroom per day will be levied for not carrying out cleaning of wash rooms
in the Bank’s Main Office Building/Amenities Block (Please refer Section VIII - Scope of
Work Part [A]).

d) %4,000/- per day will be imposed for not carrying out cleaning of officers’ lounge and
canteen area in the Bank’s Main Office Building/Amenities Block (Please refer Section
VIII - Scope of Work Part [A])

e) A penalty up to Rs.1,000/- per day will be imposed for the following lapses (Please refer
Section VIII - Scope of Work Part [B] and Part [E]

i. Lapses in waste management viz., domestic waste, indoor and outdoor
maintenance/upkeep of the Main Office Premises and the four residential colonies,
without conforming to the Bank’s stipulations.

ii. Lapses in the proper maintenance and operation of the Organic Waste Converters
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j)

n)

installed at the Officers’/Staff Quarters at Kowdiar, Thamalam and Nanthancode and
Bio-Digester at Main Office Building.
iii. Not carrying out daily cleaning of departments/sections/cabins/workstations at Main
Office Building
In case the services are not found satisfactory, the Bank shall be at liberty to withhold any
payment/s that may be due to the contractor till such time as such services are rendered
to the satisfaction of the Bank.
In the event of penalty reaching 10% of the contract amount, the Bank reserves the right
to terminate the contract and the contractor shall be liable to risk and cost. The amount
of penalty will be appropriated by invoking Performance Bank Guarantee or any other
amount payable to the contractor.
The availability of the flat for cleaning is as per the convenience of the resident/occupant.
Accordingly, the contractor cannot force the resident or claim the right to clean theflat.
A register for cleaning of flats is to be maintained by the Contractor with complete details
of the complaints registered by the residents/Caretaker through e- mail/phone or any
other mode.
Any complaint so received should be rectified by the Contractor within 24 hours of receipt
of the complaint failing which a penalty of Rs.500/- per complaint per day will be deducted
from the payable bills.
A photocopy of the relevant pages of the register so maintained should be on monthly
basis submitted to the respective /Caretaker/Engineer/Security officer along with the
monthly bill and the same should be duly certified by the Bank officer concerned.

The payment for the works to be executed under this contract shall be made on a monthly
basis and no variation in the mode of payment will be acceptable to the Bank.

In case any of the Contractor’s personnel deployed is absent and the Contractor is unable
to provide a suitable substitute, a penalty as calculated based on the below formula shall
be levied by the Bank and the same shall be deducted from the Contractor’s bills.

P = (VIL)*D*2

P = Penal Charges

V = Contract Value per month inclusive of applicable taxes

L = Minimum number of duties required per month

D = Total number of absences for the month

Usage of any brand other than the IGBC approved brand will attract penalty of Rs.1,000/-
per occurrence.

7 Taxes
Rates quoted by the tenderers in the rate columns of the Price Bid should be exclusive of all

taxes,

GST, custom duty, excise duty, local levies etc. GST and any other tax/ levy/ duty etc.

payable as per statute to Central/State Governments or any Statutory Body or Local Authorities
shall be included to the gross amount indicating percentage of taxes while submission of bills/
invoices.
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8 Insurance
8.1 The successful tenderer shall take “all risk policy including third party liability" for the

contract value and workmen compensation policy for the workers engaged in the work for one
year and renewable thereafter if the contract is renewed by the Bank. The Contractor shall
indemnify the Bank for any loss or damage that occurs to persons or building or any third-party
during discharge of the duties as per the contract. Workmen compensation insurance policy for
all the staff deployed shall also be taken with a minimum coverage of minimum wages or actual
salary paid per employee. Copies of the same shall be submitted to the Bank for record.

8.2 The Contractor shall take necessary insurance covers (Workmen Compensation Policy),
third party / public liability with an Insurance Company approved by the bank, a policy of
Insurance in the joint names of the Bank and the Contractor (name of the former being placed
first in the policy) against such risks and deposit such policy or policies before commencement
of the work. The minimum cover under Workmen Compensation Policy shall be to the extent of
wages paid to the workman deployed for the fulfilment of the contract.

8.3 Third Party Liability Policy cover should be availed as per following details:

a) For injury to persons — Minimum Rs 2 Lakh per person per accident

b) For damage to property — Minimum Rs 5 Lakh per accident subject to overall ceiling as per
extant Insurance guidelines

8.4 The Contractor shall be responsible for all injury to persons, animals or things and for all
structural and decorative damage to property which may arise from the operation or neglect of
himself or of any nominated sub-Contractor’'s employees, whether such injury or damage arises
from carelessness, accident or any other case whatsoever in any way connected with the
carrying out of the contract. This clause shall be held to include, inter-alia, any damage to
buildings, whether immediately adjacent or otherwise and any damage to roads, streets,
footpaths, bridges or ways as well as all damage caused to the buildings and works forming the
subject of this contract, by frost or other inclemency of weather. The Contractor shall indemnify
the Bank and hold it harmless in respect of all and any expenses arising from any such injury or
damage to persons or property as aforesaid and also in respect of any claim made in respect of
injury or damage under any acts of Government or otherwise and also in respect of any award
of compensation or damages consequent upon such claims.

Note: These policies shall be valid till the completion of the work. If the Contractor does not
provide these policies, the Bank reserves the right to take the above insurance policies
themselves and recover the cost thereof from the bill of the Contractor.

9 Signing of Contract Agreement
9.1 The General instructions to the tenderers and hereinbefore referred to Conditions of
Contract and Technical Specifications enclosed with the tender documents, the subsequent
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correspondence exchanged between the Bank and the tenderer, and the work order placed shall
be the basis of the final contract to be entered into with the successfultenderer.

9.2 The Tenderer shall go through the terms and conditions given in the general conditions of
contract herewith and his offer shall be strictly in line with the terms specified therein. No
deviation from the terms and conditions specified shall be acceptable. Each page of the tender
documents should be signed for his/their having acquainted himself/fthemselves in the general
conditions of contract, technical specifications, etc.

9.3 The tender submitted on behalf of a firm shall be signed by all the partners of the firm or a
partner who has the necessary authority on behalf of the firm to enter into the proposed contract.
Otherwise the tender may be rejected.

9.4 On receipt of intimation from the Bank of the acceptance of his/their tender, the successful
tenderer shall be bound to implement the Contract and within fourteen days thereof the
successful tenderer shall sign an agreement in accordance with the draft agreement.
Notwithstanding the signing of the agreement the written acceptance by the Bank of a tender in
itself will constitute a binding agreement between the Bank and the person so tendering, whether
such contract is or is not subsequently executed.

9.5 The Contractor shall not assign the contract to any other party. He shall not sublet any
portion of the contract except with the written consent of the Bank. In case of breach of these
conditions, the Bank may serve a notice in writing on the Contractor rescinding the contract
whereupon the security deposit shall stand forfeited to the Bank, without prejudice to the other
remedies available against the Contractor.

10 Right to Accept Part Tender
The Bank reserves the right to accept the tender either in whole or in part at the same prices
quoted by the Tenderer.

11 Other Issues

11.1  The Contractor shall carry out all the work strictly in accordance with the detailed
specifications and instructions of the Bank’s officials. If in the opinion of the Bank’s officials,
nominal changes have to be made to suit the site condition and with the prior approval in
writing of the Bank, the Contractor shall carry out the same without any extracharge.

11.2 Any sexual harassment complaints received from the Employees of the Bank or any other
contract workers deployed at the Bank against the Supervisor and all the workmen staff
deployed by the contractor shall be viewed seriously and dealt with as per the law.

12 Settlement of Disputes by Arbitration:
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12.1 All disputes and differences of any kind whatever arising out of or in connection with the
contract or the carrying out of the works (whether during the progress of the works or after its
completion and whether before or after the termination or abandonment or breach of the
contract) shall be referred to and settled by the Bank who shall state its decision in writing.
Such decision may be in the form of a final certificate or otherwise. The decision of the Bank
with respect to any of the excepted matters shall be final and without appeal. But if the
Contractor is dissatisfied on any matter, he may within 28 days after receiving notice of such
decision, give a written notice to the other party i.e. Bank, requiring that the matters in dispute
be referred for arbitration. Such written notice shall specify the matters, which are in dispute
or difference of which such written notice has been given. If both the parties agree, a single
arbitrator shall be appointed for the purpose. In case no agreement could be reached on the
appointment of a single arbitrator, both the parties shall nominate one person each as an
arbitrator on their behalf. The two arbitrators nominated by the parties shall nominate one
more person to act as third arbitrator or umpire.

12.2 The arbitrator or arbitrators, as the case may be, shall have power to open up, review and
revise any certificate, opinion, decision, requisition or notice, save in regard to the exceptional
matters, referred to in the preceding clause, and to determine all matters to dispute which
shall be submitted to arbitration and of which notice shall have been given asaforesaid.

12.3 The arbitrator or arbitrators, as the case may be, shall make his or their award within one
year (or such further extended time as may be decided by him or them as the case may be
with the consent of the parties) from the date of entering on the reference. In case during the
arbitration proceedings the parties mutually settle or compromise their dispute or difference,
on the parties filing their joint memorandum of the settlement or compromise, the arbitrator or
the arbitrators as the case may be, shall make an award in terms of such settlement or
compromise.

12.4 Upon any such reference, the decision on the cost incidental to the reference and award
respectively shall be at the discretion of the arbitrator or arbitrators as the case may be, who
may determine the amount thereof or direct the same to be taxed as between the party and
shall direct by whom and to whom and in what manner the same shall be borne and paid.

12.5 This submission shall be deemed to be a submission to arbitration within the meaning of
the Indian Arbitration and Conciliation Act, 1996 or any statutory modification thereof. The
award of the arbitrator or arbitrators, as the case may be, shall be final and binding on the
parties. It is agreed that the Contractor shall not delay the carrying out of the works by reason
of any such matter, question or dispute being referred to arbitration, but shall proceed with the
works with all due diligence and shall until the decision of the arbitrator or arbitrators is given,
abide by the decision of the Bank. No award of the arbitrator or arbitrators, as the case may
be, shall relieve the Contractor of his obligations to adhere strictly to the Bank's instructions
with regard to the actual carrying out of the works. The Bank and the Contractor hereby also
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agree that arbitration under this clause shall be a condition precedent to any right of action
under the contract.

13 Compliance of the requirements of the Minimum Wages Act / Rules and Contract
Labour (R & A) Act / Rules and other Laws/Rules/Notification as applicable

13.1 The Contractor shall be responsible to get himself registered under the Contract Labour
(Regulation and Abolition) Act, 1970 / the Contract Labour (Regulation and Abolition) Central
Rules, 1971 and other relevant laws, whenever it is required. The Contractor shall follow all
the relevant provisions of the Contract Labour (R & A) Act, 1970 and Contract Labour (R & A)
Central Rules, 1971 and ensure to maintain all the records as prescribed there under and by
the Office of the Labour Commissioner (Central).

13.2 The Contractor shall be responsible to make payment to their workmen strictly in
accordance with the provisions of the Minimum Wages Act, 1948 and Minimum Wages
(Central) Rules 1950 and the Notifications issued thereunder by the Government of India from
time to time. The Contractor shall maintain the relevant records with regard to minimum wages
as required under the Minimum Wages Act / Rules / Notifications issued by the Government
of India from time to time. The Contractor shall maintain a register indicating therein the wages
paid to their workmen, month-wise, and work-wise along with the signature of each employee
acknowledging the monthly payment made to them. The register shall be submitted to the
Assistant General Manager, Estate Department of the Bank for perusal by the 10th of the next
month to which it relates.

13.3 The Contractor shall maintain all the documents, Registers and records as required under
the Contract Labour (R & A) Act, 1970 / the Contract Labour (R & A) Central Rules, 1971,
Minimum Wages Act, 1948 and Minimum Wages (Central) Rules 1950 and the relevant labour
and general laws/Rules and Notifications and make the same available for inspection by the
Bank or its officials and the Official of Labour Commissioner (Central) or any other statutory
authority conferred with such powers under the respective Laws/Rules.

13.4 The Contractor shall be responsible to ascertain any changes made applicable in the rates
of minimum wages by the Government of India vide their Notifications issued from time to time
and shall implement the said changes and make payment of wages to their workmen
accordingly with immediate effect and maintain all the records updated in this regard and
keep the Bank posted with the said development producing the necessary documentary proof
without delay.

13.5 The Contractor shall be responsible for due observation and implementation of the entire
statutory conditions and requirements of labour laws as applicable to his workmen such as
Payment of Wages Act, 1936, Minimum Wages Act, 1948, Industrial Disputes Act, 1947,
Maternity Benefit Act, 1970, Payment of P.F., ESI Act, Workmen’s Compensation Act, etc.
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and all Government Liabilities.

13.6 The Contractor shall be responsible for compliance of all the legal requirements as per the

prevailing labour laws and other Laws / Rules / Regulations as the case may be and the Bank
shall not, in any manner be responsible for any act, omission or commission on part of the
Contractor and no claim in this respect will lie against the Bank or his representatives.

13.7 The proof of remittance of statutory contribution of PF (Employer and Employee) and ESI

to the appropriate agency, for those workers deployed by the Contractor to execute the
contract work in the Bank, must be provided by the selected Contractor/Agency to the Bank
every month along with the claim bill, failing which the claim bill shall not be settled. The
Contractor shall obtain a license as contemplated under the Contract Labour (Regulation and
Abolition) Act, 1970 or any other law, as applicable, failing which he alone would be
responsible for actions/proceedings ensuing thereto. The Bank shall not be held responsible
for acts, commissions or omissions of the Contractor and shall in no way made liable to the
workers engaged by the Contractor. The authorized representative of the principal employer
i.e. the Contractor, shall record under his signature a certificate at the end of the Register of
Wages to the (Register of Wages-cum-Muster Roll) as the case may be, in the following form:

“Certified that the amount shown in column No... has been paid to the workman concerned by

direct credit to his/her bank account ....at....

13.8 The Contractor shall abide by and fulfil all the requirements laid down under the Contract

Labour (Regulation and Abolition) Act, 1970 and the rules framed thereunder and he shall
provide all the amenities prescribed under the CLRA Act to the workers engaged by him and
pay them wages not less than the minimum prescribed under the Minimum Wages Act. He
shall keep the Bank indemnified against all the actions that may be initiated against the Bank
by the Statutory Authorities for his failure to pay such wages and provide the essential
amenities. He shall submit to the Bank a certificate on a non-judicial stamp paper of the value
of Rs.100/-, as per the format prescribed, along with the agreement, to the effect that workers
employed by him have been paid minimum wages prescribed under the Minimum Wages Act
as applicable.

14 Rates for All-inclusive Comprehensive Annual Maintenance Contract (CAMC) - Renewal
The period of contract for is from April 01, 2026 to March 31, 2027 or as specified by the Bank in
the final work order. The said contract will be renewed for further period subject to the satisfactory
performance of the contractor during the existing contract period and other terms and conditions
detailed in the tender document.

The escalation in the contract amount during renewal shall be considered as follows:

For “Fixed Component” mentioned in header A of part Il of the tender document, the Bank

shall give the Contractor extant Minimum wages (prevalent at the time of renewal) as prescribed
by the Chief Labour Commissioner (Central), Ministry of Labour & Employment and the
associated liabilities like Bonus, EPF, ESI components etc.
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ii. For “Variable Component”, on renewal of contract, the revision of rates may be done based on
cost escalation.

The percentage increase in cost (Variable Component i.e., Contractor’s profit/ overhead cost etc.)
excluding taxes may be calculated by using the below formula

AC = AP + AP x (CPIc-CPIp) /CPIp

where, AC and AP are revised price [current year] and present price [previous year], respectively
and CPIlc and CPIp are Consumer Price Index for Industrial Workers for all India for 6 months
prior to the commencement date of contract for the current year & previous year, respectively.

15 Police Verification of all Workmen / Supervisors / Officials for entering in to the
Bank’s Premises:

The successful tenderer shall submit the necessary Police Verification Certificate of each
deployed workman / supervisors / officials from Local Police Authorities about his/her identity
records. Any change of deployment also needs to be submitted for the above provision without
any lapses. Further, the Police Verification Certificate has to be submitted for all the employees
as fresh on at least yearly basis.

I/We hereby declare that I/we have read and understood the schedule of quantities and contents
of Part Il of the tender and also have read and understood all the above conditions and the same
shall remain binding upon me/us in case the work is entrusted to me/us.

Signature of tenderer with seal
Witness:
Address:

Date:
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SECTION VI

The Conditions Hereinafter Referred To Interpretation Clause
In construing these Conditions, the Specifications, Schedule of Quantities and Contract
Agreement, the following words shall have the meanings herein assigned to them except where
the subject or context otherwise required.

(a) | “Employer/Bank” | Shall mean The Reserve Bank of India, Thiruvananthapuram
Regional Office and shall include its assigns and successors.

(b) | “Contractor” (in “Contractor” shall mean and
case of trading in the name and style of
partnership) and having a place of

business at and shall include the partners

for the time being of the said firm and the legal representatives of
a deceased partner.

(in case of “Contractor” shall mean Shri trading
individual) in the name and  style of and
shall include his heirs, successors and legal representatives.

(in case of “Contractor” shall mean a
company) company incorporated under and having
its registered office at and shall
include its successors and assigns.
(c) | “Site” Shall mean the site of the Contract Works including any building

and erections thereon and any other land (inclusively) as aforesaid
allotted by the Employer for the Contractor’s use.

(d) | “This contract” Shall mean the Articles of Agreement, the Special Conditions, the
Conditions, the Schedule of Quantities and Specifications, etc.
attached hereto and duly signed.

(e) | “Bank’s The term “Bank’s Officer/Caretaker” shall mean the person
Security appointed and paid by the Employer to inspect/supervise the
Officer/Ca works. The Contractor shall afford the Bank’s Officer/Caretaker
retaker” every facility and assistance for inspecting/supervising the works

and materials and for checking and measuring time and materials.
Neither the Bank’s Officer/Caretaker nor any representative of the
Bank shall have power to set out works or to revoke, alter, enlarge
or relax any requirements of the Contract, or to sanction any day
work, additions, alterations, deviations, or omissions, or any extra
work whatever, except in so far as such authority may be
specifically conferred by a written order of the Bank’s Engineer
with the prior concurrence in writing of the Employer.
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The Bank’s Officer/Caretaker or any representative of the
Bank shall have power to give notice to the Contractor or
his representative of non-approval of any work or materials
and such work shall be suspended or the use of such
materials shall be discontinued. The work will, from time to
time, be examined by the Bank’s Officer/Caretaker but
such examination shall not in any way exonerate the
Contractor from the obligation to remedy any defects which
may be found to exist at any stage of the works or after the
same is completed. Subiject to the limitation of this clause
the Contractor shall take instructions only from the Bank’s
Officer/Caretaker.

“Notice in writing”

Written notice shall mean a notice in written, typed or
printed characters sent (unless delivered personally or
otherwise proved to have been received) by registered
post to the last known private or business address to have
been received when in the ordinary course of post it would
have been delivered.

“Act of insolvency”

Shall mean any Act of Insolvency as defined by the
Presidency Towns Insolvency Act or the Provincial
Insolvency Act or any other Act amending such original.

“Net Prices”

If in arriving at the Contract Amount, the Contractor shall
have added to or deducted from the total of the items in
the Tender a sum, either as a percentage or otherwise,
then the net price of any item in the tender shall be the sum
arrived at by adding to or deducting from the actual figure
appearing in the Tender as the price of that item a similar
percentage or proportion of the sum so added or deducted
by the Contractor the total amount of any Prime Cost items
and provisional sums of money shall be deducted from the
total amount of the tender. The expression “net rates” or
“net prices” when used with reference to the contract or
accounts shall be held to mean rates or prices so arrived
at.

“The works”

Shall mean the housekeeping service for the Bank’s
various properties located at Thiruvananthapuram — (a)
Main Office Premises, Bakery Junction, (b) Reserve Bank
Officers’ Quarters, Kowdiar and Reserve Bank Staff
Quarters at (c) Thamalam, (d) Plamoodu and (e)
Nanthancode, all located at Thiruvananthapuram for the
Employer as provided herein.
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1. Scope of Contract

The Contractor shall carry out and complete the said work in every respect in accordance with
this Contract and with the directions of and to the satisfaction of the Employer. The Employer
may in his absolute discretion and from time-to-time issue written instructions, details, directions
and explanations, which are hereafter collectively referred to as “Employer’s Instructions” in
regard to:

a) The variation or modification of the quality or quantity of works or the addition or
omission or substitution of any work.

b) Any discrepancy in the Schedule of Quantities and/or Specifications.

c) The removal from the site of any materials brought thereon by the Contractor and the
substitution of any other material therefore

d) The dismissal from the works of any persons employed thereupon.

The Contractor shall forthwith comply with and duly execute any work comprised in such
Employer's instructions provided always that verbal instructions, directions and explanations
given to the Contractor or his representatives upon the works by the Employer shall, if involving
a variation, be confirmed in writing by the Contractor within seven days, and if not dissented
from in writing within a further seven days by the Employer, such shall be deemed to be
Employer's instructions within the scope of the Contract

2. Dismissal of Workmen

The Contractor shall on the request of the Employer, immediately dismiss from the works, any
person employed thereon by the contractor who may, in the opinion of the Employer, is
incompetent or has misconducted himself and such person/s shall not be again employed on
the works, without the permission of the Employer.

3. Access to Works

The Employer and their respective representatives shall at all reasonable times have free
access to the works and/or the workshops, factories or other places where materials are lying
from which they are being obtained and the Contractor shall give every facility to the Employer
and their representatives necessary for inspection and examination and test of the materials
and workmanship. No person, unless authorised by the Employer, except the representatives
of public authorities shall be allowed on the works at anytime.

4. Assignments and Sub-letting

The whole of the works included in the Contract shall be executed by the Contractor and the
Contractor shall not directly or indirectly transfer, assign or under-let the Contract or any part
share thereof or any interest therein without the prior written consent of the Employer, and no
undertaking shall relieve the Contractor from the full and entire responsibility of the Contract or
from active superintendence of the works during their progress. No alteration, omission or
variation shall vitiate this Contract but in case the Employer thinks proper at any time during the
progress of the works to make any alterations in or additions to or omissions from the works or
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any alteration in the kind or quality of the materials to be used therein and shall give notice
thereof in writing under his hand to the Contractor, the Contractor shall alter, add to or omit
from, as the case may be, in accordance with such notice but the Contractor shall not do

any work extra to or make any alterations or additions to or omissions from the works or any
deviation from any of the provisions of the Contract, Stipulation, Specifications or Contract
without the previous consent in writing of the Employer and the value of such extras, alterations,
additions or omissions shall in all cases be determined by the Employer, with the prior approval
in writing of the Employer and the same shall be added to or deducted from the Contract
Amount, as the case may be, accordingly.

5. Sufficiency of Schedule of Quantities

The Contractor shall be deemed to have satisfied himself before tendering as to the correctness
and sufficiency of this tender for the works and of the prices stated in the Schedule of Quantities
and/or the Schedule of Rates and Prices which rates and prices shall cover all his obligations
under the Contract, and all matters and things necessary for the proper completion of the works.

6. Insurance in respect of damage to person and property

The Contractor shall be responsible for all injury to persons, animals or things, and for all
structural and decorative damage to property which may arise from the operation or neglect of
himself or of any nominated Sub-Contractor or any employee or either, whether such injury or
damage arises from carelessness, accident or any other cause whatever, in any way connected
with the carrying out of this Contract. This Clause shall be held to include inter alia any damage
to buildings, whether immediately adjacent or otherwise, and any damage to Roads, streets,
footpaths, bridges or ways as well as all damage caused to the buildings and works forming the
subject of this Contract by frost, rain wind or other inclemency of weather. The Contractor shall
indemnify the Employer and hold him harmless in respect of all and any expenses arising from
any such injury or damage to persons or property as aforesaid and also in respect of any claim
made in respect of injury or damage under any Acts of any legislature or otherwise and also in
respect of any award of compensation or damages consequent upon such claim.

The Contractor shall reinstate all damage of every sort mentioned in this Clause, so as to deliver
up the whole of the Contract works complete and perfect in every respect and so as to make
good or otherwise satisfy all claims for damage to the property of third parties.

The Contractor shall indemnify the Employer against all claims which may be made against the
Employer by any member of the public or other third party in respect of anything which may
arise in respect of the works or in consequences thereof and shall at his own expense arrange
to effect and maintain, until the virtual completion of the Contract, with an approved Office a
Policy of Insurance in the joint names of the Employer and the Contractor against such risks
and deposit such Policy or Policies with the Employer from time to time during the currency of
this Contract. The Contractor shall also similarly indemnify the Employer against all claims
which may be made upon the Employer whether under the Workmen’s Compensation Act or
any other statute in force during the currency of this Contract or at Common Law in respect of
any employee of the Contractor or any Sub-Contractor and shall at his own expenses effect
and maintain, until the virtual completion of the Contract, with an approved Office a Policy of
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Insurance in the joint names of the Employer and the Contractor against such risks and deposit
such Policy or Policies with the Employer from time to time during the currency of the Contract.

The Contractor shall be responsible for any liability which may be excluded from the Insurance
Policies above referred to and also for all other damages to any person, animal or property
arising out of and incidental to the negligent or defective carrying out of this Contract. He shall
also indemnify the Employer in respect of any costs, charges or expenses arising out of any
claim or proceedings and also in respect of any award of compensation or damages, arising
therefrom.

The Employer shall be entitled to deduct the amount of any damage, compensation, costs,
charges and expenses arising or accruing from or in respect of any such claims or damage
from any or all sums due or to become due to the Contractor, without prejudice to the
Employer’s other rights in respect thereof.

7. Failure by Contractor to comply with Employer’s instructions

If the Contractor, after receipt of written notice from the Employer, requiring compliance within
10 days, fails to comply with any instructions, the Employer is at liberty to employ and pay any
other person/s to execute any such work whatsoever that may be necessary to give effect
thereto, and all costs incurred in connection therewith shall be recoverable from the Contractor
by the Employer or may be deducted by him from any monies due to the Contractor.

8. Termination of Contract by the Employer

This contract is valid for a period of one year from April 01, 2026 to March 31, 2027, and the
Bank is entitled to terminate the contract by giving one month advance notice, in case of
violation of any of the Terms of this Contract or in case it is not satisfied with the service of
Contractor in which case, the Contractor is not entitled for any compensation/damages and
Security Deposit shall not be refunded.

9. Termination of Contract by Contractor

The contract can be terminated by the Contractor, if desired, by giving one month notice to
the Bank. The notice period will start from the day of receipt of notice by the Bank.

10. Matters to be finally determined by Employer

The decision, opinion, direction, Certificate (except for payment), with respect to all or any of
the matter hereof shall be final and conclusive and binding on the parties hereto and shall be
without appeal. Any other decision, opinion, direction, Certificate or valuation of the Employer
or any refusal of the Employer to give any of the same shall be subject to the right of arbitration
and review hereof in the same way in all respects (including the provision as to opening the
reference) as if it were a decision of the Employer.

11. Employer entitled to recover compensation paid to workmen

If, for any reason, the Employer is obliged, by virtue of the provision of the Workmen’s
Compensation Act, 1923, or any statutory modifications or re-enactment thereof to pay
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compensation to a workman employed by the Contractor in execution of the works, the
Employer shall be entitled to recover from the Contractor the amount of compensation so paid,
and without prejudice to rights of the Employer under the said Act. The Employer shall be at
liberty to recover such amount or any part thereof by deducting it from the security deposit or
from any sum due by the Employer to the Contractor under this Contract or otherwise. The
Employer shall not be bound to contest any claim made against it under the said Act, except
on the written request of the Contractor and upon his giving to the Employer full security to the
satisfaction of the Employer for all costs for which the Employer might become liable in
consequence of contesting such claim.

12. Right of Employer to terminate Contract in the event of death of Contractor, if
individual

Without prejudice to any of the rights or remedies under this Contract, if the Contractor, being
an individual, dies, the Employer shall have the option of terminating the Contract without
incurring any liability for such termination.

13.Marginal Notes
The headings catch lines hereto and, in the Annex, hereto are meant only for convenience of

reference and shall not in any way be taken into account in the interpretation of these presents
and the Annexures hereto.

Date: Signature of Tenderer

Place:
Address
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SECTION Vi

TERMS AND CONDITIONS

. The period of contract is for one year, subject to satisfactory performance, unless it is
curtailed by or terminated by the Bank owing to deficiency of service, sub-standard quality
of the materials used, and breach of contract, reduction or cessation of the requirement of
the work. Termination of the contract shall be made by issuing a prior notice. In such case
a notice period of one month will be given to the Contractor and the security deposit shall
not be refunded.

. The Contractor and its staff shall take proper and reasonable precautions of Bank’s assets

and preserve from loss, destruction, waste or misuse the areas of responsibility given to
them by the Bank.

. The execution of cleaning will be done by uniformed, hygiene-conscious workers.

. The Contractor shall exclusively supervise or employ sufficient supervisory personnel to
supervise the work of his/her employees so as to ensure that the services rendered are
carried out to maintain high standards of cleanliness.

. The Contractor shall depute only able bodied, physically fit, well trained and disciplined
personnel for carrying out the work. Also, the Contractor should make sure the minimum
number of persons, if any, specified in the scope of work are deployed on a pro-rata basis
and Contractor shall engage the men/women whose age shall be above 18 years and duly
trained for the job.

Every employee so engaged by the Contractor shall wear uniform and ID card while on duty.
The Contractor should provide two pairs of distinct uniforms to his/her employees or agents
different from the Bank's employees at the contractor’'s cost. The uniform should have
‘HOUSEKEEPER” or “SUPERVISOR” stitched or embroidered on the jacket/shirt as the
case may be and also logo of the contractor's firm/company and shall be kept neat, tidy and
in a wearable condition. Bank will provide access card (Swagat) for the supervisor and all
the workers deployed at the MOB premise and the contractor has to provide ID card for the
supervisor and all other workers deployed at the residential colonies of the Bank at the
contractor’s cost.

No lapse from the Contractor’s side, which may cause damage to the property and injury to
the staff in the opinion of the Bank's Engineer, shall be permitted.

. The work has to be carried out with least inconvenience to theresidents.

. The Contractor should specify the working hours of their staff and the details thereof shall
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10.

1.

12.

13.

14.

15.

be maintained with the Caretaker/Security Guard of the respective colonies. No worker shall
be permitted to stay back inside the campus after working hours.

The Bank shall have the right to ask for the removal of any person employed by the
Contractor, who is not found to be competent and orderly in the discharge of hisduty.

The Contractor shall have the addresses and photographs of their workmen being engaged
by them for the said work. Workmen will be allowed inside the building only on production
of the photo pass issued by the Bank & also have to subject themselves to the security
restrictions imposed by the Bank. Only the Contractor himself/ themselves shall be held
responsible for the conduct of his/ their workers.

Within 45 days of award of contract, the Contractor has to obtain police verification report
on the character and antecedents of their personnel and other details relating to age,
educational qualification, name and permanent address to be provided under this contract
along with their passport size photographs before engaging them for duty in Bank’s
premises. Only able bodied, physically fit, well trained, literate, disciplined and honest
personnel shall be deployed.

The Contractor shall maintain an attendance register duly signed by designated Bank’s staff
and attach a copy of the same with each month’s bills failing which no payments shall be
released. In case any of the Contractor’s personnel deployed is absent and the Contractor
is unable to provide a suitable substitute, a penalty as calculated based on the below formula
shall be levied by the Bank and the same shall be deducted from the Contractor’s bills.

P = (VIL)*D*2

P = Penal Charges

V = Contract Value per month inclusive of applicable taxes

L = Minimum number of duties required per month

D = Total number of absences for the month

The Bank may also replace the manual attendance register with Biometric Attendance Machines
to monitor the attendance of the workmen employees engaged by the Contractor.

The rates quoted by the Contractor shall be in accordance with the Contract Labour Act
1970 / Minimum Wages Act, 1948 for the current year and also taking into account any
escalation as notified from time to time by the Government of India. Tenders having quoted
rates below the prescribed minimum wages shall be summarily rejected and will not be
evaluated for the purpose of ascertaining L1 tenderer.

The successful tenderer shall be responsible for safety & security of their materials &
personnel and also for ensuring fire prevention steps at all times in the working premises
including their part of work.
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16.

17.

18.

19.

20.

21.

23.

24.

25.

The Contractor shall not engage any sub-contractor or transfer the contract to any other
person in any manner and workers/personnel engaged by the Contractor shall not accept
any gratitude or reward in any form.

The intending tenderers are advised to inspect the site with the prior permission from the
Bank and ascertain the exactness of the area to be maintained and the work to be executed
before quoting their rates.

In case any deficiency in services such as less no. of areas cleaned, non-use of approved
cleaning materials and less no. of staff deployed etc., is observed or brought to the notice
of the Bank, a proportionate/appropriate amount from the monthly bill will be deducted as
penalty for deficiency in services and in any case, it will not be refunded to the Contractor,
in future.

All the consumables and disposables required for cleaning and housekeeping should be
eco-friendly, preferably from any of the brand approved by IGBC and shall be procured by
the Contractor/agency at its own cost.

The cleaning and housekeeping works are to be carried out in such manners that all related
areas/space in the Bank’s premises always look neat and clean.

The manpower engaged shall be trained in management of garbage (bio-degradable & non-
degradable and recyclable waste) also so that waste disposal is carried out properly without
affecting the environment as per pollution controldirections.

. The Charges quoted will cover the cost of manpower deployed, material used, overhead

charges and machinery/equipment deployed for efficient rendering of services and shall be
payable on a monthly basis subject to submission of invoice. The payment thereon will be
made after the same is duly certified by the Caretaker/Security Officer of P&SE that the
services have been provided satisfactorily and after deducting all statutory dues/taxes, etc.

The cleaning materials used shall be of approved quality and as required for the respective
colonies.

Payment to the workers has to be made through bank account and proof for the same has
to be submitted along with the bills.

All statutory benefits like EPF, Bonus, ESI, and other statutory payments etc. have to be
paid by the Contractor and the proof for the same have to be submitted along with the bills.
If EPF, Bonus, ESI, and other statutory payments etc. not required to be paid mandatorily
as per the statutory instruction, the same amount will be excluded from the Contract Value.

26. The contract could be considered for further renewal for two years on same terms and

conditions provided the Bank finds the services of the Contractor satisfactory and if the Bank
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desires so. The decision of the Bank in this regard will befinal.

27. The cleanliness will be periodically checked by the officials of the Bank.

28.During the annual renewal of AMC, the maximum permissible increase in the AMC amount

2.

30.

31.

32.

will be based on increase in Consumer Price Index.
The work shall be carried out strictly as per direction of the officials of the Bank.
The Contractor shall ensure that water shall be used judiciously withoutwasting.

The Contractor is solely responsible for compliance of provisions, or any Statute or rules
framed there under by the Central Government or State Government and applicable to the
workers employed by him. The Bank is not responsible in case of non-compliance of any
of the provisions of the Statute or rules of the State/Central Government, by the Contractor.

The Bank will have the right to terminate the agreement without assigning any reason with
a notice of one month and the Contractor will not be entitled to any compensation for
premature termination of the agreement. In such cases security deposit shall not be
refunded. Before the expiry of the notice period given in the termination notice, the
Contractor shall vacate the premises

In case of any dispute arising out of this agreement, the decision of the Bank will be final
and binding on the Contractor.

The Bank will not provide any type of accommodation to the Contractor and/or his workers
/ supervisors, etc. in the Bank’s premises.

The Contractor shall obtain necessary licenses and permits in their name at their own
expenses and shall keep the Bank indemnified against any loss arising due to non-
compliance to any statutory requirement.

Rotation of staff must be carried out on quarterly intervals or at the discretion of Bank.
Additional staff has to be deployed for attending any emergency work as and when
required.

I/We hereby declare that |/we have read and understood the above instructions for guidance of
tenderers’ and will abide by the same.

Date: Signature of Contractor with Seal:

Place: Name and Address with Contact Nos.:
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SECTION Vil

DETAILED SCOPE OF WORK

1. Deployment of Manpower: Contractor shall deploy only experienced (minimum 5 years)
Supervisor/s with active mobile phone available at site for taking instructions from Bank’s officials
/colony caretaker and supervise the work at site and also deploy minimum manpower in the
different properties.

Duty hours would be staggered amongst cleaning staff and Supervisors depending upon the
requirement by the Bank from 07:00 AM to 06:30 PM. Supervisors will be working in shifts as

directed by Bank’s officials, depending upon the requirement.

All workers and supervisor/s should report to the caretaker of the respective location. The
working hours shall be 8 working hours (including 30 minutes lunch break), 6 working days in a
week in the Office Buildings and 7 working days in a week in residential colonies, however,
ensure a weekly off to all workers deployed at Residential colony, half the schedule numbers of
workers may be deployed on each Saturday and Sunday, while taking care of statutory
provisions in this regard (except on national holidays viz. January 26, May 01, August 15 and
October 02 as mentioned in the Kerala Industrial Establishment Act, 1958). The working time
shall be as per the mutual understanding between the Bank and the successful bidder.
However, in case of emergency, the workers will have to continue to work till the emergency is
over as per the directions issued by the authorized person of the Bank. Weekly holiday should
be given to the workers with an alternative arrangement as per Statutory Requirement without
affecting services. No extra payment will be considered other than rates quoted by the firm. The
successful bidder may engage additional work force as and when required to meet the job

requirements for which no extra payment will be made to the successful bidder.

Contractor shall maintain a record of payment to the workers, which shall be submitted along
with the bill. Bank reserves the right to depute officer/ staff to verify that minimum wages have
been paid. Electricity and water shall be given to the agency at the nearest available point free
of cost by the Bank but all the other arrangements have to be made by the Contractor on their

own.
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The contractor must employ adult, and healthy labour only. Employment of child labour is strictly
prohibited and will lead to immediate termination of the contract. Contractor shall furnish all
details with two photographs of the persons engaged for the specified work. Details and police
verification reports of engaged staff must be provided to the Bank. In case of any dispute or
default like theft or burglary on the part of worker, the contractor will be fully responsible and
indemnify the Bank.

The Contractor shall maintain in a readily accessible place, first aid appliances including an
adequate supply of sterilized dressings and cotton wool. In case of injury, arrangement should

be made by the Contractor to take the injured person to the nearest hospital without loss of time.

2. Cleaning Materials:

The materials and items to be provided by the Contractor shall be the best of their respective
kinds as specified in the tender and in accordance with the samples approved, where materials
or products are specified in these specifications and/or Schedule of Quantities by the name of
the manufacturer of the brand name, trade name or catalogue reference, the Contractor will
require to obtain prior approval of the employer for using substitute material or product. The
Contractor shall produce all invoices, vouchers or receipted accounts for any materials if called

upon to do so by the Employer.

2.1 Professional cleaning requires following supplies from the contractor:

e Bathroom Cleaners

e Kitchen Cleaners

e Hand Soap and Sanitizers

e Dishwasher Detergent

e All-Purpose Cleaners

e Bleach

e Outdoor Cleaners

e Glass and Window Cleaners

e Specialty Cleaners like Appliance Cleaners, Degreasers, Metal Cleaners, Furniture and
Upholstery Cleaners, etc.

¢ Cleaning Tools like Mops, Brooms, Brushes, Buckets and Mop Pails, Trash Cans, Carts and

Caddies, Paper Products, Trash and Refuse Bags
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¢ Cleaning Supplies like, Sponges, Dust Pans, Squeegees, Gloves

e Floor care like Carpet Cleaners, Hardwood Floor Cleaners, Hard Surface Floor Cleaners, Pet

e Odor and Stain Removers

e Air Care like Spray Air Fresheners, Plug-in Air Fresheners, Odor Absorbers, Solid Air
Fresheners etc.

e Vacuum Cleaners & Floor Care like Carpet Cleaners, Floor Cleaning Products, Hard Surface
cleaners

e Portable Steam Cleaners, Vacuums, Wet/Dry Vacuums, etc.

¢ Hand Sanitizers and surface cleaning sanitizers

2.2 The contractor should use the Cleaning Chemicals (Cleaning of floors, toilet bowls, urinal
pots, washrooms and other surfaces etc.), Hand Wash Liquid, Air Fresheners, etc. with the

IGBC approved brands as detailed below:
* Acton Labs Pvt. Ltd

* Antrix HealthCare Pvt. Ltd.

» Ashok Chemicals

« Cizar Hygiene Care Pvt. Ltd.

 Ecolab Food Safety & Hygiene Solutions Pvt. Ltd
« Ekam Eco Solutions Pvt. Ltd

* Everklin Hygiene Chemicals

* GG Organics Care Pvt. Ltd.

* Grasim (Aditya Birla) Cleaning Chemicals
* Grenove Services Pvt. Ltd

* |ITC Ltd.

» Haylide Chemicals Pvt. Ltd

* Herbocare

* Hindustan Unilever Ltd.
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* Lemmens Shardlow (India) Pvt. Ltd.
* MegaMorph Marketing Pvt. Ltd.

* Praras Biosciences Pvt. Ltd.

* Proklean Technologies Pvt. Ltd.

* Pure Organic Industries

* Rajeev Chemicals Private Limited
* Richie Raffle Biotech (P) Ltd

* Rutu Biosys Pvt. Ltd.

+ SaniRite

» Schevaran Laboratories Pvt. Ltd.
» Shineguard India Pvt. Ltd.

» SwissNewater Pvt. Ltd.

* Vector International Trading

* Vikr Bioscience

2.3All the materials and associated brand names or manufacturer mentioned above are
indicative in nature. Contractor may use materials of equivalent standard other than those
mentioned above with due approval from Bank. The quantity used for the same may be as
per the manufacturer’s specifications. It may be noted that the Bank reserves the right to

amend the list of approved brands.

2.4 All the above mentioned cleaning materials shall be provided at the start of the contract with
spare material for 1 additional month failing which penalty clause shall be invoked. All
consumable material shall be delivered to the bank and given in custody of caretaker on or

before 7th of each month.
3. Tools and equipments:

The successful bidder shall have to provide following tools and equipment’s for Housekeeping
services. Cost associated with all such equipment’s to be borne by the contractor, no extra
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payment for the same will be done by the bank. Contractor is advised to use Mechanized &

automated cleaning and equipment.

Automatic scrubber drier

High pressure Jet machine

Wet & dry vacuum cleaner

Road Sweeper (Manual)

Glass Cleaner Kit

Injection extraction machines

Foam generator machines for carpet cleaning and upholstery fabric
Wringer Trolley 10 Caddy Bucket

Caddy Bucket

Ladders
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4. The broad scope of work shall include the following:
[A] CLEANIN E_DEPARTMENTS. WASHROOM ANTEEN/ OFFICERS’ L

Creéche facility ETC. IN THE MAIN OFFICE BUILDING ON DAILY BASIS

i. Timing for cleaning

The cleaning timing of all the areas has to be decided by the Successful bidder in
coordination with the Bank’s Security Officer.

ii. Detailed scope of work

a) Cleaning of entire security area comprising of CVPS hall, Vaults, vault passage, SBS,
banking hall, all cash counters, SISF rooms, all toilets, weighment area, etc. on all working
days.

b) Cleaning of all washrooms to be done four times a day at interval of 2-3 hours.

c) Deep cleaning of CVPS room, overnight vault and wall cleaning of CVPS room with
Vacuum tube has to be done on bi-monthly basis.

d) Deep cleaning of Officers’ Lounge and Canteen has to be done on a monthly basis.

e) Cleaning of washrooms in the Banking Hall/ Information Centre/IPCCTV/CISF/Mini
Auditorium in the ground floor daily as specified above.

f) Cleaning of two washrooms (Gents and Ladies near the Inspector’'s Room) attached to
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9)

h)

Cash Department, daily as specified above.

Cleaning of two washrooms attached to CVPS Hall and one washroom attached to Police
Guard’s Room daily as specified above.

Cleaning all washrooms (gents and ladies) in the first floor including the washrooms near
Banking Department and Office of Banking Ombudsman daily as specified above.
Cleaning the washroom attached to the Regional Director's Cabin/Banking
Ombudsman’s cabin daily once in the morning.

Cleaning all washrooms (gents and ladies) in the second floor daily as specifiedabove.
Cleaning all washrooms in the third floor and floor/table tops/ countertops/kitchen/
washbasins in Officers’ Lounge daily as specified above.

Cleaning the cabin area/washroom attached to the Executive Area, VIP Guest Room,
Governor's Room & Chambers once in a week normally and as and when meetings are

scheduled.

m) Cleaning the washrooms in the Amenities Block near the dispensary daily as specified

n)

0)

p)
q)

t)

u)

v)

above.

Cleaning of all ladies washrooms have to be done by deploying female staff only.
Dusting/Cleaning/Mopping of all washrooms and carpet area, furniture, equipment etc. in
the créche facility at Amenities Block on daily basis.

Disposal of Sanitary waste from créche on daily basis.

Sweeping, moping, removal of cobweb and cleaning of staircase of all floors of Main office
building and annex building

Cleaning of Reception (i.e., IFC), Staff Entrance at MOB, AC Plant Room.

Moping and cleaning of all flooring passages, areas inside lifts, lift lobbies including
passages towards open areas of officer’s lounge and staff canteen, x-ray area passages.
Cleaning of Association/Union’s room, credit society, RBI Sports club, Library, Electrician
room, Fire-fighting room, common areas etc. of Annex Building.

Cleaning of Vault corridors at the close of business hours i.e., at 05:30 pm.

Cleaning the floor of the canteen area (except the kitchen) and wash basins daily.

w) Cleaning all wash basins/buckets and mugs/mirrors and wall/floor tiles in the washrooms

daily and providing air fresheners in all toilets.

x) Providing fragrant urinal screen mats and urinal cubes in all urinals installed at all men’s

73




washroom and its regular replacement. Urinal screen mats should be replaced at least on

a monthly basis.

y) Providing hand wash bottles having minimum volume of 200 ml at every wash basin in
Main Office Premises and regular replenishment of concentrated hand wash liquid
therein.

z) Replenishment of concentrated hand wash liquid at every automatic soap dispensers
installed at washrooms.

aa)Removal of waste from all the washrooms daily.

bb)Removal of cobweb in the washrooms every week and as and when found necessary.

cc) Cleaning and washing of all floor mats on every Saturdays.

dd)Disposal of dead birds, animals, rats, insects etc. if found in and around office premises

ee)Cleaning of all washrooms with bleaching powder/bleaching water once in afortnight.

ff) Restock toiletries including liquid hand wash soap, toilet rolls, air fresheners,
sanitary/urinal cubes, naphthalene balls in washbasins, etc. after daily check-ups in the
morning, afternoon, evening and on call basis during day time.

gg)Dusting/Cleaning of office space, furniture, storage units etc. at all floors of the Office

Building daily on all working days. Workstations/Cabins should be cleaned twice a day.

hh)Thorough cleaning/sweeping/washing/mopping with disinfectant cleaners of all floors,
corridors, balconies, staircase, handrails etc. at all floors on all working days. Scrubbing
of all floors and ceramic tiles base. Thorough cleaning of exposed areas as well as
behind/corner/niches under the furniture and fixtures. Cleaning of all glasses of windows,
partitions, doors etc. with glass cleaners like Colin or equivalent brands of standard
quality.

ii) Cleaning of Conference Halls, Video Conference Room, Training Hall, Mini Auditorium,
Board Room, Computer Lab etc. daily on all working days and as and when meetings are
scheduled.

jj) Cleaning of windows, windowpanes, grills, doors, ventilators in all floors of the Main Office

building and Annex building.

kk) Cleaning and sweeping of the entire compound area within the premises on all working

days.
II) Cleaning of Vacant flats must be carried out on monthly basis.
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mm) Cleaning of terrace of the towers in MOB, Annex building, IFC, Scooter parking

shed may be done on monthly basis.

iii. Deep Cleaning:

Sr. No. Place Frequency
1 Créche facility Weekly (Every Saturday)
2 Officer’s Lounge, Canteen Monthly
3 CVPS Bi-monthly
4 All Vaults, General Cash Area, Claims Quarterly
Section, SBS
5 Canteen Kitchen hood Quarterly

NOTE: The Contractor shall ensure that the first cleaning of the washrooms and
departments is completed before the start of the working hours of the Office.

[B] WASTE MANAGEMENT

Collection, segregation, and proper disposal of garbage outside the Bank's Premises at

IN THE BANK'S PROPERTIES

appropriate place designated by Municipal Corporation. The contract is for collection,

segregation, management and disposal of dry waste, kitchen waste etc. from the Bank’s

properties as per the detailed scope of work mentioned below location — wise:
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Scope of work:

Sl.
No.

Location

Details of Work

1

Main Office
Building/Amenities Block,

Bakery Junction

a) Collection, segregation of dry waste and kitchen
waste and disposal of garbage on a daily basis from
the Bank’s Main Office Building & Amenities Block.
The work shall normally be carried out during normal
working hours of the Bank. All the dustbins and
garbage should be cleaned once again after office
hours i.e., around 05:30 PM.

b) Collecting waste from the individual occupied
residential flats in the Amenities Block and disposal
of the same along with other garbage from the
Bank’s premises, on a daily basis.

c) The bio-degradable waste collected from the Staff
Canteen, Officers’ Lounge and the residential flats
should be carted away to the Bio-digester Plant
installed in the Main Office Premises for processing.
Bio-degradable waste, if any, which cannot be
deposited/processed in the Bio-digester plant, other
garbage, dry leaves, paper waste, glass etc. may be
disposed of from the premises without any additional
costs, at least on a fortnightly basis or as decided by
the Bank. In the event of any failure/malfunction of
Bio-digester plant installed at Main Office Premises,
the Contractor has to arrange at his own cost, the
disposal of waste collected from the Staff Canteen,
Officers’ Lounge and the residential flats, on daily

basis, till it is rectified by the Bank.
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2 Créche Facility located in
Amenities Block

a) General cleaning, mopping and waste collection at
8.30 a.m. in the morning.

b) Washroom cleaning and waste collection at 12.30
p.m.

c) General cleaning, mopping and waste collection at

6.00 p.m. in the evening.

3 a) Reserve Bank Officers’
Quarters, Kowdiar

b) Reserve Bank Staff
Quarters, Thamalam

c) Reserve Bank  Staff
Quarters, Nanthancode

Collecting waste from the individual occupied flats,
segregating it for processing in the Organic Waste
Converter on a daily basis and taking away non-
decomposable waste like plastic and glass waste
including bottles, tube lights etc. from the colony
premises on a weekly basis. Dry waste, excess
manure generated in any form from the Organic
Waste Converter, other garbage, dry leaves, paper
waste, glass etc. shall be disposed of from the
Bank’s premises, at no extra cost, at least on a

fortnightly basis or as decided by the Bank.

d) Reserve Bank Staff

Quarters, Plamoodu

Collecting waste from the individual occupied flats
and taking away both decomposable and non-
decomposable waste from the colony on a daily
basis. Other garbage, dry leaves, paper waste,
glass etc. may be disposed of from the premises
without any additional costs, at least on a fortnightly
basis or as decided by the Bank.

The Contractor shall be solely responsible for disposal of waste in Thiruvananthapuram

Corporation Outlets and the Bank shall not be liable or held responsible in this regard. Further,

no extra payment shall be made for disposal of waste from any of the Bank’s premises. Any
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lapse in disposal of waste as per Bank’s stipulations would invite a penalty of Rs.1000/- per day

(Please refer Para 4.6 (e) (iv) of Section V).

[C] OUTDOOR MAINTENANCE AND UPKEEP OF BANK’S RESIDENTIAL QUARTERS
LOCATED AT KOWDIAR, THAMALAM, PLAMOODU AND NANTHANCODE

Schedule of Quantities

The entire area comprising the Reserve Bank Officers’ Quarters at Kowdiar, Reserve Bank

Staff Quarters at Thamalam, Plamoodu and Nanthancode situated at Thiruvananthapuram, its

premises, surroundings and the compound known as “Reserve Bank Officers’/Staff Quarters”

including the internal roads, open spaces and the buildings detailed hereunder:

No. of Buildings Kowdiar Thamalam Plamoodu Nanthancode
etc.

Total Area 6.14 acres 7.20 acres 1.20 acres 1.08 acres
VOF 6 04 - -
THH - 01 03 -
Medical Flat - - - 01
Community Hall 01 01 01 01
Caretaker’s Office 01 01 01 01
Dispensary 01 01 01 01
Pump House 01 01 01 01
Security Guard’s 01 01 01 01
Room
Scooter/car parking areas and all other open areas within the premises including internal
roads in all the colonies

a)

b)

c)

Cleaning of outdoor open area at locations mentioned above:
Sweeping/cleaning of entire open area around the buildings at least once a day (sweeping

shall be arranged to be carried out in morning hours).

Internal roads, pavements, pathways, canals, open spaces and scooter/car parking areas.
Staircases of all buildings from terrace landings to the last steps of all blocks including hand
railings.

Corridors and passages in all residential buildings.

Dust and clean the side walls and ceiling of corridors of all the buildings with disinfectant.
Caretaker’s/ Assistant Care Taker's (ACT’s) office, Community Hall, Dispensary, Pump
House, Security Guards’ Room.

Cleaning of lavatories and ECs common in the premises daily with disinfectant.

78




h)

Cleaning of toilets and wash areas meant for common use in the ancillary buildings with
disinfectant.

Cleaning all the wash basins/buckets and mugs/mirrors and wall/floor tiles in the Common
Toilet Unit.

Washing/Cleaning of Towels and other linens in Dispensary.

Cleaning of the plastic bucket/waste bin kept in each block periodically.

Mopping at least once in a week with disinfectant, the passages, verandas, staircases of all
buildings in the said premises including the ancillary buildings namely, Caretaker’s /Assistant
Caretaker’s Office, scooter parking areas, pump house, community hall etc. as instructed by
the Caretaker/ACT in the said premises. For this purpose, the Bank will supply water and will
not charge the Contractor for such supply of water. A register showing the dates of cleaning

with the signature of one of the residents in each block shall be maintained for this purpose.

m) Removal of cobweb from the premises on a fortnightly basis or as and when directed by the

n)

p)

q)

Bank.

In the Staff Quarters at Thamalam and Plamoodu, disposal of dry leaves swept from the
roads shall be deposited in the waste disposal unit/pit meant for it and disposed of from the
premises, at least on a fortnightly basis or as decided by the Bank.

Burning of dry leaves and waste materials anywhere inside the Bank’s premises is strictly
prohibited.

No extra payment shall be made by the Bank for disposal of any waste materials from the
Bank’s premises at any cost.

Procure/keep/provide stock of sufficient/adequate quantity of cleaning materials/tools/
equipment for use to ensure state of the art cleaning.

Use appropriate non-toxic and eco-friendly cleaning materials available in the market and as
approved by the Bank.

Cleaning of terrace of the towers in all the residential colonies must be carried on a monthly
basis.

Cleaning of the Canal at Thamalam quarters must be carried on a quarterly basis.

Removal & disposal of debris, gardening waste, tree leaves including all the coconut leaves
and other waste accumulated after cutting of the coconuts, small branches/ trunks of trees in

all the premises in the common areas.
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(i)

[D] INDOOR CLEANING OF RESIDENTIAL FLATS IN THE AMENITIES BLOCK, MAIN
OFFICE BUILDING, RESERVE BANK OFFICERS’ QUARTERS AT KOWDIAR,
RESERVE BANK STAFF QUARTERS AT THAMALAM, PLAMOODU AND
NANTHANCODE

Cleaning of Bank’s residential flats shall be carried out at intervals as shown below
in the Amenities Block of the Main Office Building and the Officers/Staff quarters at
Kowdiar, Thamalam, Plamoodu and Nanthancode.

a) The categories of flats available in the four residential quarters and Amenities block

based on carpet area is as below:-

SI. Location Type of flat No. of Block Carpet area per flat
No. flats (approximately) sq.
feet
1 MOB Class | 2 Amenities 700
Class Il 2 Amenities 520
Class IV 4 Amenities 360
2 Kowdi Class | 1 I 1100
ar --do-- 4 H 850
--do-- 24 GF 800
--do-- 37 AtoE 700
3 Thamalam Class | 24 AD,EF 1020
Class Il 43 B,C,H,J 550
Class IV 23 K,L 370
Plamoodu Class Il 44 AtoF 550
Nanthancode | Class IV Flat 54 AtoG 360

b) The following are the various works which have to be carried out at the Residential

Quarters:

Weekly Cleaning of Toilets / Bath area

80




(ii)

(iii)

Periodical cleaning and maintenance of toilet / bath area for Senior Officers, Officers,
Officers occupying Class lll/Class IV flats in the Amenities Block of the Main office

Building and residential quarters at Kowdiar, Thamalam and Plamoodu have to be carried
out once a week.

The above said cleaning work includes washing, scrubbing, cleaning the floor and wall
dado of toilet, bathroom, water closet, sanitary wares, fittings / fixtures (without damaging
their shine) including flush tank, common wash basin area, toilet mirror, medicine chest,
etc. by using the nylon brush with approved cleaning materials like detergent, toilet
cleaner, oxalic acid etc. and outside wash basin and wall dado area.

Fortnightly Cleaning of Toilets / Bath area

Periodical cleaning and maintenance of toilet / bath area of Class Ill/Class IV flats in the
residential quarters at Thamalam, Plamoodu and Nanthancode have to be carried out once
a fortnight.

The above said cleaning work includes washing, scrubbing, cleaning the floor and wall
dado of toilet, bathroom, water closet, sanitary wares, fittings / fixtures (without damaging
their shine) including flush tank, common wash basin area, toilet mirror, medicine chest,
etc. by using the nylon brush with approved cleaning materials like detergent, toilet
cleaner, oxalic acid etc. and outside wash basin and wall dado area.

Monthly Cleaning

1. Cleaning of Vacant flats must be carried out on monthly basis.

2. Cleaning of terrace of the towers of all the residential colonies may be done on monthly basis.

(iv)

Quarterly Cleaning of Flats

Cleaning and maintenance of flats of Senior Officers, Officers (Class I) and Officers
occupying Class Ill/Class IV flats in the Amenities Block of the Main office Building and
residential quarters at Kowdiar, Thamalam, Nanthencode and Plamoodu has to be
carried out once in a quarter.

The work consists of cleaning of all rooms by mopping the floor and wall dado etc. inside
the flat, including carefully moving the furniture, complete dusting of the flat including
balcony, cleaning of fans/exhaust fan, light fixtures, kitchen platforms, chimneys, gas
pipes, utensils washing area, gas stoves, cleaning of electric switch boards, cleaning of

netlon (by washing), removing cobweb and cleaning all accessible spots in the entire flat
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(v)

(vi)

i.e. wall, loft/top & outside of cupboards etc. ceiling pelmet, door/window/ ventilator grills
and shutter with glass panes etc. with broom/ vacuum cleaner/moping etc. inside the flat.
Half yearly Cleaning of Flats

Cleaning and maintenance of Class Ill & Class |V flats in the Amenities Block of the Main
office Building and residential quarters at Thamalam, Plamoodu and Nanthancode has to
be carried out once in every half year in the same manner as at (iv) above.

Weekly Cleaning of Community Halls & Gym flats

The work consists of complete cleaning of the Community Halls & Gym flats including the
equipment, in the four residential colonies at Kowdiar, Thamalam, Plamoodu and
Nanthancode. The work shall be undertaken as per directions of the Caretaker of

respective colonies.

c) Guidelines for cleaning works

1.

Cleaning works are to be undertaken at the time specified by the Contractor, taking into
consideration the volume and nature of work, without compromising on the quality of the
work.

Cleaning of fans, lighting fixtures exhaust fans, etc.

Cleaning of platform and toilet pots, seats/urinal pots, sink, wash basins, tiles, racks, glass
mirrors.

Thorough sweeping, washing, mopping and scrubbing the floors and wall dado inside the
toilets.

Cleaning of floor, walls and ceiling and removing dirt, dust and stains from them. It should
also be made free of cobwebs including removing them from inaccessible places by using
appropriate tools.

Cleaning includes plumbing and sanitary fittings & fixtures, etc., without causing damage
to sensors.

Cleaning of windows, window panes, grills, doors, ventilators, etc., without causing any
damage to the installed blinds.

Cleaning of accessories provided in the wash rooms like washbasins/buckets/mugs/ soap
cases etc.

Cleaning and disinfecting all gym equipment by the use of disposable pre-saturated gym

disinfectant wipes without causing damage to the equipment.
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10.

1.

The cleaning material used shall be of standard quality (of eco-friendly and non-toxic
variety) to avoid damage to CP fixture/tiles/flooring, etc.
The Contractor should procure/keep/provide stock of sufficient/adequate quantity

cleaning materials/tools/equipment for use to ensure state of the artcleaning.

12 The Contractor should use appropriate non-toxic and eco-friendly cleaning materials

13,
14.
15,

16.

17.
[E] OPERATION OF ORGANIC WASTE CONVERTER AT RESERVE BANK OFFICERS’
QUARTERS, KOWDIAR, RESERVE BANK STAFF QUARTERS AT THAMALAM AND
NANTHANCODE.

available in the market and as approved by the Bank. The Contractor shall use only
standard quality cleaning materials for cleaning of windowpanes/fans/ mirror etc., use of
floor cleaning materials for respective floor finish. The materials used shall not damage
the sheen of the flooring / dado finishes. Brass/stainless steel fitting and fixtures shall be
polished using appropriate good quality approved materials.

The Contractor shall provide the workers with hand gloves wherevernecessary.

Any additional work as and when required has to be attendedto.

A cleaning frequency chart, in a duly approved format should be prepared by the contractor
and to be submitted to the caretaker. It will be the responsibility of the contractor to obtain
the signature of caretaker on daily basis and once in a month from the supervising officer
certifying that cleaning of workstations and office floors has been carried out satisfactorily.
The said charts should be submitted along with monthly bills.

Daily checking shall be done in order to ensure that all the equipment in the
washrooms/toilets like Taps / Sinks / Geyser / Flush / Shower / Soap container etc. are in
working condition. If not then, the position shall be reported to the Caretaker/Estate
Department.

Certificate confirming fortnightly disposal of waste has to be furnished to the Bank.

The contract is for day-to-day operation of organic waste converter installed in the premises of
Reserve Bank Officers’ quarters at Kowdiar and Reserve Bank Staff Quarters at Thamalam and
Nanthancode for processing the decomposable waste collected from the flats, dispensary etc.
Scope of work

1. The Contractor should deploy manpower for operation of the plants for an average working
period of 2 to 3 hours per plant on a daily basis.

2. The manpower deployed shall report to the Caretaker of the Bank and shall be available at a

specified place in the premises to take instructions. In case of failure to depute the workers,
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proportionate deduction as per the rates quoted shall be effected from the bills.

3. The working period of the manpower shall be assessed by the Contractorindependently.

4. The waste collected will be made available at the plant for processing. The waste shall be
sorted/segregated into suitable form (as prescribed by the supplier of the unit) for feeding the
machine. All type of non-degradable materials /waste like plastic covers, paper, metal pieces,
pins, nails, PVC, wood shavings/pieces, rubber, napkins, glass pieces, cloth, e-waste, coconut
shells and husk and all other inorganic materials not suited for processing shall be removed
(cleaned wherever required) and stacked/stored at a designated place. These materials shall be
removed/carted away periodically to a safe place away from the Banks’ premises.

5. Operation of the machine and peripherals for processing of organic waste as prescribed by
the supplier of the machine on a day-to-day basis.

6. Collection and stacking of output from the machine at a designated place.

7. Cleaning of the floor of the machine room and surroundings including the machine and the
peripherals etc.

8. The method of operation and daily maintenance of the machine prescribed by the supplier of

the machine shall be strictly adhered to.

9. The manpower engaged by the Contractor will be trained by the company personnel for 2
days. Additional personnel shall be got trained, if necessary, for engaging inemergency.

10. The wheelbarrow required for the carriage of waste will be provided by the Bank and the
Contractor shall exercise reasonable care while using the same.

11. The power and water required for the operation will be supplied by the Bank. However,
reasonable care shall be taken for the use of water and power judiciously and in the operation
of outlet points/fittings.

12. Supply and safe custody of prescribed quantity of daily consumables like microbial culture
(Bioculum), odour control (Sanitreat) and absorbing media (Saw dust/coconut pith) shall be
arranged by the Contractor, at no extra cost to the Bank. The approximate consumption of the
daily consumables prescribed by the supplier of the machine is given below. The Contractor
shall ensure the same for which a log shall be maintained at site. Indent for the supply of the
above consumables shall be placed well in advance by the Contractor to avoid downtime in

operation.
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Sl. Name of the consumable Approximate consumption

No.

1 Microbial culture (Bioculum) 01 gm per 01 kg of waste
2 Odour control (Sani treat) 01 gm per 01 kg of waste
3 Absorbing media (Saw dust/coconut pith) 15-20% of waste quantity

13. Any malfunctioning / breakdown of the machine, difficulty in operation shall be brought to
the notice of the supplier of the machine/Bank officials immediately to avoid possible downtime.
14. The workers shall be provided with all necessary protective gears like hand gloves, goggles,
mask, covered shoes, apron etc. by the Contractor. The workers shall undergo medical
examination on quarterly basis under a Registered Medical Practitioner and suitable remedial
measures shall be taken by the Contractor, if prescribed /found necessary.

15. Alternate arrangements shall be made for the operation of the plant, while allowing weekly

off or holidays for the regular workers.

1. Minimum requirement of duties per week: Minimum requirement of duties per week

for all works as specified in the broad scope of works (Clause 2 of Section VIII) above is

tabulated below:

Weekly Number of Duties as per the Bank’s Requirement

Sunday
Monday
Tuesday
Thursday
Friday
Saturday
Total

Wednesday

Supervisor at Bank’s Main
Office Premises

Supervisor at Bank’s ]
Residential Colony at Kowdiar 1 1 1 1 1 1 6
Supervisor at Bank’s

'
w
w
w
w
w
N
-—
~

Residential Colony at 1 1 1 1 - 1 1 6
Thamalam

Supervisor at Bank’s

Residential Colony at 1 1 - 1 1 1 1 6

Plamoodu and Nathencode
Workers for indoor/outdoor

cleaning, waste management _
at Bank’s Main Office Premises 31 31 31 31 31 8 163

including security areas
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Workers for indoor/outdoor
cleaning, waste management

at Bank’s Residential Colony at 14 14 14 14 14 14 14 98
Kowdiar

Workers for indoor/outdoor
cleaning, waste management

at Bank’s Residential Colony at 14 14 14 14 14 14 14 98
Thamalam

Workers for indoor/outdoor
cleaning, waste management

at Bank’s Residential Colony at 6 6 6 6 6 6 6 42
Plamoodu

Workers for indoor/outdoor
cleaning, waste management

at Bank’s Residential Colony at 6 6 6 6 6 6 6 42
Nanthancode

TOTAL 43 7 76 76 76 77 53 | 478

The above-mentioned table unambiguously defines the Bank’s current requirement distributed
across a week and the bidders shall offer the rates based on this requirement. Hence, the
estimated requirement of total duties per annum will be approximately 24,925 and the average
number of monthly duties will be approximately ‘2,077’. The detailed break-up of duties per
annum across various premises and category of workers are tabulated below. The Bank
reserves the right to increase or decrease the number of duties based on its requirement, before
awarding the work or any time during the currency of contract. The monthly contract amount

shall be proportionately arrived at when the Bank resorts to such change in the number of duties.

No. of duties of No. of duties of Workers
Supervisors per per annum
annum

Main Office Premises at Bakery Junction 887 8499
Residential Colonies at Kowdiar, Thamalam, 939 14600
Plamoodu, Nanthancode
Total 1,826 23099
Grand Total 24925

3.2 All supervisors (Supervisor) engaged by the Contractor shall fall under the category of Semi-Skilled
(Area B) of workers employed in “Construction or Maintenance of Roads or Runways or in Building
Operations including laying down Underground electric, wireless, Radio, Television, Telephone, Telegraph
and Overseas Communication cables and similar other Underground cabling work, Electric lines, Water
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supply lines and Sewerage pipe lines” as mentioned in the Government Order issued from the Office of the
Chief Labour Commissioner(C) dated September 25, 2025. Revision of wages as and when announced by
Gol for all supervisors will be with respect to the above category only.

3.3 All other staff engaged by the Contractor shall fall under the category of ‘Unskilled’ (Area B) of workers
employed in “Construction or Maintenance of Roads or Runways or in Building Operations including
laying down Underground electric, wireless, Radio, Television, Telephone, Telegraph and Overseas
Communication cables and similar other Underground cabling work, Electric lines, Water supply lines and
Sewerage pipe lines” as mentioned in the Government Order issued from Office of the Chief Labour
Commissioner(C) dated September 25, 2025. Revision of wages as and when announced by Gol for all
such workers will be with respect to the above category only.

3.4 The quote offered by the Contractor in the price bid shall be firm and final and the Bank will not entertain
the Contractor’s claim for revision of rates during the currency of contract except when changes in two
components of minimum rates of wages only viz. the Basic rates and Variable Dearness Allowance (VDA),
as announced by the Government of India under the Minimum Wages Act. The amount of such hike in
monthly contract amount, in proportion to the monthly duties, will be restricted only to the increase in Basic
rates and Variable Dearness Allowance (VDA) and any other components which form part of wages or
allowance which are statutory in nature viz. EPF, ESI, Bonus etc. which are dependent on the Basic rates
and/or Variable Dearness Allowance (VDA) will not be considered by the Bank for the revision in monthly
contract. The Contractor shall factor in the possible escalation of these statutory components other than
Basic rates plus VDA and offer the best rates in such a way as to accommodate these incremental costs
under the price bid. Minimum service charge quoted should not be less than 3.00% of the Fixed
Component. Any quotes below the threshold will be considered invalid. The decision of the Bank in
the matter will be final.
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SECTION IX
PREAMBLE

The successful tenderer shall enter into a Service Level Agreement with the Bank, which
will cover the details of manpower that will be deployed, their working hours and on-call
availability.

All works will be carried out at timings which will be as per convenience to the Office and
without causing interference or inconvenience to the Bank. Contractor’s supervisory staff
should be available at all times to give instructions to their staff. All personnel should be in
uniform and should maintain discipline. The Care-Taker/Assistant Caretaker should be
informed immediately whenever there is an emergency situation. Any major work or repair
to be carried out should be brought to his notice immediately. Reports of all complaints
and remedial works done should be maintained and should be submitted to him/her every
month.

The Supervisor should be able to arrange additional or skilled worker/s to be engaged on-
call basis. He/she shall also be responsible for coordinating work with all external agencies,
wheneverrequired.

The Supervisor deployed shall be responsible for preventive maintenance and
breakdown/failure of systems. He/she is to be provided with a cellular phone, the number
of which is to be made available to the Bank for making contact at all times of the day.
The Contractor is responsible for getting the antecedents verification of all employees done
by police authorities. A compliance report along with the details of all his employees needs
to be submitted to the Bank for records. This exercise needs to be done periodically, in
view of the security angle.

No minor shall be engaged by the Contractor in discharge of his duties under this contract.
If any such violation is observed, apart from cancellation of the contract, suitable legal

measures would be initiated against the Contractor

. Ajob card counter signed by the supervisor needs to be placed in all wash rooms to ensure

periodical cleaning.
The Contractor is expected to use standard and quality disinfectants, air-purifiers, hand
wash, naphthalene balls, fragrant urinal screen mat and other cleaning agents which are

safe for the fixtures and also easy on the environment.
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9. The service personnel of the Contractor shall not be provided accommodation inside the

Bank’s premises.

The duties and work timings of the various service personnel are broadly as under:

Maint S -
Timing — 8:00 AM to 4:00 PM (Duty hours will be allotted/altered/rescheduled as per the

Bank’s convenience and as per extant labour rules)

v

v
v
v

ANEEAN

H

Minimum 12t standard/graduate with two years’ experience in Hospitality field
Should be of courteous and polite demeanor.

Shall report to Care-Taker/Assistant Care-Taker for the day to day operations.

Will be responsible for cleanliness of the premises, ethical treatment of members of
staff and wards.

Has to be proactive in solving the infrastructural and personnel problems.

He/she will personally be responsible for handling the house keepers entrusted with the
cleaning of flats.

Should interact with the occupants of the flats and enquire personally or through
telephone regarding their comfort in the cleanliness of the flats/bath rooms.

Should interact with the officials of the Bank for any issues

Should ensure that that all the flats/wash rooms are cleaned as per the terms and

condition of the contract.

Should control all the housekeepers under his charge and allocate dutiesto them.
Should respond to all housekeeping calls made by occupants and assign house
keepers.

Keeping/Maintenan ff:

Timing — 7.00 AM to 6.30 PM —staggering timing 8 hours per person (Duty hours will be

allotted as per the Bank’s convenience and as per extant labour rules)

v

v

v

Cleanliness and upkeep of the flats/wash rooms, MOB & Colony premises etc.
Discharging the duties allocated by Supervisor.

Should respond to all housekeeping calls made by occupants.
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SECTION - X
SAFETY CODE

1. First-aid appliances, including adequate supply of sterilized dressings, cotton wool shall be

maintained in a readily accessible place for the use of staff deployed by the tenderer.

2. In case of any mishap, the injured person shall be taken to a public hospital without loss

of time, where the injury necessitates hospitalization.

3. Suitable and strong scaffolds should be provided for workmen for all works that cannot

safely be done from ground level.

4. Workers employed shall be provided with protective footwear and rubber hand gloves as

per requirement.

5. Every opening in the floor of a building or a working platform shall be provided with
suitable means to prevent the fall of persons or materials by providing suitable fencingor

railing whose minimum height shall be one meter.

6. No portable single ladder shall be over eight meters in length. The width between the side
rails shall not be less than 30 cms and distance between two adjacent rungs shall not be more
than 30 cms. When a ladder is used, an extra worker should be engaged for holding ladder.

7. The excavated material shall not be placed within 1.5 meters of the edge of the trench or
half of the depth of trench, whichever is more. All trenches and excavations shall be provided
with necessary fencing and lighting.

8. Every opening in the floor of a building or in a working platform shall be provided with suitable
means to prevent the fall of persons or materials by providing suitable fencing or railing;
minimum height shall be one meter.

9. No floor, roof or other part of the structure shall be so overloaded with debris of materials as
to render it unsafe.

10. Workers employed on mixing and handling material such as asphalt, cement mortar or
concrete and lime mortar shall be provided with protective footwear and rubber hand-gloves.

11. Those engaged in welding works shall be provided with welder’s protective eye shields and
gloves.
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12. No paint containing lead or lead products shall be used except in the forms of paste or
readymade paint.

13. Suitable face masks shall be supplied for use by the workers when the paint is applied in
the form of spray or surface having lead paint dry rubbed and scrapped.

14. Overalls shall be supplied by the Contractor to the painters and adequate facilities shall
be provided to enable the working painters to wash during the period of cessation of work.

15. Hoisting machines and tackle used in the works, including their attachments, anchorage
and support shall be in perfect condition.

16. The ropes sued in hoisting or lowering material or a means of suspension shall be of
durable quality and adequate strength and free from defects.
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10.

11.

12.
13.
14.
15.

16.

SECTION-XI

FIRE SAFETY CODE

. Cutting / drilling machine and other electrically operated equipment used at site shall be

plugged into correctly rated electrical outlets.

. Only ISI marked 3 pin plug and other appliances and equipment shall be used.
. Electrical power cables/wires used shall not have any joints and shall be properly rated.

. All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely and

securely earthed to prevent leakage current while in operation.

. Before commencing the welding work for the first time on any day, fire section shall be

informed and only after the site inspectsion by the Fire officers/Personnel, work shall be

started.

. Two buckets of water and sand shall be kept in an easily accessible area on the site.
. Fire extinguishers recommended and issued by fire officers shall be kept on the site.
. Used paint drums shall be stored in specified store only after closing them properly.

. Personal protective equipment such as safety shoes, hand gloves, welder's mask, ear plug,

etc., depending upon the requirement of the work shall be provided by the Contractor to

the workmen to prevent occupational health hazards.

The safety belt shall be provided by the Contractor and used by the workmen while working
from height for more than 10’ from Ground level.

None of the passages near lift lobby and staircases shall be used for stacking / dumping
any kind of materials/waste.

Both the staircase doors shall be normally kept closed.

None of the fire extinguishers shall be removed/shifted from its designated location.
Power supply shall be switched off from the mains when equipment is not in use.
Wood-shavings and saw-dust generated from the work shall be collected on daily basis,
removed from site and stored at the designated place in proper manner.

Any debris generated from the work shall be collected on daily basis, removed from site

and stored at the designated place in proper manner.

17. Battery operated emergency light/torches shall be provided by the Contractor to the

workmen while working beyond office hours.
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Annexure A

Client’s certificate regarding performance of the Contactor providing
Housekeeping Services

(To be issued by the client o

Name and address of the Client:

Details of service availed from M/s......ccoooooiiiiiiii i,

n its letterhead)

ﬁl. Particulars Comments
0.
1 Nature of service availed
2 | Agreement No. and date
3 | Agreement amount
4 Date of Commencement of work
5 Number of personnel provided
6 Comments regarding adherence of terms and
conditions of contract
/ Details of compensation levied for delay
(indicate amount) if any
8 Gross amount of the work completed and
paid
9 |Name and address of the authority under whon
works executed
10 i) Quality of work (indicate grading) Outstanding/Very Good/
Satisfactory/ Poor
i) Amount of work paid on reduced rates, if any
11

i) Did the Contractor go for arbitration?

i) If yes, total amount of claim

iii) Total amount awarded
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12 | Comments on the capabilities of the contractor

a) Technical Proficiency Outstanding/Very Good/
Satisfactory/ Poor

b) Financial Soundness Outstanding/Very Good/
Satisfactory/ Poor

c) Mobilation of manpower Outstanding/Very Good/
Satisfactory/ Poor

d) General behaviour Outstanding/Very Good/
Satisfactory/ Poor

13 | Any other information

Place
Date:
Signature of the Authorised Official
(With seal)
Note:

i) All columns should be filled in properly countersigned.

ii) The Client Certificates should be submitted for each of the Prequalification work/s

i) Signed by an official not below the rank of an Officer / Executive Engineer or equivalent
in case of Govt./Semi-Govt., organisations or a PSU.

iv) Supported by adequate proof of payments received by the contractor for the work
done by them.

v) Client's report issued by private organization shall be accompanied by TDS Certificates
vi) All columns should be filled in properly countersigned. Client certificate should be on
letter head of the Client with signature of Authorized person.

(Only scanned copy of the report must be uploaded in ‘mstcecommerce’ portal while
submission of e-tender.)

94




Annexure B
Supplier Details

RESERVE BANK OF INDIA

THIRUVANANTHAPURAM

PAYMENT OF BILLS THROUGH ECS / NEFT

PARTICULARS OF CONTRACTORS / SUPPLIERS

Name of the Firm / Company *

Type of the Firm/ Company

GSTIN. *

Permanent Account No. (PAN)*:

Postal Address (with Pin code)*

Contact Person *

Telephone Number (land)

Mobile Number *

E-mail ID *

Bank Account Number*

Type of A/c*

Name of the Bank*

Name of the Branch*

IFSC CODE*

Provident Fund Registration Number

ESIC Registration Number

MSME Registration Number
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Whether tenderer holding a License
under Section12 (1) of Contract
Labour (R&A) Act 1970 read with
section 21 of Contract Labour Act
1971.

Experience in undertaking similar
services to other organizations

Total contract value of services|2022-2023| X
:)I::\I/;T:g ;t:tar::'other organization for 2023-2024|
2024-2025| X
Furnish turnover for the last three | 2022-2023| X
years 2023-2024| X
2024-2025| X

Indicate if involved in any litigation at
any point of time

Any civil suits pending in any court.
Give details
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Annexure C

EMD PAYMENT REFERENCE

Name of the Firm / Company *

Mobile Number

Sender's Bank Account Number*

Sender's IFSC CODE*

EMD Amount Paid:*

Payment reference no.:*

Date of Payment:*

The fields marked with * should be mandatorily filled.
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Annexure - D

Proforma of Bank Guarantee for Security Deposit

(To be submitted on Non-judicial stamp paper of appropriate value purchased in the name of the issuing
bank)

No. Date
To:

The General Manager (Officer-in-
Charge)

Reserve Bank of India
Thiruvananthapuram

Dear Sir/ Madam,

In consideration of your agreeing to accept the security deposit of INR (INR

only) furnish able to you by Messers (hereinafter referred to as “the Contractor”) in terms of
their contract with you for ‘Contract for Housekeeping Services for the Bank’s various properties
located at Thiruvananthapuram — (a) Main Office Premises, Bakery Junction, (b) Reserve Bank
Officers’ Quarters, Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam, (d) Plamoodu
and (e) Nanthancode’ as per their Tender dated and your Special Conditions of Contract and
other tender documents relating thereto subject to the conditions and alterations mutually agreed upon
the set forth or referred to in your Contract dated in the form of guarantee from us in the manner
hereinafter contained, we ___ (Name of the Bank) do hereby covenant and agree with you as follows

1. We undertake to indemnify you and keep you indemnified from time to time to the
extent of INR INR ( only) against any loss or damage caused to or suffered
by or that may be caused to or suffered by you by reason of any breach or breaches on the part
of the Contractor of any of the terms and conditions contained in the said Contract and in the
event of the Contractor making any default or default in carrying out any of the work under the
said Contract or otherwise in the observance and performance of any of the terms and
conditions relating thereto in accordance with the true intent and meaning thereof, we shall
forthwith on demand pay to you such sum or sums not exceeding in total the said sum of INR
(INR only) as may be claimed by you as your losses and/or damages, costs,
charges or expenses by reason of such default on the part of the Contractor.

2. Notwithstanding anything to the contrary, your decision as to whether the Contractor has made
any such default or defaults and the amount or amounts to which you are entitled by reasons
thereof will be binding on us and we shall not be entitled to ask you to establish your claim or
claims under this Guarantee but will pay the same forthwith on your demand without any protest
or demur.
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This guarantee shall continue and hold good until it is released by you on the application by the
Contractor after expiry of the relative guarantee period of the said Contract and after the
contractor had discharged all his obligations under the said Contract and produced a certificate
of due completion of the work under the said contract and submitted a “No Demand Certificate”,
provided always that this guarantee shall in no event remain in force after the day of

without prejudice to your claim or claims arisen and demanded from or otherwise notified to us
in writing before the expiry of six months from the said date which will be enforceable against
us notwithstanding that the same is or are enforced after the said date.

Should it be necessary to extend this guarantee on account of any reason whatsoever, we
undertake to extend the period of this Guarantee on your request till such time as may be
required by you. Your decision in this respect shall be final and binding on us.

You will have the fullest liberty without effecting this guarantee from time to time to vary any of
the terms and conditions of the said contract or extend the time of performance of the Contractor
or to postpone for any time or from time to time any of your rights or powers against the
Contractor and either to enforce or forbear to enforce any of the terms and conditions of the
said Contract and we shall not be released from our liability under this guarantee by the exercise
of your liberty with reference to matters aforesaid or by reason of any time being given to the
Contractor or any other forbearance, act or omission on your part or any indulgence by you to
the Contractor or by any variation or modification of the said contract or any other act, matter
or things whatsoever, which under the law relating to sureties would but for the provisions hereof
have the effect of so releasing us from our liability hereunder provided always that nothing
herein contained will enlarge our liability hereunder beyond the limit of INR (INR
only) as aforesaid.

This guarantee shall not in any way be affected by your taking or varying or giving up any
securities from the Contractor or any other person, firm or company on its behalf or by the
winding up, dissolution, insolvency or death as the case may be, of the Contractor.

In order to give full effect to the guarantee herein contained you shall be entitled to act as if we
were your principal debtors in respect of all your claims against the Contractor hereby
guaranteed by us as aforesaid and we hereby expressly waive all our rights of surety-ship and
other rights, if any, which are in any way inconsistent with any of the provisions of this
guarantee.

Subject to the maximum limit of our liability as aforesaid, this guarantee will cover all your claim
or claims against the contractor from time to time arising out of or in relation to the said contract
and in respect of which your claim in writing is lodged on us before expiry of six months from
the date of expiry of this guarantee.

Any notice by way of demand or otherwise hereunder may be sent by special courier, telex, fax
or registered post to our local address as aforesaid and if sent by post, it shall be deemed to
have been given when the same has been posted.

99




10.

11.

12.

13.

14.

15.

16.

This guarantee and the powers and provisions herein contained are in addition to and not by
way of limitation of or substitution for any other guarantee or guarantees heretofore given to
you by us (whether jointly with others or alone) and now existing un cancelled and that this
guarantee is not intended to and shall not revoke or limit such guarantee or guarantees.

This guarantee shall not be affected by any change in the constitution of the contractor or us
nor shall it be affected by any change in your constitution or by any amalgamation or absorption
thereof or therewith but will ensure to the benefit of and be available to and enforceable by the
absorbing or amalgamated company or concern.

Any forbearance, act or omission on the part of the Bank in enforcing any of the conditions of
the said tender or showing of any indulgence by the Bank to the Tenderer shall not discharge
the Surety in any way and the obligations of the Surety under this guarantee shall be discharged
only on the intimation thereof being given to the Surety by the Bank.

This guarantee is irrevocable during the period of its currency and shall not be revoked without
your previous consent in writing.

We further agree and undertake to pay you without demur the amount demanded by you in
writing notwithstanding any difference or dispute or controversy that may exist or arise between
you and contractor or any other person.

Notwithstanding anything contained herein above our liability under this guarantee is restricted
to INR (INR only). Unless a written claim is lodged on us
for payment under this guarantee within six months from the date of expiry, including extensions
if any, of this guarantee all your rights under the guarantee shall be forfeited and we shall be
deemed to have been released and discharged from all liabilities there under, irrespective of
whether or not the original guarantee is returned to us.

We have power to issue this guarantee in your favour under the Memorandum and Articles of
Association of our Bank and the undersigned has full power to execute this Guarantee under
the Power of Attorney granted to him by the Bank.

SIGNED AND DELIVERED

(For & on behalf of the above named Bank)

For & on behalf of
(Banker's Name & Seal)
BRANCH MANAGER

(Banker’s Seal)
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Address

Signed, sealed and delivered for and on behalf of the Bank by the above named in the presence of:

Witness 1

Signature

NB: This guarantee will require stamp duty as applicable in the State where it is executed and shall
be signed by the official whose signature and authority shall be verified).
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ANNEXURE- E

Proforma for Bank Guarantee In Lieu Of Earnest Money Deposit

(To be submitted on non-judicial stamp paper of appropriate value purchased in the name of the issuing
Bank).

This deed of guarantee made this day of ___ two thousand between (Name of
Banker) having its registered office at (place) and one of its local offices at _ (hereinafter
referred to as the Surety), and Reserve Bank of India, a corporation constituted by the Reserve Bank
of India Act, 1934, having its Central Office at Central Office Building, Shahid Bhagat Singh Road,
Mumbai-400 001 INDIA (hereinafter referred to as the Bank).

WHEREAS Tenderer's name hereinafter referred to as ‘Tenderer’) a Company
registered under and having its registered office at is bound to deposit with the Bank
by way of earnest money INR (INR only) in connection with its Tender for

‘Contract for Housekeeping Services for the Bank’s various properties located at
Thiruvananthapuram — (a) Main Office Premises, Bakery Junction, (b) Reserve Bank Officers’
Quarters, Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam, (d) Plamoodu and (e)
Nanthancode’ and the specifications and terms and conditions enclosed therein.

WHEREAS the tenderer as per clause No. Section IV of Instructions to tenderers and special
conditions has agreed to furnish a Bank Guarantee valid up to instead of deposit of
earnest money in cash.

NOW THIS WITNESSETH:
1 That the Surety in consideration of the above Tender made by the Tenderer to the Bank hereby
undertakes to guarantee payment on demand without demur to the Bank the said amount of INR
(INR only) within one week from the date of receipt of
the demand from the Bank on presentation of this deed of guarantee, which the Tenderer is bound to
deposit with the Bank by way of earnest money in connection with his Tender.
2 This guarantee shall not be affected by any infirmity or irregularity on the part of the Tenderer or by
the dissolution or any change in the constitution of the Bank, Tenderer or the Surety.
3 The Bank shall be eligible to make any claim under this guarantee if the Tenderer after submitting
his Tender, rescinds from his offer or modifies the terms and conditions thereof in a manner not
acceptable to the Bank or expresses his unwillingness to accept the order after the Bank has decided
to place order with the Tenderer for the ‘Contract for Housekeeping Services for the Bank’s
various properties located at Thiruvananthapuram - (a) Main Office Premises, Bakery Junction,
(b) Reserve Bank Officers’ Quarters, Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam,
(d) Plamoodu and (e) Nanthancode’

The Banks’ decision in this regard shall be final and binding.

4 The Surety shall not and cannot revoke this guarantee during its currency except with previous
consent of the Bank in writing.

5 Notwithstanding anything contained in the foregoing, the Surety’s liability under the guarantee is
restricted to INR (INR only).

102




6 This guarantee shall remain in force and effective up to and shall expire and become
ineffective on intimation thereof being given to the Surety by the Bank in which event this guarantee
shall stand discharged.

7 The Surety will make the payment pursuant to the demand notice issued by the Bank, notwithstanding
any dispute that may exist or arise between the Tenderer and the Bank or any other person.

8 Any forbearance, act or omission on the part of the Bank in enforcing any of the conditions of the said
tender or showing of any indulgence by the Bank to the tenderer shall not discharge the Surety in any
way and the obligations of the Surety under this guarantee shall be discharged only on the intimation
thereof being given to the Surety by the Bank.

9 Notwithstanding anything contained hereinabove, unless a demand or claim under this guarantee is
made on the Surety in writing on or before , the Surety shall be discharged from all
liabilities under guarantee thereafter.

10 The Surety has the power to issue this guarantee under its Memorandum and Articles of Association
and the person who is hereby executing this deed has the necessary powers to do so under the Power
of Attorney granted to him by the Surety.

SIGNED AND DELIVERED For and on behalf of or and on behalf of above named Bank. (Banker’s
Name and Seal)

Bank Manager
(Banker’s seal)
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ANNEXURE- F

Details of Similar Qualifying Works Executed During the Last 5 Years

Sr. Name and Nature Contract | Whether Completion | Fax
No. address of of work | value of works period as Iphone
the the work | completed | per work number&
firm/company in time or order@ contact
not (give person of
date of the firm
start & and
date of
completion)

(Attach sheet if required)

@Kindly submit the work order copies.

Date:

Place:
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ANNEXURE- G

q- STl 14 | Bio- Data of workers employed by the contractor

(to be submitted in letter head of the contractor)

H / Name

| - ey
{1 &1 / Father's Name U WIS T

Affix Self-attested

W ﬁﬁ.ﬂ / Date of Birth Passport size
feiTl / Gender photograph

faae =1 R / Marital Status

o g /

Educational Qualification

TAHH Ul /

Current Address

T Ual /

Permanent Address

Iﬂﬁﬁ?ﬁi, / Mobile No.

*HIYH . / Aadhaar No.

T 5. / PAN No.

,a-$ I GELAL / H1d 8 Account Mo.-

Bank Account Detalls 3T U T A FE/ IFSC Code-

“HU%. (U, TE/
PF (UAN) No.

S Tg e @mgd) A / ESIC IP No.

T GEIIAR HET 7S F1 FEmy

Specimen Signature or Thumb impression

* MR Gema T Mandatory documents
Ui fan #Y R Saitd i 0 § SR Hered gEae el ¢

The above details are verified by me and the supporting documents are enclosed.

MR Hiel & HY §HI4H / Signature with official seal-
STt 21 A / Name of Official-

g / Designation-

[ / Place-

fei® / Date-

105




ANNEXURE- H

FORM OF BANKERS' SOLVENCY CERTIFICATE FROM A SCHEDULED BANK
(On Bankers’ Letter Head)

Place:
Date:
The General Manager (Officer-in-Charge)
Reserve Bank of India
Estate Department
Thiruvananthapuram
Kerala

Dear Sir/ Madam,

This is to certify that to the best of our knowledge and information M/s. /Shri.............. a customer of our
bank having marginally noted address, are/is respectable and can be treated as good for any engagement
uptoalimitof ... (RUPEES ..o ).
This certificate is issued without any guarantee or responsibility on the bank or any of its officers.

For the Bank with Name, Designation & Seal

Note:-
(i) Bankers' certificates should be on letter head of the Bank
(i) In case of partnership firm, certificate to include names of all partners as recorded with the Bank.

Note:

1. Bankers' certificates should be on letter head of the Bank, sealed in cover addressed to enlistment
authority.

2. In case of partnership firm, certificate to include names of all partners as recorded with the Bank.
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ANNEXURE- |

DETAILS OF BANKS

Details of our Bank/s are:

S. No. Bank 1 Bank 2

1 Name of the Bank

2 | Name of the Branch and its
complete Postal Address

3 | Name of the Branch
Manager with his/her
Telephone No. (s).
and Fax No(s) etc.

4 | Type of Account

5 | Account Number

6 | Name of Account Holder

7 | IFSC Code

8 | Whether Credit
facility/Overdraft facility is
being availed

9 | Date of opening of account

#Attach a cancelled Cheque of each bank.

Signature

Name of authorized signatory
Firm/Company Name with seal
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ANNEXURE-J

Proforma for Indemnifying the Employer against Contract labour Rules/regulations

To,

The General Manager (Officer-in-Charge)
Reserve Bank of India,
Thiruvananathapuram:695 033

Dear Sir/Madam,

| / we hereby undertake to pay wages to all the labourers of all descriptions engaged by me / us for
undertaking the annual maintenance contract for Housekeeping Services for the Bank’s various properties
located at Thiruvananthapuram — (a) Main Office Premises, Bakery Junction (b) Reserve Bank Officers’
Quarters, Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam (d) Plamoodu and (e) Nanthancode
from April 01, 2026 to March 31, 2027, at the rate which is not less than the one prescribed under the
Minimum Wages Act, 1948 and to ensure compliance of essential amenities as provided under the CLRA
Act, 1970 and to keep the Principal Employer (Reserve Bank of India) indemnified against all the actions
that may be initiated against the Principal Employer (Reserve Bank of India) by the Statutory Authorities for
my / our failure to pay such wages and provide essential amenities.

Yours faithfully,

SIgnature: ...
NaME: o

AAAIES S .o

(The above undertaking to be prepared on a Non-Judicial Stamp paper of Rs.100/-)
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ANNEXURE- K

Checklist of documents to be uploaded on MSTC Portal along with Part-1 of Tender

Sr. No. Particulars of Documents Submitted (Yes/No/Not
Applicable*)
*Kindly provide valid reason

1 Tender Document issued by the Bank — duly filled,
stamped and signed (including all Annexures,
Minutes of pre-bid meeting and corrigendum if any)

2 Power of Attorney/ authorization with the seal of the
company

3 Copy of NEFT Receipt/BG as evidence of remitting
EMD amount of %5,20,000/-

4 Certificate of incorporation and Memorandum and
Articles of Association / partnership deed/ other
relevant certificate of registration for
commencement of business

5 Particulars of tenderer (in format prescribed under
Annexure- B) along with particulars of all the
directors and responsible officials/ partners/
individual/individuals involved

6 Copy of PAN Card & other related Income Tax
documents

7 Copy of GST Registration Certificate

8 Copy of MSMED Registration Certificate, if any

9 Copy of EPF Registration

10 Copy of ESIC Registration

11 Copy of License under Section12 (1) of Contract
Labour (R&A) Act 1970 read with section 21 of
Contract Labour Act 1971

12 Work Orders and completion certificates in support
of experience of more than 5 years in carrying out
similar works

13 Details of similar qualifying works completed in last
5 years along with contact details of clients (in
format prescribed under
Annexure- E)

14

Work Orders for all similar qualifying works
completed in last 5 years
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15

Client’'s Certificates (in format prescribed under
Annexure A)

16 Copy of TDS Certificates as a proof of payment for
all client certificates issued by private organizations

17 Completion certificates for all similar qualifying
works completed in last 5 years

18 Work Orders for previous experience, if any, of
carrying out Works for the Reserve Bank of India at
any center

19 Copies of the Audited Final Accounts for last 5
years and a certificate issued by Chartered
Accountant indicating the turnover for the last 5
years

20 Copies of the Income Tax Clearance Certificates/
Income Tax Assessment Orders/ Income Tax
Returns for last 5 years

21 Details of Bank Accounts along with Contact details
of Bank(s)

22 . , :
Solvency Certificate issued by the tenderer’s
bankers specifically for this work for an amount
equivalent to the estimated cost, for indicating
financial soundness of the tenderer.

23 Valid document in support of having self-owned full-
fledged service setup/ back office/ administrative
office in Kerala

24 Undertaking of not having convicted in a Court of
Law or suspended / blacklisted by any organization
on any grounds

25 Particulars of all Civil suits pending, if any

26 List of deviations, if any, in commercial terms and
conditions

27 List of deviation, if any, in technical specifications

28 Other relevant documents, if any,

1)
2)
Date:
Place:

Signature of Tenderer with seal
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RESERVE BANK OF INDIA

ESTATE DEPARTMENT

THIRUVANANTHAPURAM

E-TENDER FOR HOUSEKEEPING SERVICES IN THE MAIN OFFICE
PREMISES AND RESIDENTIAL COLONIES OF RESERVE BANK OF
INDIA, THIRUVANANTHAPURAM

Part-ll
PRICE BID

Due Date of Submission:

February 27, 2026 (up to 14:00 hrs)

Validity of Tender:

90 days from the date of opening of Part-l of the tender and
further extension of validity under mutual agreement

Pre-Bid Meeting (offline):

11:00 hrs of February 13, 2026
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PART -1l
PRICE BID (FORMAT |
N-PRICED BILL OF QUANTITY

RESERVE

BANK OF INDIA

ESTATE DEPARTMENT
THIRUVANANTHAPURAM

Total Charges Housekeeping Services for the Bank’s various properties located at
Thiruvananthapuram - (a) Main Office Premises, Bakery Junction, (b) Reserve Bank
Officers’ Quarters, Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam, (d)
Plamoodu and (e) Nanthancode

|
No.

Item

Quantity

Unit of Multiplication
Measure factor

Charges for Main Office Premises at Bakery Junction, Thiruvananthapuram

1 Fixed Component

The bidder should not quote rates for this component. Gross Wages of total employees for 12
months: The amount is inclusive of Basic Wages (Minimum) (plus Variable Dearness Allowance)
House Keeping Staff (Unskilled) and Supervisor (Semi-Skilled) according to Minimum Wages Act
of Government of India, applicable Employees State Insurance (ESI), Employees Provident Fund
(EPF), EDLI and Administrative Charges, and Bonus. [The bidder has to provide declaration
for contributing to EPF, ESI and bonus to their employees; if not the respective amount
will be reduced from the fixed component]

Category of No. of | Total wages per annum (Exclusive of Total amount per
Staff duties | GST) annum (Inclusive of
per GST) Rounded off
annum
(Table
1)
1| House
Keeping
Staff 8499
(Unskilled) 79,39,458/- 93,68,560/-
2 | Supervisor
(Semi- 887
Skilled)

2. | Variable Component: The bidder may quote his

desired amount exclusive of GST in MSTC
website. Service charges for providing

Please quote rate for the year exclusive of GST
in MSTC website. (System will automatically
the| calculate GST at 18%)
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employees as detailed in Part I, which includes
Contractor's Overhead Charges (cost of salary
over and above the minimum wages/ bonus) &
Profit, items like procurement of cleaning material,
Insurance charges (Workmen Compensation
Policy, Third Party Liability Policy), charges for
providing uniform and identity cards to the
workmen and any other expenses applicable for
12 months.

[Minimum service charge quoted should not
be less than 3.00% of the Fixed Component.
Any quotes below the threshold will be
considered invalid.]

Charges for Bank’s Residential Colonies at Kowdiar, Thamalam, Plamoodu and
Nanthancode

Fixed Component

The bidder should not quote rates for this component. Gross Wages of total employees for 12
months: The amount is inclusive of Basic Wages (Minimum) (plus Variable Dearness Allowance)
House Keeping Staff (Unskilled) and Supervisor (Semi-Skilled) according to Minimum Wages Act
of Government of India, applicable Employees State Insurance (ESI), Employees Provident Fund
(EPF), EDLI and Administrative Charges and Bonus. [The bidder has to provide declaration
for contributing to EPF, ESI and bonus to their employees; if not the respective amount

will be reduced from the fixed component]

Category of | No. of Total wages per annum (Exclusive of Total amount per
Staff duties per | GST) annum (Inclusive
annum of GST) Rounded
(Table 2) off
1| House
Keeping
Staff 14600
(Unskilled) 1,27,82,411/- 1,50,83,245/-
2 | Supervisor
(Semi- 939
Skilled)

Variable Component: The bidder may quote his
desired amount exclusive of GST in MSTC
website. Service charges for providing the
employees as detailed in Part I, which includes
Contractor's Overhead Charges (cost of salary
over and above the minimum wages/ bonus) &
Profit, items like procurement of cleaning material,
Insurance charges (Workmen Compensation

Please quote rate for the year exclusive of
GST in MSTC website.

(System will automatically calculate GST at
18%)
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Policy, Third Party Liability Policy), charges for
providing uniform and identity cards to the
workmen and any other expenses applicable for
12 months.

[Minimum_service charge quoted should not
be less than 3.00% of the Fixed Component.
Any quotes below the threshold will be
considered invalid]

DETAILED ESTIMATE FOR HOUSE KEEPING IN THE MAIN OFFICE PREMISES AND
RESIDENTIAL COLONIES OF THE BANK 2026-27

Table 1: Main Office Building

SL | Description Percentage | Annual | Rate Total

No. Quantity
Annual charges for providing Housekeeping Services at RBl Main Office
Building

1 a | Minimum Basic Wages 887 760.00 674120.00

(BW) plus Variable
Dearness Allowance
(VDA)-Supervisor

b | Employees State 3.25% 887 24.70 21908.90
Insurance (ESI) @
3.25% of Basic Wages
plus VDA

¢ | Employees Provident 13% of 36 1950.00 70200.00
Fund (EPF) @ 13% of | Rs.15,000/-
Basic Wages plus VDA

d | Bonus @ 8.33% of 8.33% 887 63.31 56155.97
Basic Wages plus VDA
e | Minimum Basic Wages 8499 674.00 5728326.00

(BW) plus Variable
Dearness Allowance
(VDA)-Workers

f | Employees State 3.25% 8499 21.91 186213.09
Insurance (ESI) @
3.25% of Basic Wages
plus VDA
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g | Employees Provident
Fund (EPF) @ 13% of
Basic Wages plus VDA

13% of
Rs.15,000/-

372

1950.00

725400.00

h | Bonus @ 8.33% of
Basic Wages plus VDA

8.33%

8499

56.14

477133.86

Sub Total of '1' (rounded off) (exclusive of GST)

7939458

Table 2: Residential Colonies

SL
No.

Description

Percentage

Annual
Quantity

Rate

Total

Annual charges for providing Housekeeping Services at RBI Residential

Colonies (4 Nos.)

a | Minimum Basic Wages
(BW) plus Variable
Dearness Allowance
(VDA)-Supervisor

939

760.00

713640.00

b | Employees State
Insurance (ESI) @
3.25% of Basic Wages
plus VDA

3.25%

939

24.70

23193.30

c | Employees Provident
Fund (EPF) @ 13% of
Basic Wages plus VDA

13% of
Rs.15,000/-

36

1950.00

70200.00

d | Bonus @ 8.33% of
Basic Wages plus VDA

8.33%

939

63.31

59448.09

e | Minimum Basic Wages
(BW) plus Variable
Dearness Allowance
(VDA)-Workers

14600

674.00

9840400.00

f | Employees State
Insurance (ESI) @
3.25% of Basic Wages
plus VDA

3.25%

14600

21.91

319886.00

g | Employees Provident
Fund (EPF) @ 13% of
Basic Wages plus VDA

13% of
Rs.15,000/-

480

1950.00

936000.00

h | Bonus @ 8.33% of
Basic Wages plus VDA

8.33%

14600

56.14

819644.00
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Sub Total of '2' (rounded off) (exclusive of GST) 12782411

NOTE:

1. All values to be quoted are for ‘Unit quantity’ which shall be exclusive of GST.

However, GST at 18% will automatically be applied over the rates quoted and the
same can be viewed by the bidders real-time.

2. The particular work is considered as ‘a Composite Supply of Works Contract as

defined in clause 119 of section 2 of CGST Act’.

3. The tenderer may levy GST @ 18% or as stipulated by GST Council in the

invoice submitted to the Bank.
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